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(12) PATENT APPLICATION PUBLICATION (21) Application N0.202017028127 A
(19) INDIA
(22) Date of filing of Application :02/07/2020 (43) Publication Date : 04/09/2020

(54) Title of the invention : METHOD FOR DETECTING AND CONTROING BATTERY STATUS BY USING SENSOR, ANI
ELECTRONIC DEVICE USING SAME

. e . 71)Name of Applicant :
(51) International classification :HO4M 1/725 (
(31) Priority Document No 110-20180000260 | LSAMSUNG ELECTRONICS CO., LTD.
(32) Priority Date 102/01/2018 Address of Applicant :129, Samsung, Yeongtonegu
(33) Name of priority country :Republic of Korea %%V;ﬁgrﬂé%%/?:vnegn%gro-l%ﬁ Republic of Korea
(86) International Application No :PCT/KR2018/0139:3 1)JEONG, Dae Un '
Filing Date :14/11/2018 2)LEE, Seun Goog
(87) International Publication No ‘WO 2019/135486 3)KWAK Dog Uk
(61) Patent of Addition to Application » Dong
Number ‘NA 4)PARK, Min Ho
Filing Date ‘NA 5)PARK, Hyun Cheol
(62) Divisional to Application Number :NA %E'\A{‘SNSTEE?OGOU”
Filing Date ‘NA !
8)LEE, Seung Eun
(57) Abstract :

Various embodiments of the present invention relate to a method for detecting and controlling a battery status bgnssingaad
an electronic device using the same, the electronic device comprising: a housing; an accommodation part arrangedoinsinlg
and including at least one gas sensor; a battery arranged inside the housing; a memory for storing infwqatexhpy the at lea:
one gas sensor, on gas leaked from the battery and operation control information of the electronic device; and a pobtdealpr
connected to the memory, wherein the processor is configured to acquire a detection ggm#&aied from the battery by using
at least one gas sensor, and control the operation of at least a part of the electronic device and/or charging charfditte tistiter
when the acquired gas detection signal exceeds a predetermined thvatim|do as to detect, in real time, a gas leakage of the
battery occurring because of the exposure of the electronic device to high temperature or heat generation and caetrpkthaguk
thereby preventing safety accidents caused by the bafitrgr various embodiments in addition to the disclosed various
embodiments in the present invention are possible.

No. of Pages : & No. of Claims : 1!

The Patent Office Jonal No. 362020 Dated4/09/2020 38027



(12) PATENT APPLICATION PUBLICATION (21) Application N0.202017028129 A
(19) INDIA
(22) Dateof filing of Application :02/07/2020 (43) Publication Date : 04/09/2020

(54) Title of the invention : ABSORBENT ARTICLE

:A61F 13/535, A61F|(71)Name of Applicant :
(51) International classification 13/53, A61F 13/534| 1)UNICHARM CORPORATION
A61F 13/537 Address of Applicant :182, Shimobun, Kinsgio,
(31) Priority Document No 2018002254 Shikokuchueshi, Ehime 7990111 Japan
(32) Priority Date :10/01/2018 (72)Nameof Inventor :
(33) Name of priority country :Japan 1)ONISHI, Kazuaki
(86) International Application No :PCT/IP2018/0471:
Filing Date :20/12/2018
(87) International Publication No ‘WO 2019/138842
(61) Patent of Addition to Application .
‘NA
Number ‘NA
Filing Date '
(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :

The purpose of the present disclosure is to provide an absorbent article in which bodily fluid easily flows in the lahdgiitediion
of an absorbent core and leakage at a crotch region is swgghréssabsorbent article according to the present disclosure has tt
following configuration. An absorbent article (1) is characterized in that: an absorbent core (9) includes a first layer g1s&cont
layer (19) that are adjacent to each other éntkiickness direction (T); the first layer (17) has, in a floydy part (FP), (i) a groove
(25) extending in the longitudinal direction (L), penetrating in the thickness direction (T), and having a terminal ahd (2&)
(RD) position and (ii) a b&s(29) disposed adjacent to the rear (RD) position of the groove (25) with the terminal end (27)
therebetween; the second layer (19) has a groove corresponding part (33) and a base corresponding part (35) at papjtiogs
the groove (25) and the $&(29) respectively in the thickness direction (T); and the average density of highly absorbent poly
particles (23) contained in the base (29) and the average density of the highly absorbent polymer particles (23) ctirediasd i
corresponding p&(35) are higher than the average density of the highly absorbent polymer particles (23) contained in the g
corresponding part (33).
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.20201702813%
(19) INDIA
(22) Date of filing of Application :02/07/2020 (43) Publication Date : 04/09/2020

(54) Title of the invention : MICROWAVE BROADBAND DUPLEXER AND MICROWAVE TRANSCEIVER APPARATUS

(51) International classification :H04B 1/40 (71)Name of Applicant :
(31) Prority Document No :201810048030.8 1)ZTE CORPORATION
(32) Priority Date :18/01/2018 Address of Applicant :ZTE Plaza, Keji Road South;Tiich
(33) Name of priority country :China Industial Park, Nanshan District Shenzhen, Guangdong 518(
(86) International Application No :PCT/CN2019/0723%|China

Filing Date :18/01/2019 (72)Name of Inventor :
(87) International Publication No ‘WO 2019/141236 1)ZHANG, Yong
(61) Paent of Addition to Application )

‘NA

Number ‘NA

Filing Date '
(62) Divisional to Application Number :NA

Filing Date ‘NA
(57) Abstract :

Disclosed are a microwave broadband duplexer and a microwave transceiver apparatus, the microwave transceiver appatr:
comprising: themicrowave broadband duplexer, a microwave transmission unit and a microwave reception unit, the microw:
broadband duplexer comprising a circulator, a broadband transmission branch filter and a broadband reception braech filte
circulator being conected to the broadband transmission branch filter and the broadband reception branch filter, the broadb
transmission branch filter being connected to the microwave transmission unit, the broadband reception branch filtanbeiad
to the microwaveeception unit, the microwave transmission unit comprising a microwave transmissiepasailter set, the
microwave transmission baifmhss filter set comprising a routing module and at least two-passlfilters, the routing module beir
respectivelyconnected to the at least two bgvaks filters and selecting one baraks filter to operate.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.202017028150 A
(19) INDIA
(22) Date of filing of Applcation :02/07/2020 (43) Publication Date : 04/09/2020

(54) Title of the invention : WATER VAPOUR STERILIZABLE TRANSPARENT BARRIER LAYERS PREVENTING OXYGE
TRANSMISSION FOR PACKAGING MATERIALS

(51) International classification :C09D 183/02, C09I|(71)Name of Applicant :

183/04 1)EVONIK OPERATIONS GMBH

(31) Priority Document No :17205657.4 Address of Applicant :Rellinghauser Strad 1L 4528 Essen
(32) Priority Date :06/12/2017 Germany
(33) Name of priority country ‘EPO (72)Name of Inventor :
(86) International Application No :PCT/EP2018/0835"| 1)BAKUMOV, Vadym

Filing Date :05/12/2018 2)DIMMERLING, Maik
(87) International Publication No ‘WO 2019/110632 3)MACK, Helmut
(61) Patent of Addition to Application ‘NA 4)PASTOR, Thomas
Number :NA 5)RENGER, Katrin

Filing Date ’ 6)WILKES, Marie -Theres
(62) Divisional to Application Number  :NA 7)WUNNICKE, Odo

Filing Date ‘NA
(57) Abstract :

The present invention relates to a formulation pdging: i) at least one hydrolysate of at least one compound of formula (1)
RSIi(OX)3 (1) where X, the same or different, is H, 324 alkyl or acyl, R = OX, OH, C1C4 alkyl or alkoxy silylsubstituted
ethylene radical, i) at least one hydrolysatetdéast one polyisocyanurate bearing alkoxy silyl alkyl units, iii) at least one poly
bearing hydroxyl groups, and iv) a solvent mixture containing water comprising at least one alcohol with 1 to 4 carbamatem
the pH value of the formulatioirek in a range from 1.84.7, preferably from 34.5, and the content of the polymer bearing hydr
groups ranges from 13 wt.% to 33 wt.% related to the solids content in the formulation. The invention further relattsoh fam:
the production osaid formulation, the use thereof in the production of laminate structures and corresponding laminate struc
having at least two layers comprising the formulation.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.202017028153 A
(19) INDIA
(22) Date of filing of Application :02/07/2020 (43) Publication Date : 04/09/2020

(54) Title of the invention : PRODUCTION OF PULVERULENT, POROUS CRYSTALLINE METAL SILICATES BY MEANS
FLAME SPRAY PYROLYSIS

(51) International classification :C01B 39/02, CO1B |(71)Name of Applicant :

39/46 1)EVONIK OPERATIONS GMB H

(31) Priority Document No :17205799.4 Address of Applicant :Rellinghauser Strad 145128 Essen
(32) Priority Date :07/12/2017 Germany
(33) Name of priority country ‘EPO (72)Name of Inventor :
(86) International Application No :PCT/EP2018/0823(| 1)SCHMIDT, Franz

Filing Date :23/112018 2)ANTON, Johan
(87) International Publication No ‘WO 2019/110322 3)PASCALY, Matthias
(61) Patent of Addition to Application ‘NA 4)HEINROTH, Andrea
Number :NA 5)WIELAND, Stefan

Filing Date ’ 6)MORELL, Heiko
(62) Divisional to Application Number  :NA 7)KRESS, Peter

Filing Date ‘NA 8)HAGEMANN, M ichael
(57) Abstract :

The present invention relates to a process for preparing a pulverulent, porous crystalline metal silicate, comprisivgrbesteps
a) hydrothermal synthesis in an aqueous mixture comprising (A) at least one silicon @uatdeast one metal source and (C) a
least one mineralizer to obtain an aqueous suspension comprising a porous crystalline metal silicate as reaction grpduct; a
calcination of the reaction product, characterized in that the calcination is temdhyaneans of flame spray pyrolysis at an adial
combustion temperature within a range of £2M0°C, wherein the suspension having a solids content of =70% by weight whi
obtained in step a) is sprayed into a flame generated by combustionebfrathe presence of oxygen to form a pulverulent, porc
crystalline metal silicate.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.202017028154 A
(19) INDIA
(22) Date of filing of Application :2/07/2020 (43) Publication Date : 04/09/2020

(54) Title of the invention : INTERNAL COMBUSTION ENGINE

(51) International classification :FO2B 41/06, FO2B |(71)Name of Applicant :
75/02, FO1B 9/02 1)PATENTEC AS
(31) Priority Document No :18153629.3 Address of Applicant :Gamle Songevei 119 4842 Arendal
(32) Priority Date :26/01/2018 Norway
(33) Name of priority country :EPO (72)Name of Inventor :
(86) International Application No ‘PCT/EP2018/0863!| 1)KAROLIUSSEN, Hilberg Inge
Filing Date :20/12/2018
(87) International Publication No ‘WO 2019/145105
(61) Patent of Addition to Application ‘NA
Number :N A
Filing Date ’
(62) Divisional to Application Number ~ :NA
Filing Date ‘NA
(57) Abstract :

It is disclosed a boxer engine with two substantially migypmmetric engine sides (L, R) comprising a crankshaft (1) to which i
connected, at least two main scotch yoke assemblies (110) each having one main piston (7) arranged inside one mainlcylii
I, IV) of each engine side (R; L), and at least one auxiliary scotch yoke assembly (120) having a pair of auxiliar{8pistcarggec
inside a pair of auxiliary cylinders (V, VII; VI, VIII) of each engine side (R; L), wherein the main scotch yambdies (110) are
arranged synchronized on the crankshaft (1) and the at least one auxiliary scotch yoke assembly (120) is arrangedoh8b® of
crankshaft (1), each auxiliary piston (7) defining an outer space and an inner space within each @uixitiar (\V, VII; VI, VIII),
the inner space facing the opposite engine side (R; L), wherein, said inner spaces of each auxiliary cylinder (V, W) pir;, &fle
in fluid communication and forming a compression chamber, said compression chambeseofitpt and second check valves (!
70), wherein the auxiliary cylinder (V, VII; VI, VIII) pair is adapted to suck in ambient air through the first check &@xan(l

compress and pump said air out through the second check valve (70) into a imder ¢yl IIl; 11, 1V) of the opposite engine side (
L), and said outer spaces of each auxiliary cylinder (V, VII; VI, VIII) pair are in fluid communication and are receigs\gipesl
exhaust gas from a main cylinder (I, IlI; Il, IV) of the same eegiide (R; L).
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(12) PATENT APPLICATION PUBLICATION (21) Application No.202017028160 A
(19) INDIA
(22) Date of filing of Application :02/07/2020 (43) Publication Date : 04/09/2020

(54) Title of the inveribn : FASTENING DEVICE FOR HOISTING ROPE OF HOISTING DEVICE

(51) International classification :F16G 11/04, B66C|(71)Name of Applicant :
13/00 1)KONECRANES GLOBAL CORPORATION
(31) Priority Document No ;20176108 Address of Applicant :Koneenkatu 8 05830 Hyvink Finlan
(32) Priority Date :12/12/2017 (72)Name of Inventor :
(33) Name of priority country :Finland 1) TAHTI NEN, Jenni
(86) InternationaApplication No :PCT/FI2018/05091| 2)KOKKO, Henri
Filing Date :12/12/2018 3)LAUKKANEN, Niko
(87) International Publication No ‘WO 2019/115879 | 4)ABASS, Adeyinka
(61) Patent of Addition to Application .
‘NA
Number ‘NA
Filing Date '
(62) Divisional to Application Number :NA
Filing Date ‘NA
(57) Abstract

A hoisting device which comprises a body (1), a hoisting rope (2), a rope drum (3) arranged in connection with the todly,zor
first end of the hoisting rope (2) 5 is fastened, and a hoisting part (4) which ascends and descends by meantiraj topddy.
Said hoisting device further comprises a fastening device (5) of a second2naf the hoisting rope (2), having at least one por
in which is formed a spiral groove (15) surrounding said portion and in which the part adjacesetotict end (2) of the hoisting
rope (2) is received to surround said 10 portion. The hoisting device further has a fastening arrangement (6) whickdooksl th
end (22) of the hoisting rope (2) to the fastening device (5), preventing the seco(@ 2nitdom being pulled out of the fastening
device (5).
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(12) PATENT APPLICATION PUBLICATION

(19) INDIA

(22) Date of filing of Application :02/07/2020

(21) Application N0.202017028162 A

(43) Publication Date 04/09/2020

(54) Title of the invention : USER EQUIPMENT AND MOBILE TELECOMMUNCATIONS SYSTEM

(51) International classification

(31) Priority Document No

(32) Priority Date

(33) Name of priotiy country

(86) International Application No
Filing Date

(87) International Publication No

(61) Patent of Addition to Application

Number
Filing Date

(62) Divisional to Apgication Number
Filing Date

:HO4W 36/32, HO4W
84/00

:18150799.7
:09/01/2018

:EPO
:PCT/EP2019/0504¢
:09/01/2019

‘WO 2019/137970
‘NA

‘NA

‘NA

‘NA

(71)Name of Applicant :
1)SONY CORPORATION

Address of Applicant -1 Konan MinateKu Tokyo, Tokyo

108-0075 Japan
2)SONY EUROPE LIMITED
(72)Name of Inventor :
1)SHARMA, Vivek
2)WEI, Yuxin
3)WAKABAYASHI, Hideji
4)TSUDA, Shinichiro

(57) Abstract :

A user equipment for an unmanned aerial vehicle for a mobile telecommunications system has circuitry which is configurec
communicate with at least one base station. The circuitrytiseiuconfigured to transmit an indication of a change from an airbc

mode to a terrestrial mode.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.202017028164 A
(19) INDIA
(22) Date of filing of Aoplication :02/07/2020 (43) Publication Date : 04/09/2020

(54) Title of the invention : FRAME STRUCTURE OF HOIST

:B66C 9/02, B66C |(71)Name of Applicant :
(51) International classification 11/04, B66C 11/06,)] 1)KONECRANES GLOBAL CORPORATION
B66C 9/14 Address of Applicant :Koneenkatu 8 05830 Hyvink Finlan
(31) Priority Document No :20176106 (72)Name of Inventor :
(32) PriorityDate :12/12/2017 1) LAHTEENMAKI , At
(33) Name of priority country :Finland 2)LINDBERG, Teppo
(86) International Application No :PCT/FI2018/0509C| 3)JUTILA, Mikko
Filing Date :12/12/2018 ARITALA, Mikko
(87) International Publication No ‘WO 2019/115877 | 5) MY KRA, Mi k k o
(61) Patent of Addition to Application ‘NA 6)HELKI 1, Henri
Number :NA 7)KOKKO, Henri
Filing Date ' 8)LAUKKANEN, Niko
(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :

A frame structure of a hoist, the frame structure (1) comprising a support frame structutee@)ng wheel arrangement (3)
fastened to the support frame structure (2) by suspenders (4) to support the hoist on a main support structure (12dhd to n
hoist on the main support structure (12), whereby the bearing wheel arrangement (3) coimphisespvement direction of the
hoist, bearing wheels (5) arranged on opposite sides thereof, and upper sheave arrangements (6) secured to the stpjozitiré
(2). The support frame structure (2) comprises two plates (7) arranged oppositat@alistance from each other, the upper par
(8) of the plates are bent towards each other, and in the support frame structure (2) there is arranged an axle (héyygssiath
plates (7), on which axle (10) a sheave (11) is arranged betweetide (@), and the bent upper parts (8) of the plates are deta
fastenable by a wedge locking (29) or by a bolt locking (30) to the suspender (4) in order to adjust the mutual distaweerithe
bearing wheels (5) arranged on opposite sideseo$tipport frame structure (2) by means of the suspenders (4).
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(12) PATENT APPLICATION PUBLICATION

(19) INDIA

(22) Date of filing of Application :02/07/2020

(21) Application N0.202017028165 A

(43) PublicatiorDate : 04/09/2020

(54) Title of the invention : TOY CONSTRUCTION SYSTEM WITH ROBOTICS CONTROL UNIT

(51) International classification

(31) Priority Document No

(32) Priority Date

(33) Name of priority contry

(86) International Application No
Filing Date

(87) International Publication No

(61) Patent of Addition to Application

Number
Filing Date

(62) Divisional to Applcation Number
Filing Date

:A63H 33/04
:PA201870052
:25/01/2018
:Denmark
:PCT/EP2019/0517:
:24/01/2019

‘WO 2019/145405
‘NA

‘NA

‘NA

‘NA

(71)Name of Applicant :

1)LEGO A/S

Address of Applicant :Aastvej 1 7190 Billund Denmark

(72)Name of Inventor :

1)WELLEJUS, Ren Christensen

2)PEDERSEN, Bjarke Holt

3)ANDERSEN, Kevin N, rby

4)HEMPEL, Ralph

5)BRIX, Pelle Normann

(57) Abstract :

A toy construction robotics system including a robotics control unit, the robotics control unit comprising: a housindrgpmpris
coupling elements configured for releasably interconnecting thatios control unit with cooperating toy construction elements;
processor comprising programmed instructions; a plurality opti@s connected to communicate with the processor; a plurality
separate light emitters arranged in a-avmensional arrapn a front side of the housing, each of the light emitters being operal
response to instructions from the processor so as to produce at least two different indicator states; wherein theltgatemitt

aligned with respect to the Ifforts such tat each of the I/orts has an associated light emitter next to it. The light emitters m
operable, in response to instructions from the processor, to produce a machine readable code encoding data in respetitsf-
control unit. The machineeadable code may comprise instructions for interaction between the robotics control unit and an e:

device.
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(12) PATENT APPLICATION PUBLICATION
(19) INDIA
(22) Date éfiling of Application :02/07/2020

(21) Application N0.202017028166 A

(43) Publication Date : 04/09/2020

(54) Title of the invention : METHOD AND DEVICE FOR CONTROLLING THE PRESSURE OF THE EXHAUST GAS OF ¢/

WORK MACHINE

:FO1IN 3/22, FO1N
3/32, FO1N9/00,

(51) International classification FOLN 13/08, FO2D

(71)Name of Applicant :
1)KRISTL, SEIBT & CO. GESELLSCHAFT M.B.H.
Address of Applicant :Baiernstr. 122a 8052 Graz Austria

9/04 (72)Name of Inventor :
(31) Priority Document No :A 50047/2018 1)ROSSEGGER, Wolfram
(32) Priority Date :22/01/2018 2)ARTNER, Karl -Gerald
(33) Name of priority country :Austria
(86) International Application No :PCT/AT2019/06002
Filing Date :22/01/2019
(87) International Pulation No ‘WO 2019/140477
(61) Patent of Addition to Application .
:NA
Number ‘NA
Filing Date ’
(62) Divisional to Application Number :NA
Filing Date ‘NA
(57) Abstract :

The invention relates to a method for controlling the pressure of the exhaust gas of a work machine {{2ylar parinternal

combustion engine. The exhaust gas is discharged from the work machine (2) via an exhaust gas line (20), and the lexdn&2ix
has a regulating device (21), preferably comprising a throttle valve or a throttle flap, saidmgglédatce delimiting a pressure
regulated section (22) of the exhaust gas line (20). Gas, preferably air, which is regulated into therpmpdated section (22) via
compressed gas line (5) is supplied such that the pressure in the pregslatedsection (22) is substantially kept at a constant

value. The invention additionally relates to a corresponding device (1).
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(12) PATENT APPLICATION PUBLICATION
(19) INDIA
(22) Date of filing of Application :02/07/2020

(21) Application N0.202017028174 A

(43) Publication Date : 04/09/2020

(54) Title of the invention : METHOD FOR PRODUCING AN EXTRACT OF CEREAL AND METHOD FOR PROCESSING

EXTRACT INTO BEVERAGE

:C12C 1027, C12C |(71)Name of Applicant :
. s 1/047, C12C 1/125,| 1)CARLSBERG A/S
(51) International classification C12C 1/18, C12C Address of Aplicant :J.C. Jacobsens Gade 1 1799
7/00 Copenhagen V Denmark
(31) Priority Document No :17210958.9 (72)Name of Inventor :
(32) Priority Date :28/12/2017 1)LOK, Finn
(33) Name of priority country ‘EPO 2)KRUCEWICZ, Katarzyna
(86) International Application No :PCT/EP2018/0866!| 3)MARRI, Lucia
Filing Date :21/12/2018 4)SKADHAUGE, Birgitte
(87) International Publication No ‘WO 2019/129724 5)KNUDSEN, S.ren
(61) Patent of Addition to Application ‘NA 6)WENDT, Toni
Number :NA 7)OLSEN, Ole
Filing Date ’
(62) Divisional to Application Number  :NA
Filing Date ‘NA
(57) Abstract :

The present inveitn relates to methods for preparing cefea$ed beverages. The present invention provides, for example, me
for steeping and germination of cereal grain under continuous aeration. Particularly, the present invention provide®method
heating the grminated cereal grains prior to wet milling of germinated cereal grains and direct transfer of the germinated gr:
without drying, to the brewery for further processing. Compared to current methods the methods of the present invditionlgi
redwce water consumption, energy consumption and transport need.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.202017028189 A
(19) INDIA
(22) Date of filing of Application :02/07/2020 (43) PublicatiorDate : 04/09/2020

(54) Title of the invention : STATOR STRUCTURE WITH TWO LAYERS OF RREOUND COILS

. e :HO2K 15/06, HO2K |(71)Name of Applicant :

(51) International classification 1/16. HO2K 3/12 1)DANA TM4 INC.
(31) Priority Document No :62/599929 Address of Applicant :135 J A Bombardier Boucherville,
(32) Priority Date :18/12/2017 Qubec J4B 8P1 Canada
(33) Name of priority country U.S.A (72)Name of Inventor :
(86) International Application No :PCT/CA2018/05161| 1)BIHARI, Gyula

Filing Date :17/12/2018 2)SHI, Ruisheng
(87) International Publication No ‘WO 2019/119120 3)GHADAMYARI, Mohammad Adib
(61) Patent of Addition to Application |

‘NA

Number ‘NA

Filing Date '
(62) Divisional to Application Number  :NA

Filing Date ‘NA
(57) Abstract :

An electric machine provided with a stator structure including internal and external layers of interleavedmeoils made of
rectangular wire coated with enamel insulation varnish is described hHEneitwo layers of prevound coils allow the use of slight
different size of pravound coils, which facilitates their insertion into the stator slots.
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(12) PATENT APPLICATION PUBLICATION (21) Application No.p2017028190 A
(19) INDIA
(22) Date of filing of Application :02/07/2020 (43) Publication Date : 04/09/2020

(54) Title of the invention : COOLING CIRCUIT SECTION AND COOLING CIRCUIT

(51) International classification :F25B 31/00, F25B |(71)Name of Applicant :

41/04 1)CARRIER CORPORATION

(31) Priority Document No :NA Address of Applicant :13995 Pasteur Blvd. Palm Beach
(32) Priority Date :NA Gardens, FL 33418 U.S.A.
(33) Name of priority country ‘NA 2)HELLMANN, Sascha
(86) International Application No :PCT/EP2018/0507"|(72)Name of Inventor :

Filing Date :12/01/2018 1)HELLMANN, Sascha
(87) International Publication No ‘WO 2019/137618 2)HELLMANN, Sascha
(61) Patent of Addition té\pplication ‘NA 3)GASTALDI, Philippe
Number :NA 4)ANTONSSON, Micael

Filing Date ' 5)LANDRON, Barnabe
(62) Divisional to Application Number  :NA

Filing Date ‘NA
(57) Abstract :

Cooling circuit section (2), intended for the circulation of a refrigerant,czaiting circuit section (2) comprisingat least two
compressor assemblies (30), fluidically connected in parallel, each compressor assembly (30) comprngpressor (40)
configured to receive a loywressure refrigerant having a first pressarg for increasing the pressure of the4orgssure refrigeran
so as to produce a compressed refrigerant having a second pressure that is greater than the first pressure, the doggresgse:
comprising oil,- an individual oil separator (42) comgirig an inlet (58) fluidically connected to the compressor (40) so as to re
the compressed refrigerant from the compressor (40), each individual oil separator (42) being configured to sepdratti@nfiost
oil from the compressed refrigerartietcooling circuit section (2) further comprising a common oil separator (32).
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.202017028195 A
(19) INDIA
(22) Date of filing of Application :02/07/2@2 (43) Publication Date : 04/09/2020

(54) Title of the invention : METHOD AND CONTROLLER FOR CONTROLLING A WIRELESS LINK

(51) International classification :HO4B 7/185, HO4W | (71)Name of Applicant :
84/04, HO4W 28/16 | 1)TELEFONAKTIEBOLAGET LM ERICSSON (PUBL)
(31) Priority Document No :NA Address of Applicant :SH64 83 Stockholm Sweden
(32) Priority Date :NA (72)Name of Inventor :
(33) Name of priority country ‘NA 1)ARNGREN, Tommy
(86) International Application No :PCT/EP2018/0545¢| 2)WANG, Min
Filing Date :23/02/2018 3)CHRISTOFFERSSON, Jan
(87) International Publication No ‘WO 2019/161919 4)ERICSON, M¥rten
(61) Patent of Addition to Application .
‘NA
Number ‘NA
Filing Date ’
(62) Divisional to Application Number  :NA
Filing Date ‘NA
(57) Abstract :

A method, a system and a controller for controlling the Quality of Service, QoS, of a wireless link, providing a senace from
transmitting entity to a receiving entity is suggested. Once detisive of the QoS of the hops of the wireless link has been rec
it is determined, based on the received data, that at least one QoSadtuwgaif one of said hops is, or is predicted, not to be me
each of the mentioned hops, one or mot@as for achieving that said at least one QoS targkte is met, is initiated and based ¢
the determining of one or more actions, instructions, instructing at least one of the mobile relay stations how to exacoterero
said determined actiorsse initiated.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.202017028234 A
(19) INDIA
(22) Date of filing of Application :02/07/2020 (43) Publication Date : 04/09/2020

(54) Title of the inveribn : CLOTHING PROCESSING APPARATUS

(51) International classification :DO6F 58/20, DO6F |(71)Name of Applicant :

58/12 1)LG ELECTRONICS INC.

(31) Priority Document No :10-20170168515 Address of Applicant :128, Yeowiaero, Yeongdeungpgu
(32) Priority Date :08/12/2017 Seoul 07336 Republic of Korea
(33) Name of priority country :Republic of Korea [(72)Name of Inventor :
(86) International Appliation No :PCT/KR2018/01555| 1)KANG, Hyungha

Filing Date :07/12/2018 2)KIM, Jaehyung
(87) International Publication No ‘WO 2019/112387 3)JANG, Semin
(61) Patent of Addition to Application ‘NA 4)JUNG, Joosik
Number :N A

Filing Date '
(62) Divisional to Application Number :NA

Filing Date ‘NA
(57) Abgract :

A clothing processing apparatus according to the present invention comprises: a frame; a hanger body movably arraspedty
to the frame and provided to hang clothes or a hanger thereon; a vibration body provided to be rotatable adeiachainpre
central axis to which the relative position of the vibration body with respect to the frame is fixed; a first eccerdricsppported b
the vibration body and rotated to be eccentric in weight around a predetermined first rotation axisppacfrom the central axis
second eccentric portion supported by the vibration body and rotated to be eccentric in weight around a predeterminadtimt
axis spaced apart from the central axis and corresponding or parallel to the fiiwh @tet; and a hanger main moving portion
disposed in the vibration body and connected to the hanger body at the position spaced apart from the central axigjahfoecd
of the first eccentric portion with respect to the first rotation axis asshtrifugal force of the second eccentric portion with respe
the second rotation axis are provided to reinforce each other when a rotational force around the central axis of thbodlyristio
generated and are provided to be applied in opposégetitins when the rotational force is not generated.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.202017028235 A
(19) INDIA
(22) Date of filing of Application :02/07/2020 (43) Publication Date04/09/2020

(54) Title of the invention : CLOTHES PROCESSING APPARATUS

. e :DO6F 58/20, DO6F |(71)Name of Applicant :

(51) International classification 58/12 1)LG ELECTRONICS INC.
(31) Priority Document No :10-20170168513 Address of Applicant :128, Yeowiaero, Yeongdeungpgu
(32) Priority Date :08/12/2017 Seoul 07336 Republic of Korea
(33) Name of priority country :Republt of Korea |(72)Name of Inventor :
(86) International Application No :PCT/KR2018/0154%| 1)KIM, Jaehyung

Filing Date :07/12/2018 2)JANG, Semin
(87) International Publication No ‘WO 2019/112354
(61) Patent of Addition to Application |

‘NA

Number ‘NA

Filing Date '
(62) Divisional to Applicatbn Number  :NA

Filing Date ‘NA
(57) Abgract :

The clothes processing apparatus according to the present invention comprises: a frame; a hanger body which is disposed
move in relation to the frame and is provided such that clothes or a clothes hanger is hung thereon; a vibratioriclotiale at
least one eccentric part rotating in such a way that the weight thereof is eccentric with at least one predeterminaxlisaiateon
center, thereby generating vibration, and which is connected to the hanger body to transfer the thibratamrand at least one
elastic member which exerts an elastic force to the vibration module when the vibration module vibrates. The eccentric par
provided such that the angular speed thereof is variable.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.202017028236 A
(19) INDIA
(22) Date of filing of Application :02/07/2020 (43) Publication Date : 04/09/2020

(54) Title of the invention : TOBACCO SMOKE FILTER

. (71)Name of Applicant :
(51) International classifation ;‘g;D 3/04, A24D 1)ESSENTRA FILTER PRODUCTS DEVELOPMENT CO.
. ) PTE. LTD.
g;g E;:g::g Bgf[:éjment No 32/210528107 Address of Applicant :36 Robinson Road;Q¥ City House
(33) Name of priority country UK. Slg)gEaSpgrEeNc')l'Gs,iglI_S'I!E?QalgoRrgDUCTS LIMITED
(86) International Application No :PCT/EP2018/0837" (72)Name of Inventor ;
Filing Date :06/12/2018 1)MEREDITH Patri(.:k
(87) International Publicain No ‘WO 2019/110715 2)WIDIARTO ,Sudirman
(61) Patent of Addition to Application | !
Number ‘NA 3)MORRIS, Paul
Filing Date ‘NA 4)WHIFFEN, Robert
(62) Divisional to Application Number  :NA S)NATANEGA.RA’ Haris mal
Filing Date ‘NA 6)GREGG, Mlchael
’ 7)RAHMAN, Arief
(57) Abstract :

A tobacco smoke filter or filter element comprises a longitudinally extending core of tobacco smoke filtering matestialyapjper
around the core, and a second wrapper around the fapiper, the first wrapper defining at least with the second wrapper at lei
channel extending longitudinally of the filter or filter element, wherein the (or each) longitudinally extending chamus! lese
than the full length of the filter or fér element such that a longitudinally extending portion of the filter or filter element is free
longitudinally extending channels; the filter or filter element further comprising at least one additive release vessel.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.202017028237 A
(19) INDIA
(22) Date of filing of Application :02/07/2020 (43) Publication Date : 04/09/2020

(54) Title of the invention : HETEROPHASIC POLYPROPYLENE COMPOSITION

(51) International classification :C08L 23/14 (71)Name of Applicant :
(31) Priority Document No :17208983.1 1)BOREALIS AG
(32) Priority Date :20/12/2017 Address of ApplicantWagramer Strasse 410 1220 Vienna
(33) Name of priority country :EPO Austria
(86) International Application No :PCT/EP2018/0853¢|(72)Name of Inventor :
Filing Date :18/12/2018 1)GAHLEITNER, Markus
(87) Interrational Publication No ‘WO 2019/121599 2)WANG, Jingbo
(61) Patent of Addition to Application ‘NA 3)BERNREITNER, Klaus
Number :NA 4)LESKINEN, Pauli
Filing Date ’ 5)LILJA, Johanna
(62) Divisional to Application Number  :NA
Filing Date :NA

(57) Abstract :

The invention relates to a new soft heterophasic propylepelymer with increased melting temperature, improved stiffness an
optical properties, as well as the process by which the heterophasic propylene copolymer is produced. Further thecpteseist
directed to articles made of the inventive heteroggha®pylene copolymer, particularly to blow moulded, extrusion blow mould
injection moulded articles and their use in e.g. medical, pharmaceutical or alimentary applications.
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(12) PATENT APPLICATION PUBLCATION (21) Application N0.202017028238 A
(19) INDIA
(22) Date of filing of Application :02/07/2020 (43) Publication Date : 04/09/2020

(54) Title of the invention : POLYPROPYLENE COMPOSITION

:C08L 23/12, CO8L |(71)Name of Applicant :
(51) International classification 23/14, CO8L 23/08, | 1)BOREALIS AG
CO8F 210/06 Address of Applicant :Wagramer S¢se 1719 1220 Vienna
(31) Priority Document No :17208801.5 Austria
(32) Priority Date :20/12/2017 (72)Name of Inventor :
(33) Name of priority country ‘EPO 1)GAHLEITNER, Markus
(86) International Application No :PCT/EP2018/0853t| 2)WANG, Jingbo
Filing Date :18/12/2018 3)BERNREITNER, Klaus
(87) International Publi¢deon No ‘WO 2019/121597 4)LESKINEN, Pauli
(61) Patent of Addition to Application |
‘NA
Number ‘NA
Filing Date '
(62) Divisional to Application Number  :NA
Filing Date ‘NA
(57) Abstract :

Polypropylene composition comprising aheterophasic polypropylene (HECO) and a bimodal nretditeze lowdensity
polyethylene (mMLLDPE),as well as articlesobtained from said polypropylene composition.The present invention is furthéo re
the use of a bimodal metallocene linear{d@nsity polyethylene (MLLDPE) as modifier for heterophasiggropylenes (HECOs)t
improve impact strength and optics.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.202017028253 A
(19) INDIA
(22) Date of filing of Application :02/07/2020 (43) PublicatiorDate : 04/09/2020

(54) Title of the invention : A ROTARY SLIDING VANE MACHINE WITH HYDROSTATIC SLIDE BEARINGS FOR THE
VANES

:FO1C 1/344, FO2B |[(71)Name of Applicant :
(51) International classification 53/00, FO4C 2/344, 1)TOCIRCLE INDUSTRIES AS
F04C 18/344 Address of Applicant :Postboks 1462 VIKA 0116 Oslo
(31) Priority Document No ;20180046 Norway
(32) Priority Date :11/01/2018 (72)Name of Inventor :
(33) Name of priority country :Norway 1) HEE® A
(86) International Application No ‘PCT/NO2018/05031 2) Le VER, Kristian Aase
Filing Date :18/12/2018
(87) International Publication No ‘WO 2019/139484
(61) Patent of Addition to Application |
‘NA
Number ‘NA
Filing Date '
(62) Divisional to Application Number :NA
Filing Date ‘NA
(57) Abstract :

The invention relates to a rotary sliding vane machine (1) for fluid processing, comprising a housing (2) with a caitfitya(tar

(9). Vanes (12) are arranged in outwardly directed slots (13) imtbe(9), and relative sliding between the vanes and the rotor
provides spaces with variable volumes in the rotational direction. Each vane is supported by hydrostatic slide be&ft)gm(20,
each side of the vane (12). Due to pressure changes mfabess fluid, the vane (12) is tilted towards and away from bearing p:
(27, 27, 87). The invention causes the bearing pads to adjust their position to the vane (12), and also causes sotimraegs af \
bearing fluid chamber (21, 21", 81), whichtimn effects a supply of bearing fluid to the slide bearing fluid film.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.202017028256 A
(19) INDIA
(22) Date of filing of Application :02/07/2020 (43) Publication Date : 04/09/2020

(54) Title of the invention : WORK VEHICLE

(71)Name of Applicant :
. 1)KUBOTA CORPORATION
(51) International classification ‘AO1B 69/00, GOSD Address of Applicant 2-47, Shikitsuhigashi, Naniwku,
1/02 Osakashi, Osaka 5568601 Japan
(31) Priority Document No 2018009223 (72)Namé of Inventor - P
(32) Priority Date :23/01/2018 1MIYASHITA Shun;suke
(33) Name of priority country :Japan 2)IWAMI Kenichi
(86) International Application No :PCT/JP2018/0486. 3)SUGA Hiroki
Filing Date :29/12/2018 4)KUBOTA Yuki
(87) International Publication No ‘WO 2019/146381 5)TAMBO Toru
(61) Patent of Addition to Application . -
Number :NA 6)NISHINO Kun|h|ko_
Filing Date :NA 7)MORIOKA Yasuaki
(62) Divisional to Application Number ‘NA B)KOBAYASHI Kumiko
Filing Date ‘NA 9)KAWAI Misako
10)TOGO Manabu
11)KUROSHITA Yoshihiko
(57) Abstract :

Provided is a work vehicle wherein the vehicle body thereof can be easitgdt This work vehicle (1) is provided with a vehicle
body (3) capable of travelling; a steering handle (30) which is rotated to steer the vehicle body (3); and a steer{a§3wfitch

steering the vehicle body (3), which is provided separately fhensteering handle (30). The steering switch (153) may be a sw
which is pressed or slid to steer the vehicle body (3). The steering switch (153) may also be provided near the stee(B®).har
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(12) PATENT APPLICATION PUBLICATION (21) Application No.202017028257 A
(19) INDIA
(22) Date of filing of Application :02/07/2020 (43) Publication Date : 04/09/2020

(54) Title of the invention : SMART OSCILLATING POSITIVE EXPIRATORY PRESSURE DEVICE

(51) International classification :A61M 16/00, A61NV|(71)Name of Applicant :

16/20 1)TRUDELL MEDICAL INTERNATION AL

(31) Priority Document No :62/613685 Address of Applicant :725 Third Street London, Ontario N
(32) Priority Date :04/01/2018 5G4 Canada
(33) Name of priority country :U.S.A. (72)Name of Inventor :
(86) International Application No :PCT/IB2019/05005| 1)MEYER, Adam

Filing Date :03/01/2019 2)SCARROTT, Peter
(87) International Publication No ‘WO 2019/135191 3)ALIZOTI, Neritan
(61) Patent of Addition to Application ‘NA 4)SUGGETT, Jason
Number :NA 5)SAKARIA, Ronak

Filing Date ’
(62) Divisional to Application Number  :NA

Filing Date ‘NA

(57) Abstract :

An oscillating positive expiratgrpressure system including an oscillating positive expiratory pressure device, an adapter cot
the device, and a control module coupled to the adapter. The control module provides real time information about tiee use ¢
device, and provides feedtk and storage of the information to improve the use thereof.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.202017028258 A
(19) INDIA
(22) Date of filing of Application :02/07/2020 (43) Publicatbn Date : 04/09/2020

(54) Title of the invention : BENZOTRIAZOLE DERIVATIVES AS CORROSION INHIBITORS

:CO2F 5/12, CO9K |(71)Name of Applicant :
. . 8/54, C23F 11/14, 1)ECOLAB USA INC.
(51) International classification C23F 11/08, C23F |  Address of Applicant :1 Ecolab Place St. Paul, MN 55102
11/10 U.S.A.
(31) Priority Document No :62/613295 (72)Name of Inventor :
(32) PriorityDate :03/01/2018 1)HARBINDU, Ananad
(33) Name of priority country ‘U.S.A 2)SEETHARAMAN, Jothibasu
(86) International Application No :PCT/US2018/0678
Filing Date :28/12/2018
(87) International Publication No ‘WO 2019/135991
(61) Patent of Addition to Application .
:NA
Number ‘NA
Filing Date ’
(62) Divisional to Application Number  :NA
Filing Date ‘NA
(57) Abstract :

The present disclosure relates to corrosion inhibitor compositions, formulations, and compounds. The compositions,feyamnt
compounds may be used is various methods to inhibit corrosion of metallicesuirizaqueous environments. In some embodime
the metallic surface may include one or more of copper, iron, brass, nickel, aluminium, manganese, lead, and bronze.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.202017028260 A
(19) INDIA
(22) Date of filing of Application :02/07/2020 (43) Publication Date : 04/09/2020

(54) Title of the invention : SILICONBASED MODULATOR WITH OPTIMIZED DOPING PROFILES AND DIFFERENT
TRANSITION ZONE THICKNESSES

(51) International classification :GO2F 1/025 (71)Name of Applicant :
(31) Priority Document No :62/622494 1)CIENA CORPORATION
(32) Priority Date :26/01/2018 Addressof Applicant :7035 Ridge Road Hanover, MD 210
(33) Name of priority country :U.S.A. U.S.A.
(86) International Application No :PCT/US2019/0152%|(72)Name of Inventor :

Filing Date :25/01/2019 1)DELISLE -SIMARD, Alexandre
(87) International Publication No ‘WO 2019/148011 2)PAINCHAUD, Yves
(61) Patent of Addition to Application .

‘NA

Number ‘NA

Filing Date ’
(62) Divisional to Application Number  :NA

Filing Date ‘NA
(57) Abstract :

A silicon-based modulator includes a waveguide core (1) that is a PN junction region (12); a fitsbtransie (2) that is a-Bide
region (16) adjacent to the waveguide core (1) in a lateral direction; a second transition zone (2) thatide aadibn (16) adjacer
to the waveguide core (1) in a lateral direction and on an opposite side as therfgison zone (2); a first electrical contact regio
(3) adjacent to the first transition zone (2); and a second electrical contact region (3) adjacent to the second dram$jon z
wherein at least one of the first transition zone and the secamgition zone has a variation of doping concentration along a
longitudinal direction.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.202017028281 A
(19) INDIA
(22) Date of filing of Application :0B7/2020 (43) Publication Date : 04/09/2020

(54) Title of the invention : PLANTS WITH MODIFIED DHS GENES

:AO1H 1/00, CO7H |(71)Name of Applicant :
. . 21/04, CO7K 14/415| 1)AGRIBODY TECHNOLOGIES, INC.
(51) International classification C12N 1/21, C12N Address of Applicant :12526 High Bluff Dr. #3@D San
15/09 Diego, CA 92130 U.S.A.
(31) Priority Document No :62/611505 (72)Name of Invenbr ;
(32) Prority Date :28/12/2017 1)FEITELSON, Jerald, S.
(33) Name of priority country ‘U.S.A. 2)THOMPSON, John, E.
(86) International Application No :PCT/US2018/0679%| 3)TAYLOR, Catherine, A.
Filing Date :28/12/2018
(87) International Publication No ‘WO 2019/133871
(61) Patent of Addition to Application .
:NA
Number ‘NA
Filing Date ’
(62) Divisional to Application Number  :NA
Filing Date ‘NA
(57) Abstract :

The invention relates to methods of producing a plant with delayed senescence comprising inducing at least one nustieotide
insertion or substition into at least one copy of a gene encoding deoxyhypusine synthase (DHS) in the plant, wherein the n
deletion, insertion or substitution decreases the activity of DHS encoded by the gene in the plant. The inventionsals@latdte
produed by the methods and progeny thereof.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.202017028282 A
(19) INDIA
(22) Date of filing of Application :02/07/2020 (43) Publication Date : 04/09/2020

(54) Title of the invention : POWER SUPPLY DEVICE

(51) International classification ‘HO2M 1/00, HO2J | (71)Name of Applicant :
9/06, HO3K 17/00 1)TOSHIBA MITSUBISHI -ELECTRIC INDUSTRIAL
(31) Priority Document No :NA SYSTEMS CORPORATION
(32) Priority Date :NA Address of Applicant :3-1 Kyobashi, Chueu, Tokyo
(33) Name of priority country :NA 1040031 Japan
(86) International Application No :PCT/IP2018/04291|(72)Name of Inventor :
Filing Date :21/11/2018 1)ZHANG, Xiaochen
(87) International Publication No ‘WO 2020/105135 | 2)NAKANO, Toshihide
(61) Patent of Addition to Application .
‘NA
Number ‘NA
Filing Date ’
(62) Divisional to Application Number  :NA
Filing Date ‘NA
(57) Abstract :

In this powersupply device, a switch circuit (11) includes n (n 2) switching elements (SW) connected in series between an

(N1) and an output node (N2). If an abnormality of at least one of an AC power supply (1) and the switch circuit (kt¢dsidete
state in which conduction commands to the n switching elements (SW) are output, a control device (20) controls a paeer ¢
(12) to convert the DC power of a power storage device (3) to an AC power synchronized with the AC power supplied from
power supply (1) during normal time and supplies the converted AC power to the output node (N2). The control deviceef20)
generates interruption commands for interrupting the n switching elements (SW) while the power converter (12) is peofwemi
conversion, and detects, during the generation of the interruption commands, an abnormality of the interruption of tiegivitc
(11) on the basis of the intggrminal voltages of the n switching elements (SW).
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.202017028283 A
(19) INDIA
(22) Date of filing of Application :02/07/2020 (43) Publication Date : 04/09/2020

(54) Title of the invention : COMPRESSOR

. e :F04C 28/28, FO4B |(71)Name of Applicant :

(51) International classificath 39/00, FO4C 29/00 | 1)DAIKIN INDUSTRIES, LTD.
(31) Priority Document No 2017246140 Address ofApplicant :Umeda Center Building; #2,
(32) Priority Date :22/12/2017 NakazakiNishi 22Chome, Kitaku, Osakashi, Osaka 5308323
(33) Name of priority country :Japan Japan
(86) International Application No :PCT/IP2018/0401 | (72)Name of Inventor :

Filing Date :29/10/2018 1)HONDA, Keita
(87) Internatbnal Publication No ‘WO 2019/123841
(61) Patent of Addition to Application .

‘NA

Number ‘NA

Filing Date ’
(62) Divisional to Application Number  :NA

Filing Date ‘NA
(57) Abstract :

A compressor (101) is provided with a compression mechanism (15), a casing (10),rapdrattere detector (50). The compress
mechanism (15) has a rotation axis (RA). The casing (10) contains the compression mechanism (15). The casing (10) has
compression mechanism contact section (10a). The compression mechanism (15) is in corntectnmigh surface of the

compression mechanism contact section (10a). The temperature detector (50) is mounted to the outer surface of the comp
mechanism contact section (10a) and is configured to measure the temperature of the compression roectaantisaction (10a).
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.202017028288 A
(19) INDIA
(22) Date of filing of Application :02/07/2020 (43) Publication Date : 04/09/2020

(54) Title of he invention : LIFTING SYSTEM

(51) International classification ‘B6OP 1/48, BE6C (71)Namg of Applicant :
23/36,B66C 23/42 | 1) HA G GMTERK
(31) Priority Document No 1173035064 Address of Applicant :Hissj 562 905 91 Ume¥ Sweden
(32) Priority Date :21/12/2017 (72)Name of Inventor :
(33) Name of priority country :Sweden 1) HA GGMTIERkK
(86) International Application No :PCT/SE2018/0000:
Filing Date :06/12/2018
(87) International Publication No ‘WO 2019/125263
(61) Patent of Addition to Application |
‘NA
Number ‘NA
Filing Date ’
(62) Divisional to Application Number  :NA
Filing Date ‘NA
(57) Abstract :

Lifting system (1) for mounting on a loading surface of a vehicle (3), comprising at ledssolifting arm system (4) on one side
the loading surface in the transverse direction of the vehicle (3) and at least one second lifting arm system (5) ogidecod e
cargo area in the transverse direction of the vehicle (3). The liftmggstems (4, 5) comprises at least one foundation (6) with
which the respective lifting arm system (4, 5) is connected to the vehicle (3), The lift arm systems (4, 5) each cdeastiomat
lifting arm (9) and at least one operating mechanism ( 1%.lifting device (1) comprises at least one lifting boom (13) extendit
between the lifting arm (9) in the first litting arm system (4) and the lifting arm (9) in the second lifting arm sysiEme @perating
mechanism (15) is operated with at least antuator (27). The actuating mechanism (15) comprises at least one first operatin
(16), which is rotatably connected at one end, or end thereof, to the base (6) and at its other end, or its proxineityed twiime
lifting arm (9) via at leasbne arm link (22). The operating arm (16) and the arm link (22) are pivotally connected to each othe
the arm link (22) is pivotally arranged relative to the lifting arm (9). The operating mechanism (15) further compist®atle
operating link (8) which is pivotally connected to the operating arm (16).
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(12) PATENT APPLICATION PUBLICATION
(19) INDIA
(22) Date of filing of Application :02/07/2020

(21) Application N0.202017028289 A

(43) Publication Dt : 04/09/2020

(54) Title of the invention : METHOD AND APPARATUS FOR MANUFACTURING OPTICAL FIBER CABLE

:C03C 25/6226, (71)Name of Applicant :
(51) International classification C03C 25/1065, 1)FUJIKURA LTD.
GO02B 6/44 Address of Applicant :b-1, Kiba, Koteku, Tokyo 1358512
(31) Priority Document No 2017234407 Japan
(32) Priority Date :06/122017 (72)Name of Inventor :
(33) Name of priority country :Japan 1)YAMASHIRO, Kenji
(86) International Application No :PCT/JP2018/0413!| 2)KAWAHARA, Hiroo
Filing Date :07/11/2018
(87) International Publication No ‘WO 2019/111626
(61) Patent of Addition to Application .
‘NA
Number ‘NA
Filing Date '
(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :

Provided are a method and an apparatus both for manufacturing an optical fiber cable that rarely undergoes the craating o
after the production of the optical fiber cable. The apparatus is provided with: a primary irradglti©6) for irradiating each
point on an optical fiber cable, in which an ultraviolet-cayable resin that is one of ultraviolet rayrable resins constituting the
coating and constitutes at least a surface layer of the coating is uncured yalirawiblet ray; and a secondary irradiation unit (1
for irradiating each point on the optical fiber cable, which is produced by means of the primary irradiation unit (108)hactd the
ultraviolet raycurable resin constituting at least the surfager of the coating is cured, with ultraviolet ray. The temperature of
optical fiber cable immediately before the enter of the optical fiber cable into the secondary irradiation unit (1@B83G030 t
inclusive.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.202017028294 A
(19) INDIA
(22) Date of filing of Application :02/07/2020 (43) Publication Date : 04/09/2020

(54) Title of the invention : IPSYPE DISPLAY MODULE AND DISPLAY DEVICE

(51) International classification :GO6F 3/041 (71)Name of Applicant :
(31) Priority Document No :201711461795.6 1)TRULY SEMICONDUCTORS LTD.
(32) Priority Date :28/12/2017 Address of Applicant :North of the Dong Chong Road, Trt
(33) Name of priority country :China Industrial Area Shanwei , Guangdong 516600 China
(86) International Application No :PCT/CN2018/0735%|(72)Name of Inventor :
Filing Date :20/01/2018 1)LIAO, Yibin
(87) International Publication No ‘WO 2019/127764 2)ZHANG, Lin
(61) Patent of Addition to Application ‘NA 3)TAO, Zhicheng
Number :NA 4)LIU, Zhongyu
Filing Date ' 5)LI, Mengxiang
(62) Divisional to Application Number :NA 6)HE, Jigiang
Filing Date :NA

(57) Abstrat :

An IPS type display module and a display device. Thetyp8 display module comprises an IPS panel (1) which does not have
conductive shielding layer, and a touch panel (2). The touch panel (2) is bonded teemlitihyy surface of the IPS par(@)), and a
touch electrode layer (22) of the touch panel (2) also serves as a conductive shielding layer of the IPS panel (1).arbe oistha
IPStype display module has low reflectivity and good display effect; furthermore, when thegpi@8ispay module is used togeth:
with a black touch panel attached thereto, thesoféen black of the visual area of thediyfe display module is similar to the ink
black of the peripheral area thereof, achieving an excellent integrated-séirbiatk efiect.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.202017028309 A
(19) INDIA
(22) Date of filing of Application :03/07/2020 (43) Publication Date : 04/09/2020

(54) Title of the invention : PRCESS AND METHOD FOR REDUCING METAL CORROSION IN WATER

(51) International classification :C23F 11/14, CO7D |(71)Name of Applicant :

235/12 1)ECOLAB USA INC.

(31) Priority Document No :62/613255 Address of Applicant :1 Ecolab Place St. Paul, MN 55102
(32) Priority Date :03/01/2018 U.S.A.
(33) Name of priority country :U.S.A. (72)Name of Inventor :
(86) International Apptiation No :PCT/US2018/0678¢| 1)XIE, Yanjiao

Filing Date :28/12/2018 2)SEETHARAMAN, Jothibasu
(87) International Publication No ‘WO 2019/135989 3)MICHELS, James, Joseph
(61) Patent of Addition to Application NA 4)SWIECINSKI, Frederick
Number :NA 5)JOHNSON, Donald, A.

Filing Date ' 6)CHERUKU, Pradeep
(62) Divisional to Application Number  :NA

Filing Date ‘NA
(57) Abstract :

This disclosure relates to compositions and methods of reducing corrosion using benzimidazoles. The method may inclade
benzimidazole and a halogen to an aqueous system that is in contc@tmeétal surface. The halogen may be bromine, iodine, ¢
combination thereof. In some cases, adding the halogen may be optional depending on the substituents on the benzgnidaz
Compositions are also disclosed that include a benzimidazolenaltyi a halogen depending on the substituents on the
benzimidazole ring, and optionally a halogen stabilizer.
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(12) PATENT APPLICATION PUBLICATION (21) Application No.202017028316 A
(19) INDIA
(22) Date offiling of Application :03/07/2020 (43) Publication Date : 04/09/2020

(54) Title of the invention : A LOTTERY GAME MACHINE AND TICKET SELECTION METHOD

. e :A63F 3/06, A63F [(71)Name of Applicant :

(51) International classification 13/00 1)SWEENEY, Phillip Patrick
(31) Priority Document No :2017900053 Address of Applicant :22 Laurina Drive Darawank, New
(32) Priority Date :10/01/2017 South Wales 2428 Australia
(33) Name of priority country :Australia (72)Name of Inventor :
(86) International Application No :PCT/AU2018/0500C| 1)SWEENEY, Phillip Patrick

Filing Date :08/01/2018
(87) International Publication No ‘WO 2018/129584
(61) Patent of Addition to Application |

‘NA

Number ‘NA

Filing Date '
(62) Divisional to Application Number :NA

Filing Date ‘NA
(57) Abstract :

A method and apparatus relating to a lottery or similar game of chance are disclosed. The probability of winning alptézbtis @
size or region of influence of a selected finitedtian on the surface of an image of a three dimensional body (2, 30, 40, 50, 6(
relative to the total size or region of influence of all finite locations selected. A prospective ticket purchaseraritkétpurchase
time period during which thienage is rotated, spun, tumbled or otherwise animated to display a changing surface area. The"
dimensional body can be a planet such as Mars (2) or a soccer ball (30) or a rugby ball (40), or a baseball (50)ml (6NN
a golf ball (80)
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(12) PATENT APPLICATION PUBLICATION (21) Application No.202017028318 A
(19) INDIA
(22) Date of filing of Application :03/07/2020 (43) Publication Date : 04/09/2020

(54) Title of the invention : ANTHRAMN_AMIDES, THEIR USE AS INSECTICIDE AND PROCESSES FOR PREPARING THI
SAME.

:C07D 401/14, CO7/|(71)Name of Applicant :
413/14, AO1IN 43/5¢) 1)PI INDUSTRIES LTD.

(51) International classification AO1N 43/80, A61K Address of Applicant :Udaisagar Road, Udaidudaipur

31/4523 Rajasthan 313001 Rajasthan India
(31) Priority Document No 1201711045941 (72)Name of Inventor :
(32) Priority Date :20/12/2017 1)KARRI, Phaneendrasai
(33) Name of priority country :India 2)PABBA, Jagadish
(86) International Application No :PCT/IB2018/0601€| 3)NANDURKA, Muthanna
Filing Date :17/12/2018 4)PUROHIT, Hardik
(87) International Publication No ‘WO 2019/123194 | 5)VERMA, Anil Kumar
(61) Patent of Addition to Application ‘NA 6)VENKATESHA, Hagalavadi M
Number :NA 7)KLAUSENER, Alexander G.M.
Filing Date ’
(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :

The present invention provides novel anthranilamides of Formula I, whereirgfthitioh of W1, W2, D, Z1, E, R1, R2, R3, R4, n
as described in the description. The present invention also relates to the composition, combination, use and methatibof @pp
the compounds of Formula I.
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(12) PATENT APPLICATION PUBLICATION

(19) INDIA

(22) Date of filing of Application :03/07/2020

(21) Application N0.202017028323 A

(43) Publication Date : 04/09/2020

(54) Title of the invention : INTRAOCULAR LENS

(51) International classifi¢en

(31) Priority Document No

(32) Priority Date

(33) Name of priority country

(86) International Application
Filing Date

(87) International Publication

(61) Patent of Addition to Application

Number
Filing Date

(62) Divisional to Application
Filing Date

:AG1F 2/16, AG1L
27/16
‘NA
‘NA
‘NA
No :PCT/IB2018/0001&
:31/01/2018
No ‘WO 2019/19147
‘NA
‘NA
Number  :NA
‘NA

(71)Name of Applicant :

1)MENICON CO., LTD.

Address of Applicant :21-19, Aoi, Nakaku, Nagga-shi,

Aichi, 4600006 Japan
(72)Name of Inventor :

1)SUGANUMA, Yuya

2)NOMURA, Hiroko

3)TSUKAMOTO, Keishi

4)0JIO, Tatsuya

(57) Abstract :

An intraocular lens includes a polymeric lens material formed from a polymerizable compositiollyrherizable composition
includes: (a) a single aromatic acrylate monomer which is an arermggicontaining acrylate; (b) an alkoxyalkyl methacrylate
monomer having an alkoxyalkyl group with 4 or less carbon atoms; (c) an alkyl acrylate monomer hakyy group with 1 to 20
carbon atoms; (d) a hydrophilic monomer; and (e) a crosslinkable monomer.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.202017028324 A
(19) INDIA
(22) Date of filing ofApplication :03/07/2020 (43) Publication Date : 04/09/2020

(54) Title of the invention : PYRAZOLOPYRIDINIDIAMIDES, THEIR USE AS INSECTICIDE AND PROCESSES FOR
PREPARING THE SAME.

(51) International classification :C07D 471/04, A01l|(71)Name of Applicant :
43/90, A61K 31437 | 1)PI INDUSTRIES LTD.
(31) Priority Document No 201711045942 Address of Applicant :Udaisagar Road, Udaipur, Rjan,
(32) Priority Date :20/12/2017 313001 Rajasthan India
(33) Name of priority country :India (72)Name of Inventor :
(86) International Application No :PCT/IB2018/0601€| 1)KARRI, Phaneendrasai
Filing Date :17/12/2018 2)PABBA, Jagadish
(87) International Publication No ‘WO 2019/123158 3)NANDURKA, Muthanna
(61) Patent of Addition to Application ‘NA 4)PUROHIT, Hardik
Number :NA 5)VERMA, Anil Kumar
Filing Date ’ 6)VENKATESHA, Hagalavadi M
(62) Divisional to Application Number  :NA 7)KLAUSENER, Alexander G.M.
Filing Date ‘NA
(57) Abstract :

The pesent invention provides novel pyrazolopyridiamides of Formula (1), wherein, the definition of W1, W2, Al, A2, A3, E
B2, D, Z1, E, R1, R2, R3, R4, m and n is as described in the description. The present invention also relates to thergcomposi
conbination, use and method of application of the compounds of Formula (I).
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.202017028325 A
(19) INDIA
(22) Date of filing of Application :03/07/2020 (43) Publication Date : 04/09/2020

(54) Title of the invention : MATERIAL FOR INTRAOCULAR LENSES

(51) International classification :A61L 27/16, A61F |(71)Name of Applicant :
2/16, A61L 27/50 1)MENICON CO., LTD.
(31) Priority Document No :NA Address of Applicant :21-19, Aoi, Nakaku, Nagoyashi,
(32) Priority Date :NA Aichi 4600006 Japan
(33) Name of priority coutny :NA (72)Name of Inventor :
(86) International Application No :PCT/JP2018/0032!| 1)SUGANUMA, Yuya
Filing Date :31/01/2018 2)NOMURA, Hiroko
(87) International Publication No ‘WO 2019/150490 | 3)0JIO, Tatsuya
(61) Patent of Addition to Application NA 4)TSUKAMOTO, Keishi
Number :N A
Filing Date ’
(62) Divisional to ApplicatiolNumber :NA
Filing Date ‘NA
(57) Abstract :

The present invention provides a material for intraocular lenses which has improved hydrolysis resistance. This material foi
intraocular lenses is obtained by polymerizing a monomer composition containing: basearoimeluding an aromatic ring
containing acrylate monomer and an alkoxyalkyl methacrylate monomer having an alkoxyalkyl group with four or fewer carl
atoms; a hydrophilic monomer; and a crosslikable monomer. The blending ratio on a molar basietiidbeylate monomer to th
acrylate monomer out of all the monomer components in the monomer composition is 0.25 to 1.00.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.202017028326 A
(19) INDIA
(22) Date of filing of Application :03/07/2020 (43) Publication Date : 04/09/2020

(54) Title of the invention : CATALYST FOR HYDROLYSIS OF CARBONYL SULFIDE AND METHOD FOR PRODUCING
SAME

(51) International classification :B01J 27/053, BO1J|(71)Name of Applicant :
37/00, C10K1/34 1)MITSUBISHI HEAVY INDUSTRIES ENGINEERING,

(31) Priority Document No 2018003524 LTD.
(32) Priority Date :12/01/2018 Address of Applicant :4, Minatomirai 3Chome, Nishiku,
(33) Name of priority country :Japan Yokohamashi, Kanagawa 2208401 Japan
(86) International Application No :PCT/IP2018/0442(|(72)Name of Inventor :

Filing Date :30/11/2018 1)NOCHI, Katsumi
(87) International Publication No ‘WO 2019/13828 2)YONEMURA, Masanao
(61) Patent of Addition to Application NA 3)YASUTAKE, Toshinobu
Number :NA 4)YOSHIDA, Kaori

Filing Date '
(62) Divisional to Application Number ‘NA

Filing Date ‘NA
(57) Abstract :

Provided are a catalyst for hydrolysis of COS whgbapable of maintaining a high COS conversion ratio even when used for
period, and a production method for the same. This catalyst for hydrolysis of COS contains titanium dioxide and a baoiumal c
supported on titanium dioxide. When the madé¢8a and S in the catalyst are calculated in terms of BaO and SOS3, respectivel
molar ratio of SO3 to BaO in the catalyst is 1 or more.
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(12) PATENT APPLICATION PUBLICATION
(19) INDIA
(22) Date of filing of Application :03/07/2020

(21) Application N0.20201702833A

(43) Publication Date : 04/09/2020

(54) Title of the invention : COMPLETELY HUMANIZED MONOCLONAL NEUTRALIZING ANTIBODY FOR TETANUS

TOXIN AND APPLICATION THEREOF

:CO7K 16/12, C12N |(71)Name of Applicant :
. s 15/13, C12N 15/85, | 1)ZHUHAI TRINOMAB BIOTECHNOLOGY CO., LTD.
(51) International clasfication C12N 5/10, A61K Address of Applicant :110, First Floor of Factory Building
39/40 6366 Zhuhai Avenue, Jinwan District Zhuhai, Guangdong 51
(31) Priority Document No :201711486732.6  |China
(32) Priority Date :29/12/2017 (72)Name of Inventor :
(33) Name of priority country :China 1)LIAO, Huaxin
(86) International Application No :PCT/CN2018/2495¢| 2)WANG, Yueming
Filing Date :28/12/2018 3)YUAN, Xiaohui
(87) International Publication No ‘WO 2019/129214 4)ZHENG, Weihong
(61) Patent of Addition to Application .
‘NA
Number ‘NA
Filing Date '
(62) Divisional to Application Number :NA
Filing Date ‘NA
(57) Abstract :

Disclosed is a completely humanized monoclonal neutralizing antibody for a tetanus toxin. The present invention develops
completely humanized artietanus toxin monoclonal neutralizing antibody by means of a compreheiggivthitoughput completel’
humanized monoclonal antibody research and development technical platform. The monoclonal neutralizing antibody car t
preventing, treating, and detecting clostridium tetanus infection. The completely humanizethamgitoxin monoclonal neutralizii
antibody searched and developed in the present invention is high in affinity to the tetanus toxin, and high in netializinana
safe and efficient, has no exogenous virus contamination, can be widely appliddridsabf people, and has strong industrial
practicality.
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(12) PATENT APPLICATION PUBLICATION
(19) INDIA
(22) Date of filing of Application :03/07/2020

(21) Application N0.202017028350 A

(43) Publication @te : 04/09/2020

(54) Title of the invention : FLUORALKENYL COMPOUNDS,

PROCESS FOR PREPARATION AND USE THEREOF

:C0O7D 233/84, CO7
263/46, CO7D

(51) International classification 277136, AOLN 43/5(

(71)Name of Applicant :
1)PI INDUSTRIES LTD.
Address of Applicant :Udaisagar Road Udaipur, Rajastha
313001 Rajasthan India

AO1N 43/76 (72)Name of Inventor :
(31) Priority Document No 120171104580 1)MURUGAN, Sathishkumar
(32) Priority Date :20/12/2017 2)GURUSAMY, Renugadevi
(33) Name of priority country :India 3)WAGHULE, Gopalkrushna Tulshidas
(86) International Application No :PCT/IB2018/0601€| 4)ASHAMONI, Suresh
Filing Date :17/12/2018 5)RATHOD, Kishor Singh
(87) International Publication No ‘WO 2019/123196 | 6)JHALA, Vikram Singh
(61) Patent of Addition to Application ‘NA 7)KHAN, Uzma
Number :NA 8)EBHAD, Deepak Lahanya
Filing Date ‘ 9)VERMA, Anil Kumar
(62) Divisional to Application Number  :NA 10)GARG, Ruchi
Filing Date ‘NA 11)VENKATESHA, Hagalavadi M
12)KLAUSENER, Alexander G.M.
(57) Abstract :

The present invention disclosed fluoralkenyl compounds of general formula (1), wherein; R, R1, R2, R3, A and integetkrare

as defined in description. The presamntantion further discloses

use of the compounds of general formula (1) to protect crops

controlling or preventing against undesired phytopathogenic microorganisms such as nematodes and phytopathogenic fun
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(12) PATENT APPLICATION PUBLICATION

(19) INDIA

(22) Date of filing of Application :03/07/2020

(21) Application N0.202017028355 A

(43) Publication Date : 04/09/2020

(54) Title of the invention : BARLEY WITH INCREASED HYDROLYTIC ENZYME ACTIVITY

(51) International classification

(31) Priority Document No

(32) Priority Date

(33) Name of priority country

(86) International Application No
Filing Date

(87) International Publication No

(61) Patent of Addition to Application

Number
Filing Date

(62) Divisional to Application Number
Filing Date

:AO1H 5/10, AO1H
6/46

:17210964.7
:28/12/2017

:EPO
:PCT/EP2018/0867:
:21/12/2018

‘WO 2019/129739
‘NA

‘NA

‘NA

‘NA

(71)Name of Applicant :

1)CARLSBERG A/S
Addres of Applicant :J.C. Jacobsens Gade 1 1799

Copenhagen V Denmark

(72)Name of Inventor :
1)DOCKTER, Christoph
2)PEDAS, Pai, Rosager
3)KNUDSEN, S.ren
4)OLSEN, Ole
5)MARRI, Lucia
6)KRUCEWICZ, Katarzyna
7)LOK, Finn
8)WENDT, Toni
9)CARCIOFI, Massimiliano
10)THOMSEN, Hanne
11)RASMUSSEN, Magnus

(57) Abstract :

The invention relates to barley plants having a higimglase activity. The barley plants of the invention may for example carry
mutation in one or more-amylase promters, in the HRT gene, in the HBL12 gene and/or in the WRKY38 gene. The inventio
further provides plant products prepared from said barley plants.

No. of Pages : 11No. of Claims : 2!

The Patent Office Jonal No. 362020 Dated4/09/2020 38067



(12) PATENT APPLICATION PUBLICATION (21) Application No.20217028362 A
(19) INDIA
(22) Date of filing of Application :03/07/2020 (43) Publication Date : 04/09/2020

(54) Title of the invention : TERMINAL DEVICE, BASE STATION DEVICE, AND METHOD

(51) International classification :HO4W 74/02 (71)Name of Applicant :
(31) PriorityDocument No 2018002388 1)SONY CORPORATION
(32) Priority Date :11/01/2018 Address of Applicant -1, Konan, Minateku, Tokyo
(33) Name of priority country :Japan 1080075 Japan
(86) International Application No :PCT/JP2018/0401 | (72)Name of Inventor :
Filing Date :29/10/2018 1)KUSASHIMA, Naoki
(87) International Publication No ‘WO 2019/138658 | 2)UCHIYAMA, Hiromasa
(61) Patent oAddition to Application ‘NA 3)MATSUDA, Hiroki
Number :NA 4)TANG, Yifu
Filing Date ’
(62) Divisional to Application Number  :NA
Filing Date :NA
(57) Abstract :

[Problem] To provide a mechanism that enables a plurality of communication devices to use wireless resources more effici
[Solution] This terminal device comprises a control unit that transmits, with an uplink or a sidelink, first resource information
indicating a wireless resource that can be used by another communication device among wireless resources for whidioatg:
has been acquired by executing carrier sense.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.202017028363 A
(19) INDIA
(22) Date of filing of Application :03/07/2020 (43) Publication Date : 04/09/20

(54) Title of the invention : BASE STATION DEVICE, TERMINAL DEVICE, AND METHOD

(51) International classification HO4W 16/14, (71)Name of Applicant :
HO04W 92/20 1)SONY CORPORATION
(31) Priority Document No 2018002387 Address of Applicant -1, Konan, Minateku, Tokyo
(32) Priority Date :11/01/2018 1080075 Japan
(33) Name of priority country :Japan (72)Name of Inventor :
(86) International Application No :PCT/JP2018/0384:| 1)KUSASHIMA, Naoki
Filing Date :16/10/2018 2)UCHIYAMA, Hiromasa
(87) International Publication No ‘WO 2019/138630 | 3)MATSUDA, Hiroki
(61) Patent of Addition to Application ‘NA 4)TANG, Yifu
Number :N A
Filing Date ’
(62) Divisional to Application Nmber :NA
Filing Date ‘NA
(57) Abstract :

[Problem] To provide a mechanism with which it is possible to share wireless resources while a plurality of base sta#n dey
operated by different operators cooperate with one another. [Solution] This base station depitsesa control unit that transmi
to another base station device operated by an operator different from the operator operating said base station detting, first

information of a first guaranteed resource that can be used with priority by saidthion device among wireless resources sha
between the operator operating said base station device and the operator operating the other base station device.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.202017028364 A
(19) INDIA
(22) Date of filing of Application :03/07/2020 (43) Publication Date : 04/09/2020

(54) Title of the invention : INFORMATION PROCESSING DEVICE AND METHOD

:HO4N 21/84, HO4N|(71)Name of Applicant :
13/161, HO4N 1)SONY CORPORATION
(51) International classification 13/178, HO4N Address of Aplicant :17-1, Konan, Minateku, Tokyo
13/194, HO4N 1080075 Japan
13/359 (72)Name of Inventor :
(31) Priority Document No 12018003796 1)TAKAHASHI Ryohei
(32) Priority Date :12/01/2018 2)HIRABAYASHI Mitsuhiro
(33) Name of priority country :Japan
(86) International Application No :PCT/IP2018/0484.
Filing Date :28/12/2018
(87) International Publication No ‘WO 2019/138929
(61) Patent of Addition to Application .
:NA
Number ‘NA
Filing Date ’
(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :

The present disclosure pertains to an information processing device and method for enabling easiepfealsciipicture stream.
According to the present disclosure, quibturebased image encoding data obtained by dividing an entire picture into a plurali
sub-pictures and encoding the splttures, is managed. A control file to be used for contigliiistribution of the image encoding
data is created so as to include, separately from arrangement information for each picture region, information abaoiut thegjion:
entire picture, corresponding to the quibtures. The present disclosure is applieablan information processing device, an imag
processing device, an image encoding device, a file creating device, a file transmitting device, a distribution devieeeiaifilg
device, an image decoding device, or a reproduction device, for example
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.202017028366 A
(19) INDIA
(22) Date of filing of Application :03/07/2020 (43) Publication Date : 04/09/2020

(54) Title of the invention : HIGFSTRENGTH COLD ROLLED STEEL SHEET AND METHOD FOR MANUFACTURING
SAME

:C22C 38/00, C21D|(71)Name of Applicant :
. s 9/46, C22C 18/00, | 1)JFE STEEL CORPORATION
(51) International classification C22C 18/04, C22C Address of Applicant :3, Uchisaiwaicho 2chome, Chiyodz
38/06 ku Tokyo 1000011 Japan
(31) Priority Document No 12017249134 (72)Name of Inventor :
(32) Priority Date :26/12/2017 1)TANAKA Takaaki
(33) Name of pority country :Japan 2)TOJI Yuki
(86) International Application No :PCT/JP2018/0459!
Filing Date :13/12/2018
(87) International Publication No ‘WO 2019/131188
(61) Patent of Addition to Application .
:NA
Number ‘NA
Filing Date ’
(62) Divisionalto Application Number ‘NA
Filing Date ‘NA
(57) Abstract :

Provided are a hightrength cold rolled steel sheet having a tensile strength of 1320 MPa or greater and superior ductility ar
flangeability, as well as a low failure rate for flare tests, and a method for manufacturing th&tsarhghstrength cold rolled ste:
sheet has a prescribed composition. The total surface area ratio of ferrite and bainitic ferrite is in a ran§@%f ftte surface are
ratio for retained austenite is in the range of greater than 15% to 50%easwtface area ratio for tempered martensite is in the
of greater than 15% to 60%. The proportion of retained austenite with an aspect ratio of 0.6 or less is 70% by suaiaccameta
the retained austenite with an aspect ratio of 0.6y, the proportion present at ferrite grain boundaries with a misorientation
or greater is 50% or greater by surface area ratio, with the average KAM value for the bcc phase being 1° or less.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.202017028368 A
(19) INDIA
(22) Date of filing of Application :03/07/2020 (43) Publication Date : 04/09/2020

(54) Title of the invention : WIRELESS COMMUNICATION DEVICE, WIRELESS COMMUNICATION TERMINAL, AN
WIRELESS COMMUNICATION METHOD

(51) International classification :HO4W 74/02, HO4L | (71)Name of Applicant :
29/08, HO4W 84/12| 1)SONY CORPORATION
(31) Priority Document No 2018003164 Address of Applicant -1, Konan, Minateku, Tokyo
(32) Priority Date :12/01/2018 1080075 Japan
(33) Name of priority country :Japan (72)Name of Inventor :
(86) International Application No :PCT/JP2018/0484.| 1)HIRATA Ryuichi
Filing Date :28/12/2018 2)MORIOKA Yuichi
(87) International Publication No ‘WO 2019/138926 | 3)AIO Kosuke
(61) Patent of Addition to Application .
‘NA
Number ‘NA
Filing Date '
(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :

The present technology pertains to aaléss communication device, a wireless communication terminal, and a wireless
communication method that allow for avoidance of packet collisions in full duplex communication. The wireless communica
system includes a wireless communication device fonictg as a base station and one or more wireless communication termir
which communicate with the wireless communication device as child devices. The control unit of the wireless communiicati
sets permission information indicating if packetaismaitted from the wireless communication terminals can be received during
downlink transmission period in which packets are transmitted from the wireless communication device, and the commaitic
of the wireless communication device transmits p&kontaining the permission information. The control unit of each wireless
communication terminal controls the transmission of packets to the wireless communication device according to the permis
information contained in the packets, said permissitormation indicating if packets transmitted from the wireless communica
terminals can be received during the downlink transmission period in which packets are transmitted from the wirelessatamr
device. The present technology can be appfadgxample, to wireless communication devices which support full duplex
communication.
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(12) PATENT APPLICATION PUBLICATION (21) Application No.202017028370 A
(19) INDIA
(22) Date of filing of ApplicationQ3/07/2020 (43) Publication Date : 04/09/2020

(54) Title of the invention : WEB GUIDING DEVICE

(51) International classification :D21F 1/36, B65H * |(71)Name of Applicant
23/038, B65H 23/34| 1)BW PAPERSYSTEMS HAMBURG GMBH
(31) Priority Document No :10 2018 100 160.6 Address of Applicant :Langenkamp 8 22880 Wedel Germ
(32) Priority Date :05/01/2018 (72)Name of Inventor :
(33) Name of priority country :Germany 1)KIPKE, Sven
(86) International Application No :PCT/EP2018/0970¢| 2)PUTTKAMMER, Dirk
Filing Date :28/12/2018
(87) International Publication No ‘WO 2019/134890
(61) Patent of Addition to Application .
‘NA
Number ‘NA
Filing Date ’
(62) Divisional to Application Number  :NA
Filing Date ‘NA
(57) Abstract :

A web guiding device (1) is shown and described for changing the lateral position of a material web (2) during thertreating «
processing of material webs (2), preferably during the treating or processing of a paper web, paperbokastivelely composite
material web or fabric web, having at least one pivotably arranged web guiding roller (3, 17, 18), wherein the mat@)jaltuess:
partially wraps around the web guiding roller (3, 17, 18) as the material is transported, agid thteclateral position of the materi
web (2) is changed by the pivoting of the web guiding roller (3, 17, 18). According to the invention, at least one loigaRe22)
is provided in the run of the wedhaped material (2) between the pivotab&bwguiding roller (3, 17, 18) and another web guidinc
roller (3, 17, 18).
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(12) PATENT APPLICATION PUBLICATION (21) Application No.202017028382 A
(19) INDIA
(22) Date of filing of Application :03/07/2020 (43) Publication Date : 04/09/2020

(54) Title of the invention : METHOD FOR PAGING USER EQUIPMENT, FIRST NETWORK DEVICE, AND USER
EQUIPMENT

(51) International classification :HO4W 76/00 (71)Name of Applicant :
(31) Priority Document No ‘NA 1)GUANGDONG OPPO MOBILE
(32) Priority Date ‘NA TELECOMMUNICATIONS CORP., LTD.
(33) Name of priority country :NA Address of Applicant :N0.18 Haibin Road, Wusha, Chang
(86) International Application No :PCT/CN2017/1165¢|Dongguan, Guangdong 523860 China
Filing Date :15/12/2017 (72)Name of Inventor :
(87) International Publication No ‘WO 2019/113969 1)TANG, Hai
(61) Patent of Addition to Application |
‘NA
Number ‘NA
Filing Date '
(62) Divisonal to Application Number  :NA
Filing Date ‘NA
(57) Abstract :

Disclosed in the present invention are a method for paging user equipment (UE), a first network device, a UE, and atooaga
medium. The method comprises: when a first network device or a second netwioekrdeeives a data packet sent from a core
network, initiating an initial RAN paging within a first paging area corresponding to the first network device; and igpdficttin
RAN initial paging that the identifier used by the UE when performing an RR@very request is a UE context identifier assigne
the first network device or a UE context identifier assigned by the second network device.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.20201028390 A
(19) INDIA
(22) Date of filing of Application :03/07/2020 (43) Publication Date : 04/09/2020

(54) Title of the invention : AUTOMATIC PEDAL RETRACTION METHOD

(51) International classification :B62K 15/00 (71)Name of Applicant :
(31) Priority Document No :201711328628.4 1)SONG, Yunbo
(32) Priority Date :13/12/2017 Address of Applicant :Guanhaitai €81 Nanshan, Chuang
(33) Name of priority country :China Road Shenzhen, Guangdong 51805/&h
(86) International Application No :PCT/CN2018/1168¢|(72)Name of Inventor :

Filing Date :22/11/2018 1)SONG, Yunbo
(87) International Publication No ‘WO 2019/114515
(61) Patent of Addition to Adjzation )

‘NA

Number ‘NA

Filing Date '
(62) Divisional to Application Number :NA

Filing Date ‘NA
(57) Abstract :

Disclosed is an automatic bicycle pedal retraction method. The method comprises: an electric actuator is provided(@, acda
the whole pedal (4) is driven to retract by the electciniator, i.e., a first retraction, so that long sides of the whole pedal are cf
into a frontback direction from a leftight direction; a motor (13) mounted on a bicycle frame drives the crank (2) to rotate, ar
plane of the pedal (4) is gradlyastraightened in the first retraction process and is parallel to the plane of the bicycle frame sc
complete a second retraction of the pedal (4), i.e., a complete retraction. By means of the method, the pedal can téyconvel
retracted, and adnsverse (leftight) occupation space is minimized, so as to facilitate automatic storage and save storage sy

No. of Pages : 1No. of Claims : «

The Patent Office Jonal No. 362020 Dated4/09/2020 38075



(12) PATENT APPLICATION PUBLICATION (21) Application N0.202017028391 A
(19) INDIA
(22) Dateof filing of Application :03/07/2020 (43) Publication Date : 04/09/2020

(54) Title of the invention : HEAINOT-BURN DEVICE AND METHOD

:HO5B 6/02, HO5B | (71)Name of Applicant :
(51) International classification 6/36, A61M 15/06, 1)CQENS TECHNOLOGIES INC.
A24F 47/00 Address of Applicant :5550 Nicollet Ave. Minneapolis,
(31) Priority Document No :62/613355 Minnesota 55419 U.S.A.
(32) Priority Date :03/01/2018 (72)Name of Inventor :
(33) Name of priority country ‘U.S.A. 1)CHONG, Alexander Chinhak
(86) International Application No :PCT/US2019/0122(] 2)BARTKOWSKI, William
Filing Date :03/01/2019 3)CROSBY, David
(87) International Publication No ‘WO 2019/136165 4)WAYNE, David
(61) Patent of Addition to Applicain .
‘NA
Number ‘NA
Filing Date '
(62) Divisional to Application Number  :NA
Filing Date ‘NA
(57) Abstract :

A device for converting a consumable into an aerosol with high heat without burning the consumable by packaging theeon
containing an internal susceptor inside an encasement having a plurality of holes with an induction heating element euagpe
the consumableontaining package to heat the susceptor using a magnetic field generated by the induction heating element
Combustion of the consumabt®mntaining package is minimized by limiting air inside the consurratnéaining package by coatir
the encasement material that melts at high temperatures. The coating may also include a flavoring. Efficiency of the tevice
enhanced with a setesonant oscillator, moving coils, mufifong susceptors, sensors, heat dissipation, air flow control, alignn
mechanisms, and the like.
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(12) PATENT APPLICATION PUBLICATION

(19) INDIA

(22) Date of filing of Application :03/07/2020

(21) Application N0.202017028399 A

(43) Publication Date : 04/09/2020

(54) Title of the invention : DISPLAY APPARATUS AND CONTROL METHOD THEREOF

(51) International classification

(31) Priority Document No

(32) Priority Date

(33) Name of priority country

(86) International Application No
Filing Date

(87) International Publication No

(61) Patent of Addition to Application

Number
Filing Date

(62) Divisional to Application Number
Filing Date

:GO9F 9/302, GO6F
3/14
:10-20170168209
:08/12/2017
:Republic of Korea
:PCT/KR2018/01562
:10/12/2018

‘WO 2019/112402
‘NA

‘NA

‘NA

‘NA

(71)Name of Applicant :
1)SAMSUNG ELECTRONICS CO., LTD.

Address of Applicant :12, Samsungo, Yeongtonegu
Suwonsi Gyeonggido 16677 Republic of Korea
(72)Name of Inventor :

1)HYEON, ByeongCheol

(57) Abstract :

The disclosure relates to a display apparatus and a control method thereof. A display apparatus includesagtabiitgtof

display panels disposed at one side of the cabinet; an indicator disposed at a side opposite to one side; a commigucadtbtocc
receive an external signal for detecting positions of the plurality of display panels; and a camandigemred to control the indicato
corresponding to the display panel which becomes a position detection target to be turned on based on the exterreieid) sl

the communicator.
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(12) PATENT APPLICATDN PUBLICATION (21) Application No.202017028404 A
(19) INDIA
(22) Date of filing of Application :03/07/2020 (43) Publication Date : 04/09/2020

(54) Title of the invention : INFORMATION PROCESSING DEVICE AND METHOD

:HO4N 21/845, (71)Name of Applicant :
HO4N 13/161, HO4M 1)SONY CORPORATION
(51) International classificatn 13/178, HO4N Address of Applicant -1, Konan, Minateku, Tokyo
13/194, HO4N 1080075 Japan
13/359 (72)Name of Inventor :
(31) Priority Document No 12018003795 1)TAKAHASHI Ryohei
(32) Priority Date :12/01/2018 2)HIRABAYASHI Mitsuhiro
(33) Name of priority country :Japan
(86) International Application No :PCT/IP2018/0484.
Filing Date :28/12/2018
(87) International Publication No ‘WO 2019/138928
(61) Patent of Addition to Application .
:NA
Number ‘NA
Filing Date ’
(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :

The present disclosure pertains to an information processing device and methadbfiogezasier selection of a spicture stream.
According to the present disclosure, a file is created so as to include, separately from arrangement information fareaelipit
information about regions in an entire picture corresponding tistires to be saved, and further include image encoding dat:
obtained by encoding the syictures. The present disclosure is applicable to an information processing device, an image pre
device, an image encoding device, a file creating devick aidnsmitting device, a distribution device, a file receiving device, ¢
image decoding device, or a reproduction device, for example.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.202017028413 A
(19) INDIA
(22) Date of filing of Application :03/07/2020 (43) Publication Date : 04/09/2020

(54) Title of the invention : MULTIPLEDUTPUT LOAD DRIVING DEVICE

:GO5F 1/46, B60Q |(71)Name of Applicant :
. . 1/00, B60Q 1/26, 1)ROHM CO., LTD.
(51) International classification GOSF 1/10, GO5F Address of Applicant :21, Saiin Mizosa&ho, UkyoKu,
1/56 Kyoto-Shi, Kyoto 6158585 Japan
(31) Priority Document No :2018000725 (72)Name of Inventor :
(32) Priority Date :05/01/2018 1)SAITO Tomoya
(33) Name of priority country :Japan 2)KRISHNAN NAIR Krishnachandran
(86) International Application No :PCT/JP2018/0482:| 3)GEORGE Mathew
Filing Date :27/12/2018
(87) International Publication No ‘WO 2019/135392
(61) Patent of Addition to Application .
‘NA
Number ‘NA
Filing Date ’
(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :

This multipleoutput load driving device is provided with: a plurality of output terminals (OUT1 to OUT4g$pectively outputting
output current to a plurality of loads (Z1 to Z4); a control unit (8) that selects either2Gioarrent mode for setting the output
current to be noC current or a DC current mode for setting the output current to be DC c¢amdrd first terminal (MSET?2). If €
signal of a LOW level is supplied to the first terminal, the-B@ current is outputted from all the output terminals in the case o
non-DC current mode. If a signal of a HIGH level is supplied to the first telima DC current is outputted from a prescribed ol
the output terminals (OUT4) whereas the 0@ current is outputted from the output terminals (OUT1 to OUT3) in the case of
non-DC current mode.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.202017028414 A
(19) INDIA
(22) Date of filing of Application :03/07/2020 (43) Publication Date : 04/09/2020

(54) Title of the invention : DRY POWDER INHALER

(51) International classification “AG1K 9/00, A6IM | (71)Name of Applicant :
15/00 1)EMPHASYS IMPORTADORA EXPORTADORA E
(31) Priority Document No :NA DISTRIBUIDORA LTDA.
(32) Priority Date :NA Address of Applicah:Av. Florent Deleu, 640 1854000
(33) Name of priority country :NA Porto Feliz SP Brazil
(86) International Application No :PCT/IB2017/0015€|(72)Name of Inventor :
Filing Date :13/12/2017 1)ESTEVE, Victor
(87) International Publication No ‘WO 2019/116061
(61) Patent of Addition to Application .
‘NA
Number ‘NA
Filing Date ’
(62) Divisional to Application Number  :NA
Filing Date ‘NA
(57) Abstract :

It is provided a dry powder inhaler (2) for a capsule containing dry powder, the dry powder inhaler (2) comprises: aeoo(ith)f
with a mouth portion, wherein an opening of the mouth portion leads into a duct; giesebase body (10) comprising a capsule
chamber portion and being attached to a covering body (6); and an actuator button (8) movable relative-fndbe base duly
(10) from a normal position to a perforation position along an actuation direction, wherein the actuation directiondplenpien
the longitudinal axis, and wherein perforation needles attached to the actuator button (8) extend into théhaagsedevben the
actuator button (8) is in the perforation position.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.202017028416 A
(19) INDIA
(22) Date of filing of Application :03/07/2020 (43) Pubication Date : 04/09/2020

(54) Title of the invention : PROBIOTICS FOR INHIBITING AND PREVENTING PROGRESSION OF RENAL DISEASES,
COMPOSITIONS FOR INHIBITING AND PREVENTING PROGRESSION OF RENAL DISEASES COMPRISING SAME

:A61K 35/741, A23L |(71)Name of Applicant :
33/135, C12N 1/20, | 1)GREEN CROSS WELLBEING CORPORATION

(51) International classitation A61P 13/12, CI2R |  Address of Applicant :7th Floor, Dodam Bldg.d®ng, 246,

1/225 Hwangsaeuto, Bundanegu, Seongnarsi, Gyeonggido 13595

(31) Priority Document No :10-20170173590 |Republic of Korea
(32) Priority Date :15/12/2017 (72)Name of Inventor :
(33) Name of priority country ‘Republic of Korea 1)KIM, Su Ae
(86) International Application No :PCT/KR2018/01588| 2)OH, Chang Taek

Filing Date :13/12/2018 3)LEE, Jong Hun
(87) International Publication No ‘WO 2019/117654 4)LIM, Su Hwan
(61) Patent of Addition to Application ‘NA 5)KIM, Jeom Yong
Number :NA 6)PARK, Sun Kyu

Filing Date ' 7)JANG, Min Jung
(62) Divisional to Application Number :NA 8)LIM, Min Ju

Filing Date ‘NA
(57) Abstract :

The present invention provides probiotics for inhibiting and preventing the progression of renal diseases and a coomosition
inhibiting ard preventing the progression of renal diseases comprising the same; and to novel a Lactobacillus acidophilus B
strain, a Lactobacillus salivarius BP121 strain, and a composition for inhibiting and preventing the progression oéaseal dis
comprisingthe same. The novel probiotics, the Lactobacillus acidophilus BP105 strain and the Lactobacillus salivarius BP1.
exhibit excellent indoxyl sulfate removal ability, paracresol removal ability, and phosphorus absorption ability.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.202017028417 A
(19) INDIA
(22) Date of filing of Application :03/07/2020 (43) Publication Date : 04/09/2020

(54) Title of the invention : METHODS AND COMPOSITIONS FAORIE AMPLIFICATION OF MRNA

(51) International classification :C12N 15/09, C12N | (71)Name d Applicant :
15/10, C12Q 1/68 1)BAYLOR COLLEGE OF MEDICINE
(31) Priority Document No :62/599472 Address of Applicant :One Baylor Plaza Houston, TX 770
(32) Priority Date :15/12/2017 U.S.A.
(33) Name of priority country :U.S.A. (72)Name of Inventor :
(86) International Application No :PCT/US2018/0660%| 1)DECKER, William, K.
Filing Date :17/12/2018 2)KONDURI, Vanaja
(87) International Publication No ‘WO 2019/118978
(61) Patent of Addition to Application .
‘NA
Number ‘NA
Filing Date ’
(62) Divisional to Application Number  :NA
Filing Date ‘NA

(57) Abstract :

Provided herein are compositions and method#htisynthesis, amplification, and in vitro transcription of-feligth cDNA, or
cDNA fragments. Methods are provided for reverse transcription of RNA and amplification for in vitro transcription. Foxtided
are method for loading of dendritic cellsth the RNA and homologous lysate for immune stimulation.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.202017028418 A
(19) INDIA
(22) Date of filing of Application :03/07/2020 (43) Publication @te : 04/09/2020

(54) Title of the invention : MEMORY CARD, AND TERMINAL

(51) International classification :G0O6K 19/077 (71)Name of Applicant :
(31) Priority Document No :201810103746.3 1)HUAWEI TECHNOLOGIES CO., LTD.
(32) Priority Date :01/02/2018 Address of Applicant :Huawei Administration Building,
(33) Name of priority country :China Bantian Longgang District Shenzhen, Guangdong 518129 CI
(86) Intenational Application No :PCT/CN2019/07451|(72)Name of Inventor :

Filing Date :01/02/2019 1)YANG, Jiangtao
(87) International Publication No ‘WO 2019/149278
(61) Patent of Addition to Application |

‘NA

Number ‘NA

Filing Date '
(62) Divisional to Application Number :NA

Filing Date ‘NA
(57) Abgract :

The present document provides a memory card and a terminal. The memory card comprises: a memory unit, a control unit
memory card interface. The memory unit and the control unit are disposed inside a card body of the memory card. Thanhe
interface is disposed on the card body of the memory card. The control unit is electrically connected to the memorthenit an
memory card interface. The size and shape of the memory card is identical to that 8fMatavds. The invention providasnane
SD card to enable the memory card provided by the embodiment to be inserted inteSivhaaeod slot. That is, the memory card
and naneSIM cards can share the same n&til card slot.
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(12) PATENT APRICATION PUBLICATION (21) Application N0.202017028426 A
(19) INDIA
(22) Date of filing of Application :03/07/2020 (43) Publication Date : 04/09/2020

(54) Title of the invention : A ROTARY SLIDING VANE MACHINE WITH SLIDE BEARINGS AND PIVOT BEARINGS RO
THE VANES

:FO1C 1/344, FO2B |[(71)Name ofApplicant :
(51) International classification 53/00, FO4C 2/344, 1)TOCIRCLE INDUSTRIES AS
F04C 18/344 Address of Applicant :Postboks 1462 VIKA 0116 Oslo
(31) Priority Document No :20180047 Norway
(32) Priority Date :11/01/2018 (72)Name of Inventor :
(33) Name of priority country :Norway 1) HEEG, Arne
(86) International Application No :PCT/NO2018/05031
Filing Date :18/12/2018
(87) International Publication No ‘WO 2019/139485
(61) Patent of Addition to Application |
‘NA
Number ‘NA
Filing Date '
(62) Divisional to Application Number :NA
Filing Date ‘NA
(57) Abstract :

The invention relates to a rotary sliding vane machine (1) for fluid processing, comprisinging (2) with a cavity (4) with a rotc
(9). Vanes (12) are arranged in outwardly directed slots (13) in the rotor (9), and relative sliding between the vamestand th
provides spaces with variable volumes in the rotational direction. Eachsvamgported by a vane bearing apparatus (102)
comprising a slide bearing body (105) with a slot (13) forming a slide bearing for the vane (12), and a cylindrical cer(it&6¥a
facing away from the slot (13), and, on each side of the slot (13), abgisdhg pad (106) with a cylindrical concave face (117)
facing the slide bearing convex face (116), forming a pivot bearing for the vane.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.202017028435 A
(19) INDIA
(22) Date of filing of Application :03/07/2020 (43) Publication Date : 04/09/2020

(54) Title of the invention : ANION EXCHANGE MEMBRANES FOR REDOX FLOW BATTERIES

:HO1M 8/00, HO1IM |(71)Name of Applicant :
. . 8/0202, HO1M 8/023| 1)EVOQUA WATER TECHNOLOGIES LLC
(51) International classification HO1M 8/08, HO1M Address of Applicant :21 Sixth Avenue, Suite 3300
8/18 Pittsburgh, Pennsylvania 15222 U.S.A.
(31) Priority Document No :62/598135 (72)Name of Inventor :
(32) Priority Date :13/12/2017 1)GU, George Y.
(33) Name of priority country ‘U.S.A. 2)HADJIKYRIACOU, Savvas
(86) International Application No :PCT/US2018/0653%| 3)DUKES, Simon Paul
Filing Date :13/12/2018 4)SHAW, Michael J.
(87) International Publication No ‘WO 2019/118662
(61) Patent of Addition to Application .
‘NA
Number ‘NA
Filing Date ’
(62) Divisional to Application Number  :NA
Filing Date ‘NA
(57) Abstract :

A flow battery having at least one rechargeable celisslosed. The at least one rechargeable cell can include an anolyte
compartment, a catholyte compartment, and an anion exchange membrane positioned between the anolyte and catholyte
compartments. The anion exchange membrane can have a thickness aind€0thm and a steady state diffusivity of less than
ppm/hr/cm2 with respect to a cation species in an electrolyte of the rechargeable cell. A method of facilitating usebattefjo
including providing the anion exchange membrane is also d&tldsmethod of facilitating storage of an electric charge compri
providing the flow battery is also disclosed. A method of producing an anion exchange membrane is also disclosed.
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(12) PATENT APPLICATION RJBLICATION (21) Application N0.202017028438 A
(19) INDIA
(22) Date of filing of Application :03/07/2020 (43) Publication Date : 04/09/2020

(54) Title of the invention : COMPOSITIONS COMPRISING STREPTOCOCCUS PNEUMONIAE POLYSACCHARIDE
PROTEIN CONJUGATE AND METHODS OF USE THEREOF

(71)Name of Applicant :
1)MERCK SHARP & DOHME CORP.
Address of Applicant :126 East Lincoln Avenue Rahway,
Jersey 07060907 U.S.A.
2)SMITH, William, J.

:A61K 39/09, A61K 3)MCHUGH, Patrick

(51) International classification i%/f}?%gﬁ;\ggP 31/04 A)WINTERS, Michael Albert
(31) Priority Document No 62/595388 gﬁ'é”\\']’i\;ER' Julie, M.
(32) Priority Date :06/12/2017 7)MU’SEY Luwy
(33) Name of priority country :U.S.A. ' .
(86) International Apptiation No \PCT/US2018/0637¢ gggﬁfﬂiﬁg‘f‘%g?m’ Chitrananda
Filing Date :04/12/2018 10)KdSINSKIgMichaeI ]
(87) International Publication No ‘WO 2019/139692 (72)Name of In\;entor oo
g\(liulr)nlsg;cent of Addition to Application ‘NA 1)SMITH, William, J.
Filing Date ‘NA 2)MCHUGH, Patrick
(62) Divisional to Application Number  :NA 3)WINTERS, Mlphael Albert
Filing Date ‘NA 4)SKINNER, Julie, M.
’ 5)HE, Jian
6)MUSEY, Luwy
7)ABEYGUNAWARDANA, Chitrananda
8)CUI, Yadong Adam
9)KOSINSKI, Michael, J.
(57) Abstract :

The invention is related to multivalent immunogenic compositions comprising more than one S. pneumoniae polysaccharid
conjugates, whereiraeh of the conjugates comprises a polysaccharide from an S. pneumoniae serotype conjugated to a ca
protein, wherein the serotypes of S. pneumoniae are as defined herein. In some embodiments, at least one of the polysacc
protein conjugates is fored by a conjugation reaction comprising an aprotic solvent. In further embodiments, each of the
polysaccharide protein conjugates is formed by a conjugation reaction comprising an aprotic solvent. Also provided arfome
inducing a protective immunesponse in a human patient comprising administering the multivalent immunogenic compositic
the invention to the patient. The multivalent immunogenic compositions are useful for providing protection against S.igameur
infection and diseases caudsdS. pneumoniae. The compositions of the invention are also useful as part of treatment regim
provide complementary protection for patients that have been vaccinated with a multivalent vaccine indicated for ttenpeve
pneumococcal disease.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.202017028439 A
(19) INDIA
(22) Date of filing of Application :03/07/2020 (43) Publication Date : 04/09/2020

(54) Title of the invention : SUPERARD ALLOY AND CUTTING TOOL

:C22C 29/08, B23B |(71)Name of Applicant :
. . 27/14,B23B 51/00,| 1)SUMITOMO ELECTRIC HARDMETAL CORP.
(51) International classification B23C 5/16, C22C Address of Applicant A1, Koyakita Xchome, Itamishi,
1/05 Hyogo 6640016 Japan
(31) Priority Document No :2018000946 (72)Name of Inventor :
(32) Priority Date :09/01/2018 1)KIDO, Yasuki
(33) Name of priority country :Japan 2)TABAYASHI, Daiji
(86) Internatioal Application No :PCT/JP2018/0285:| 3)IMAMURA, Shinya
Filing Date :31/07/2018
(87) International Publication No ‘WO 2019/138599
(61) Patent of Addition to Application .
‘NA
Number ‘NA
Filing Date ’
(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :

This supethard alloy has a first hard phase comprising tungsten carbide particles and a bonding phase containing Co and (
a WC/WC interface is defined as a region in which the distance X between surfaces of the tungsten carbisithpaditjein each
other over a facing surface length L of 200 nm or more is 5 nm or less in an arbitrary surface or an arbitrary crosstbeigrer
hard alloy, and at the WC/WC interface where the distance »iarh and the concentration of Coms is 2 at% higher than the
average concentration of Co atoms in the inner part of the tungsten carbide particles, the ratio of the concentratiato@®{C)po
and the concentration C of Cr atoms (R) (C(R)/C(C)) is 0.17 or more.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.202017028448 A
(19) INDIA
(22) Date of filing of Application :03/07/2020 (43) Publication Date : 04/09/2020

(54) Title of the invention : METHODS AND APPARATUSES FOR BNNEL STATE INFORMATION TRANSMISSION

. e :HO4W 72/04, HO4W|(71)Name of Applicant :

(51) International classification 72/12 1)NEC CORPORATION
(31) Priority Document No :NA Address of Applicant 4, Shiba 5chome Minateku, Tokyo
(32) Priority Date :NA 108-8001 Japan
(33) Name of priority country ‘NA 2)GAO, Yukai
(86) International Application No :PCT/CN2018/07139|(72)Name of Inventor :

Filing Date :04/01/2018 1)GAO, Yukai
(87) International Publication No ‘WO 2019/134099 2)GAO, Yukai
(61) Patent of Addition to Application |

‘NA

Number ‘NA

Filing Date '
(62) Divisional to Application Number :NA

Filing Date ‘NA
(57) Abstract :

Embodiments of the present disclosure relate to methods and appafatu@entrol State Information (CSI) transmission. In
example embodiments, a method implemented in a terminal device is provided. According to the method, in response to re
DCI from a network device, a configuration for transmitting CSI to the or&twevice is determined at least based on the DCI. T
DCl indicates a CSRS for determining the CSI and timing information associated with the CSI. The CSl is determined by m
the CSIRS in response to receiving the &% from the network devicd he CSl is transmitted to the network device based on
configuration.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.202017028449 A
(19) INDIA
(22) Date of filing of Application :03/07/2020 (43) Publication Date : 04/09/2020

(54) Title of the invention : CONVERTER FOR CONVERTING AN ELECTROMAGNETIC WAVE IN A CONTINUOUS
ELECTRIC CURRENT

:HO2M 7/06, HO1Q ((71)Name of Applicant :
(51) International classification 1/22, HO1Q 1/24, 1)GREEN ARISE LTD
HO1L 29/06 Address of Applicant :Strovolou 77, Strovolos Center, 2nc
(31) Priority DocumeniNo :102017000139615 |Floor Office 204, Sbvolos 2018 Nicosia, Cyprus Cyprus
(32) Priority Date :04/12/2017 (72)Name of Inventor :
(33) Name of priority country Italy 1)PASQUALLI, Cesare Maria Mose
(86) International Application No :PCT/IT2018/05023
Filing Date :04/12/2018
(87) International Publication No ‘WO 2019/111287
(61) Patent of Addibn to Application .
‘NA
Number ‘NA
Filing Date ’
(62) Divisional to Application Number ‘NA
Filing Date ‘NA

(57) Abstract :

The present invention relates to a converter for converting an electromagnetic wave in a continuous electric curréarty Psatit
conveter comprises at least one antenna (1, 1) and at least one rectifier (2) for transforming said alternating electiricacurren
continuous electric current., where said at least one rectifier (2) is connected in series to said antenna. In pdiictdansa{l,1’)
is configured to pick up an electromagnetic wave and resonate at the frequency of said electromagnetic wave, so &san ger
alternating electric current having a frequency equal to the frequency of said electromagnetic wave ectifisaidomprises a
guantum diode for rectifying at high speed said alternating electric current.
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(12) PATENT APPLICATION PUBLICATION
(19) INDIA
(22) Date of filing of Aplication :03/07/2020

(21) Application N0.202017028456 A

(43) Publication Date : 04/09/2020

(54) Title of the invention : SYSTEMS AND METHODS FOR REDUCING RAIL PRESSURE IN A COMMON RAIL FUEL

SYSTEM
:FO2D 41/04, FO2D |(71)Name of Applicant :
. o 41/14, FO2D 41/30, | 1)CUMMINS INC.
(51) International classification F02D 41/38, B2D Address of Applicant :500 Jackson Street Columbus, Indi
41/40 47201 U.S.A.
(31) Priority Document No ‘NA 2)CAREY, David Michael
(32) Priority Date ‘NA 3)JALAL, Syed
(33) Name of priority country ‘NA 4)PEAVLER, Paul
(86) International Application No :PCT/US2017/0663¢| 5)DUDEK, Richard J.
Filing Date :14/12/2017 6)CARLSSON, UIf
(87) International Publication No ‘WO 2019/117917 |(72)Name of Inventor :
(61) Patenbf Addition to Application ‘NA 1)CAREY, David Michael
Number :NA 2)JALAL, Syed
Filing Date ‘ 3)DUDEK, Richard J.
(62) Divisional to Application Number  :NA 4)CARLSSON, UIf
Filing Date ‘NA
(57) Abstract :

Methods and systems, ngia controller (20), for performing fuel pressure control operation of an engine (12) having at least
cylinder (16) is disclosed. The controller (20) includes a fuel system control unit (42) configured to control a fuel ppgsad to
at least oa injector (18) of the engine (12) during a motoring condition period (412) based on a commanded pulse train dur:
(410). During the motoring condition period (412), no combustion occurs in the at least one cylinder (16) of the endine (12).
commandsd pulse train duration is a time period during which the at least one injector (18) of the engine (12) is activatethfor
operation. The fuel system control unit (42) is configured to command the at least one injector (18), for the commandsd pul
duration during the motoring condition period (412), to release fuel from the at least one injector (18) without ingtielgrtto
the at least one cylinder (16) of the engine (12).
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(12) PATENT APPLCATION PUBLICATION (21) Application N0.202017028461 A
(19) INDIA
(22) Date of filing of Application :03/07/2020 (43) Publication Date : 04/09/2020

(54) Title of the invention : NONHUMAN ANIMALS HAVING AN ENGINEERED IMMUNOGLOBULIN LAMBDA LIGHT
CHAIN AND USES THEREOF

:A01K 67/027, CO7K|(71)Name of Applicant :
(51) International classification 16/00, CO7K 16/46, | 1)REGENERON PHARMACEUTICALS, INC.
C12N 9/12 Address of Applicant :777 Old Saw Mill River Road
(31) Priority Document No :62/594946 Tarrytown, New York 10591 U.S.A.
(32) Priority Date :05/12/2017 (72)Name of Inventor :
(33) Name of priority country ‘U.S.A. 1)MURPHY, Andrew J.
(86) International Application No :PCT/US2018/0638¢] 2)MACDONALD, Lynn
Filing Date :04/12/2018 3)GUO, Chunguang
(87) International Publication No ‘WO 2019/113065 4)MCWHIRTER, John
(61) Patent of Addition to Application .
‘NA
Number ‘NA
Filing Date ’
(62) Divisional to Application Number  :NA
Filing Date ‘NA
(57) Abstract :

Non-human animals (and/or ndruman cells) and methods of using the same are provided, whidiungan animals (and/or nen
human cells) have a genome comprising human antibadgding sequences (i.e., immunoglobulin genes)-iNonan anirals
described herein express antibodies that contain immunoglobulin (Ig) light chains characterized by the presence of hoaias.
Non-human animals provided herein are, in some embodiments, characterized by expression of antibodies that contalightur
chains that are encoded by human Ig light clemicoding sequences inserted into an endogenous Ig light chain locus of said n
human animals. Methods for producing antibodies frommaman animals are also provided, which antibodies containthuma
variable regions and mouse constant regions.
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(12) PATENT APPLICATION PUBLICATION

(19) INDIA

(22) Date of filing of Application :03/07/2020

(21) Application N0.202017028462 A

(43) Publication Date : 04932020

(54) Title of the invention : COMMUNICATION METHODS AND SYSTEMS

(51) International classification

(31) Priority Document No

(32) Priority Date

(33) Name of prioritycountry

(86) International Application No
Filing Date

(87) International Publication No

(61) Patent of Addition to Application

Number
Filing Date

(62) Divisional to Aplication Number
Filing Date

:GO6F 3/01, GO6F
3/023, GO6F 3/03,
GOG6F 3/0482
:62/595694
:07/12/2017
‘U.S.A.
:PCT/IL2018/05133
:06/12/2018

‘WO 2019/111257
‘NA

‘NA

‘NA

‘NA

(71)Name of Applicant :
1)EYEFREE ASSISTING COMMUNICATION LTD.
Address of Applicant :Begin Road 48 Tel Aviv 6618003 Is
(72)Name of Inventor :
1)KORNBERG, ltai
2)RETZKIN, Or

(57) Abstact :

This present disclosure provides a control system that interfaces with an individual through tracking the eyes andjatteckin
physiological signals generated by an individual. The system, is configured to classify the captured eye ingeganesothat
emulate a joystickike control of the computer. These gestures permit the user to operate, for instance a computer or a syste

menu items.
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(12) PATENT APPLICATION PUBLICATION (21) Applicgion N0.202017028463 A
(19) INDIA
(22) Date of filing of Application :03/07/2020 (43) Publication Date : 04/09/2020

(54) Title of the invention : TISSUE REPAIR LAMINATES

:A61F 2/02, A61L  [(71)Name of Applicant :
. . 31/06, B32B 5/18, 1)POLYNOVO BIOMATERIALS PTY LIMITED
(51) International classification B32B 27/40, C08G Address of ApplicantLevel 2, 320 Lorimer Street Port
18/00 Melbourne, Victoria 3207 Australia
(31) Priority Document No ;2017905176 (72)Name of Inventor :
(32) Priority Date :22/12/2017 1)MOORE, Timothy Graeme
(33) Name of priority country :Australia
(86) International Application No :PCT/AU2018/0513¢
Filing Date :21/12/2018
(87) International Publication No ‘WO 2019/119061
(61) Patent of Addition to Application |
‘NA
Number ‘NA
Filing Date '
(62) Divisional to Application Number :NA
Filing Date ‘NA
(57) Abstract :

There are provided tissue repair laminates which promote celluggowith but also prevent or mitigate tissue esln. The
laminates comprise a biodegradable polyurethane foam layer which facilitates cellular infiltration and a polyurethateyéarrie
which is nonadhesive to tissue. The laminates resist shrinkage under in vivo conditions and possess desirabieaimaroperties.
The laminates find use in, for example, the repair of herniated tissue, particularly, but not limited to hernias in timalalvetbm
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(12) PATENT APPLICATION PUBLICATION (21) ApplicationN0.202017028464 A
(19) INDIA
(22) Date of filing of Application :03/07/2020 (43) Publication Date : 04/09/2020

(54) Title of the invention : SOFT TISSUE IMPLANT POCKET

A61F 2/12, A61L  [(71)Name of Applicant :
. . 27/56, A61L 27/34, 1)POLYNOVO BIOMATERIALS PTY LIMITED
(51) International classification CO08L 75/04, C08G Address of ApplicantLevel 2, 320 Lorimer Street Port
18/06 Melbourne, Victoria 3207 Australia
(31) Priority Document No ;2017905178 (72)Name of Inventor :
(32) Priority Date :22/12/2017 1)BRENNAN, Paul
(33) Name of priority country :Australia 2)MOORE, Timothy Graeme
(86) International Application No :PCT/AU2018/0513¢
Filing Date :21/12/2018
(87) International Publication No ‘WO 2019/119060
(61) Patent of Addition to Application |
‘NA
Number ‘NA
Filing Date '
(62) Divisional to Application Number :NA
Filing Date ‘NA
(57) Abstract :

There is provided a soft tissue implant pocket which reduces the incidence of capsular cenfrhetpocket is manufactured fror
biodegradable, biocompatible polyurethane foam. The polyurethane contains biodegradable polyols and the foam has a pa
configured for cellular infiltration. The soft tissue implant pocket find use in, for exalm@ast augmentation and reconstruction

No. of Pages : & No. of Claims : 5!

The Patent Office Jonal No. 362020 Dated4/09/2020 38094



(12) PATENT APPLICATION PUBLICATION
(19) INDIA
(22) Date of filing of Application :03/07/2020

(21) Application N0.202017028465 A

(43) Publication Date : 04/09/2020

(54) Title of the invention : FLOW RATE MEASUREMENT DEVICE AND FLOW RATE MEASUREMENT METHOD

THEREBY

:GO1F 1/06, GO1F

(51) International classification 1/08. GO1F 15/18

(71)Name of Applicant :
1)PARK, Joon Young

(31) Priority Document No :10-20170174603 Address of Applicant :(Yeonnaitiong) 104603, 52,
(32) Priority Date :18/12/2017 Yeonnamro, Mapegu, Seoul 03976 Republic of Korea
(33) Name of priority country Republic of Korea 2)YU, Hae Soo
(86) International Application No :PCT/KR2018/0161€|(72)Name of Inventor :

Filing Date :18/12/2018 1)PARK, Joon Young
(87) International Publication No ‘WO 2019/124947
(61) Patent of Addition to Application |

‘NA

Number ‘NA

Filing Date '
(62) Divisional to Application Number :NA

Filing Date ‘NA
(57) Abstract :

The present invention relates to a flow rate measurement device and, more specifically, to a flow rate measurementaifieiee
rate measurement method, wherein a flow rate is measursshbing a rotation caused by a flow of a fluid. The present inventic
provides a flow rate measurement device characterized by comprising: a housing (100) having a fluid inlet port (114¢laarde
port (112) formed to face each other; a rotatingipnr200) comprising a rotating shaft (210) arranged perpendicularly to a virt
line (C) connecting the inlet port (111) and the discharge port (112) inside the housing (100), and a blade (220) adtatedbs
fluid around the rotating shaft (21@ sensor portion arranged to be spaced apart from the rotating shaft (210) in the radial di
of the rotating shaft (210) so as to sense the number of rotations of the rotating portion (200); and a control porftoon (330)
measuring the flow ratef the fluid on the basis of the number of rotations of the rotating portion (200) sensed by the sensor
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.202017028471 A
(19) INDIA
(22) Date offiling of Application :03/07/2020 (43) Publication Date : 04/09/2020

(54) Title of the invention : COMPLEX LIVING INTERFACIEOORDINATED SELFASSEMBLING MATERIALS (CLICSAM)

:A61K 35/12, A61K |(71)Name of Applicant :
(51) International classification 35/32, C12N 5/00, 1)POLARITYTE, INC.
C12N5/074 Address of Applicant :1960 South 4250 West Salt LGkg,
(31) Priority Document No :62/622489 Utah 84104 U.S.A.
(32) Priority Date :26/01/2018 (72)Name of Inventor :
(33) Name of priority country ‘U.S.A. 1)LOUGH, Denver
(86) International Application No :PCT/US2019/0154¢| 2)SOPKO, Nikolai
Filing Date :28/01/2019 3)LABROO, Pratima
(87) International Publication No ‘WO 2019/14843 4)BAETZ, Nicholas
(61) Patent of Addition to Application .
‘NA
Number ‘NA
Filing Date '
(62) Divisional to Application Number  :NA
Filing Date ‘NA
(57) Abstract :

Disclosed herein is a composition comprising a stimulated heterogeneous mammalian tissue interfaregak digat is capable |
producing functional polarized tissue when administered to a subject in need thereof.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.202017028472 A
(19) INDIA
(22) Date éfiling of Application :03/07/2020 (43) Publication Date : 04/09/2020

(54) Title of the invention : IMPULSE VOLTAGE GENERATOR AND METHOD FOR PROTECTING POWER
SEMICONDUCTOR SWITCH

(51) International classification :GO1R 31/14 (71)Name of Applicant :
(31) Priority Documat No :NA 1)TOSHIBA MITSUBISHI -ELECTRIC INDUSTRIAL
(32) Priority Date :NA SYSTEMS CORPORATION
(33) Name of priority country :NA Address of Applicant :3-1, Kyobashi, Chudu, Tokyo
(86) International Application No :PCT/IP2019/0061:{104031 Japan
Filing Date :19/02/2019 2)ECG KOKUSAI CO., LTD.
(87) International Publication No ‘WO 2020/170339 |(72)Name of Inventor :
(61) Patent of Addition to Application ‘NA 1)SUN Jintong
Number :NA 2)YOSHIMITSU Tetsuo
Filing Date ' 3)TSUTSUI Hirotsugu
(62) Divisional to Application Number ~ :NA 4)UMEZU Kiyoshi
Filing Date ‘NA

(57) Abstract :

An impulse voltage generator (200) is equipped with: a high voltage generator (10) fotiggreehéghvoltage direct current; a
capacitive element (40) capable of storing power up to a high voltage state and provided in parallel with the high nvefttge ge
(10); a power semiconductor switch (50) which is provided in series with the higly@aenerator (10) on the output side of the
voltage generator (10) and blocks/conducts the output from the high voltage generator (10); a function generator (M@ifigr o1
the change over time in the impulse voltage to be applied to a testts@bgurrent detector (80) for detecting the output current;
an overcurrent protection circuit (100) for blocking the output to the power semiconductor switch (50) from the function gen
(70) if, upon receiving a current signal from the curegtector (80), performing an analog/digital conversion in a sampling time
interval which is sufficiently shorter than the application period, and monitoring the value of the output currengritri;mddtthat
an abnormality has occurred.
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(12) PATENT APPLICATION PUBLICATION

(19) INDIA

(22) Date of filing of Application :03/07/2020

(21) Application N0.202017028473 A

(43) Publication Date : 04/09/2020

(54) Title of the invention : COMPOSITENTERFACING BIOMATERIAL ACCELERANT SUBSTRATE

(51) International classification

:AB1L 27/38, A61L
27/36, C12N 5/02,

(71)Name of Applicant :
1)POLARITYTE, INC.

C12N 5/06 Address of Applicant :1960 South 4250 West Salt Lake C

(31) Priority Document No :62/622489 Utah 84104 U.S.A.
(32) Priority Date :26/01/2018 (72)Name of Inventor :
(33) Name of priority country ‘U.S.A. 1)LOUGH, Denver
(86) International Appliation No :PCT/US2019/01547| 2)SOPKO, Nikolai

Filing Date :28/01/2019 3)LABROO, Pratima
(87) International Publication No ‘WO 2019/148137 4)BAETZ, Nicholas
(61) Patent of Addition to Application ‘NA 5)IRVIN, Jennifer
Number :NA 6)YALANIS, Georgia

Filing Date ’ 7)PETNEY, Matthew
(62) Divisional to Application Number  :NA

Filing Date ‘NA
(57) Abstract :

Disclosed herein is a composition comprising stimulated biological material derived from an interface compartment, wherei
composition is capable of augmenting the generation or Igeaflia native tissue when administered to a subject in need thereo
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.202017028475 A
(19) INDIA
(22) Date of filing of Application :03/07/2020 (43) Pullication Date : 04/09/2020

(54) Title of the invention : SEMICONDUCTOR DEVICE

(51) International classification :HO2M 7/48 (71)Name of Applicant :
(31) Priority Document No ‘NA 1)TOSHIBA MITSUBISHI -ELECTRIC INDUSTRIAL
(32) Priority Date :NA SYSTEMS CORPORATION
(33) Name of priority country :NA Address of Applicant :3-1 Kyobashi, Chueu, Tokyo
(86) International ApplicatioiNo :PCT/JP2018/0436:{1040031 Japan

Filing Date :27/11/2018 (72)Name of Inventor :
(87) International Publication No ‘WO 2020/110202 | 1)SUGIMOTO, Mitsuo
(61) Patent of Addition to Application .

‘NA

Number ‘NA

Filing Date '
(62) Divisional to Application Number ~ :NA

Filing Date ‘NA
(57) Abstract :

A boardshaped chassis (108as a first surface formed with an inlet (112A) and a second surface different from the first surfe
cooling fan (8) is provided in the second surface and exhausts air from the second surface. A partition plate (11Q)es conéig
to partition he internal space of the chassis (102) into a first space (104) making contact with the first surface and a second
(106) making contact with the second surface. The partition plate (110) is formed with at least one opening portionGA14A, :
118A) through which cooling wind generated by the cooling fan (8) passes from the first space (104) to the second space (:
least one semiconductor unit (1A, 1B, 1C) is disposed in the first space (104) and cooled by the cooling wind. A rga&tpraini
disposed in the second space (106) so as to face the at least one opening portion.
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(12) PATENT APPLICATION PUBLICATION

(19) INDIA

(22) Date of filing of Application :03/0/2020

(21) Application N0.202017028476 A

(43) Publication Date : 04/09/2020

(54) Title of the invention : ELEVATOR INSTALLATION METHOD AND APPARATUS

(51) International classification

(31) Priority Document No

(32) Priority Date

(33) Name opriority country

(86) International Application No
Filing Date

(87) International Publication No

(61) Patent of Addition to Application

Number
Filing Date

(62) Divisional to Application Number
Filing Date

:B66B 19/00
:62/631130
:15/02/2018
‘U.S.A.
:PCT/US2019/0183(
:15/02/2019

‘WO 2019/161268
‘NA

‘NA

‘NA

‘NA

(71)Name of Applicant :
1)SAFEWORKS, LLC

Address of Applicant :365 Upland Drive Tukwila, Washing

98188 U.S.A.

(72)Name of Inventor :
1)ROMO, David Arevalo
2)BATES, Christopher Parick

(57) Abstract :

An elevator installation system and method is disclosed that includes a support structure having a first surface arsligameor
The support structure is oriented such that the first surface faces in a first directioa aadahd surface faces in a second direct
opposite the first direction. The system further includes a hoist supporting the support structure such that at leaspfaipetipist

is positioned facing the second surface.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.202017028478 A
(19) INDIA
(22) Date of filing of Application :03/07/2020 (43) Publication Date : 04/09/2020

(54) Title of the invention : MICROORGANISM OF GENUS CORYNEBACTERIUMDR PRODUCING EAMINO ACID AND
METHOD FOR PRODUCING LAMINO ACID BY USING SAME

(51) International classification :C12N 15/77, C12P |(71)Name of Applicant :
13/08, CO7K 14/34 1)CJ CHEILJEDANG CORPORATION

(31) Priority Document No :10-20180009633 Address of Applicant :330, Donghro, Junggu, Seoul 0456(
(32) Priority Date :25/01/2018 Republic of Korea
(33) Name of prioritycountry ‘Republic of Korea [(72)Name of Inventor :
(86) International Application No :PCT/KR2019/0010€| 1)SON, Seungju

Filing Date :25/01/2019 2)YOON, Byoung Hoon
(87) International Publication No ‘WO 2019/147059 3)LEE, Kwang Woo
(61) Patent of Addition to Application ‘NA 4)KIM, Seon Hye
Number :NA 5)BYUN, Hyo Jeong

Filing Date ' 6)CHANG, Jin Sook
(62) Divisonal to Application Number  :NA 7)KIM, Hyung Joon

Filing Date ‘NA 8)SHIN, Yong Uk
(57) Abstract :

The present application relates to a microorganism of the genus Corynebacterium for produeamgiamacid and a method for
producing an kamino acid by using the microorganism.
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(12) PATENT APPLICATION PUBLICATION

(19) INDIA

(22) Date of filing of Application :04/07/2020

(21) Application N0.202017028494 A

(43) Publication Date : 04/09/2020

(54) Title of the invention : WIRELESS COMMUNICATION METHOD AND APPARATUS

(51) International classification

(31) Priority Document No

(32) Priority Date

(33) Name opriority country

(86) International Application No
Filing Date

(87) International Publication No

(61) Patent of Addition to Application

Number
Filing Date

(62) Divisiond to Application Number
Filing Date

:HO4L 7/04
:PCT/CN2017/11487
:06/12/2017

:China
:PCT/CN2017/11667
:15/12/2017

‘WO 2019/109378
‘NA

‘NA

‘NA

‘NA

(71)Name of Applicant :
1)GUANGDONG OPPO MOBILE
TELECOMMUNICATIONS CORP., LTD.

Address of Applicant :N0.18 Haibin Road, Wusha, Chang

Dongguan, Guangdong 523860 China
(72)Name of Inventor:

1)TANG, Hai

2)ZHANG, Zhi

(57) Abstract :

Embodiments of the present application provide a wireless communication method and apparatus, which can reduce bihiod
reduce processing complexity at terminals in transmission of synchiioniz&gnal blocks. The method comprises: determining t
first indication field in a physical broadcast channel (PBCH) comprised in a first synchronization signal block is uedtéoan

physical resource block (PRB) grid offset between the syn&ation signal block and a channel or signal of a-sgmchronization
signal block, or to indicate resource information of a second synchronization signal block; and sending the first sytiorhsognied
block, and using the first indication field inetfirst synchronization signal block to indicate the resource information of the sec
synchronization signal block if it is determined that the first indication field is used to indicate the resource infahthé@econd

synchronization signal block
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.202017028495 A
(19) INDIA
(22) Date of filing of Application :04/07/2020 (43) Publication Date : 04/09/2020

(54) Title of the invention : BWP FREUENCY HOPPING CONFIGURATION METHOD, NETWORK DEVICE AND
TERMINAL

(51) International classification ‘HO4L 5/00, HOAW (71)Name of Applicant :
72/04, HO4B 1/713 1)GUANGDONG OPPO MOBILE
(31) Priority Document No ‘NA TELECOMMUNICATIONS CORP., LTD.
(32) Priority Date :NA Address of Applicant :N0.18 Haibin Road, Wusha, Chang
(33) Name of priority country ‘NA Dongguan, Guangdong 523860 China
(86) International Aplication No :PCT/CN2018/0719%|(72)Name of Inventor :
Filing Date :09/01/2018 1)SHEN, Jia
(87) International Publication No ‘WO 2019/136597
(61) Patent of Addition to Application |
‘NA
Number ‘NA
Filing Date '
(62) Divisional to Application Number :NA
Filing Date ‘NA
(57) Abstract :

Provided n the present invention is a BWP frequency hopping configuration method, a network device and a terminal. Accc
embodiments of the present invention, different frequency domain displacement sets are configured for different BWPs, an
bandwidth é each BWP are fully utilized, so that it is possible to maximize the frequency hopping displacement on the basis
exceeding the bandwidth of BWP, so as to obtain a larger frequency selective gain, thereby improving the transmissimcpel
of the physical channel.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.202017028496 A
(19) INDIA
(22) Date of filing of Application :04/07/2020 (43) Publication Date : 04/09/2020

(54) Title of the mvention : INJECTABLE BOTULINUM TOXIN FORMULATIONS AND METHODS OF USE THEREOF
HAVING HIGH RESPONSE RATE AND LONG EFFECT DURATION

(51) International classification :A61K 38/48, A61K |(71)Name of Applicant :
4742 1)REVANCE THERAPEUTICS, INC.
(31) Priority Document No :62/594529 Address of Applicant :7555 Gateway Blvd. Newark, CA
(32) Priority Date :04/12/2017 94560 U.S.A.
(33) Name of priority country ‘U.S.A (72)Name of Inventor :
(86) International Application No :PCT/US2018/0639<| 1)RUBIO, Roman
Filing Date :04/12/2018
(87) International Publication No ‘WO 2019/113133
(61) Patent of Addition to Application .
‘NA
Number ‘NA
Filing Date '
(62) Divisional to Application Number  :NA
Filing Date ‘NA
(57) Abstract :

This invention provides injectable compositions comprising botulinum toxin that may be administered to a subject for variot
therapeutic, aesthetic and/or cosmetic purposes. The injectable compositions embraced by the invention eximitbt®ne o
advantages over conventional botulinum toxin formulations, including reduced antigenicity, a reduced tendency to undesgb
localized diffusion following injection, increased duration of clinical efficacy or enhanced potency, higher resatasjdéaster ons
of clinical efficacy, and/or improved stability. According to the invention, single treatment of the compositions bynirgfotids
significant clinical responses and at least an2&k duration of effect in a subject undergoingttresnt, as provided by the describ
treatment methods, as well as still higher responder rates and/or longer duration of effect following subsequent treatments.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.202017028497 A
(19) INDIA
(22) Date of filing of Application :04/07/2020 (43) Publication Date : 04/09/2020

(54) Title of the invention : SYSTEMS FOR CONSTRUCTING HIERARCHICAL TRAINING DATA SETS FOR USE WITH
MACHINE-LEARNING AND RELATED METHODS THEREFOR

(51) International classification :G05B 13/02, GO5B |(71)Name of Applicant :
17/02, GO6N 20/00 | 1)ZERO MASS WATER, INC.
(31) Priority Document No :62/595445 Address of Applicant :6500 East McDowell Road Scottsd:
(32) Priority Date :06/12/2017 Arizona 85257 U.S.A.
(33) Name of priority country ‘U.S.A (72)Name of Inventor :
(86) International Application No :PCT/US2018/0643(| 1)FRIESEN, Cody
Filing Date :06/12/2018 2)JOHNSON, Paul
(87) International Publication No ‘WO 2019/113354 3)LORZEL, Heath
(61) Patent of Addition to Application ‘NA 4)SALLOUM, Kamil
Number :NA 5)GOLDBERG, Jonathan
Filing Date ’ 6)FRIESEN, Grant
(62) Divisional to Application Number  :NA 7)HORWITZ, Jason
Filing Date ‘NA

(57) Abstract :
Some embodiments include a system operable to construct hierarchical training data sets for use witthesrahiner multiple
controlled devices. Other embodiments of related systems and methods are aflmiprov
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(12) PATENT APPLICATION PUBLICATION

(19) INDIA

(22) Date of filing of Application :04/07/2020

(21) Application N0.202017028519 A

(43) Publication Date : 04/09/2020

(54) Title of the invention : ACEAL COMPOUNDS AND THERAPEUTIC USES THEREOF

(51) International classification

(31) Priority Document No

(32) Priority Date

(33) Name of priority country

(86) International Application No
Filing Date

(87) International Publication No

(61) Patent of Addition to Application

Number
Filing Date

(62) Divisional to Application Numhbe
Filing Date

:C07D 405/06, CO7L
405/14, CO7D 239/4
A61K 31/506, A61P
1/16

:62/615357
:09/01/2018

‘U.SA.
:PCT/US2019/0127¢
:08/01/2019

‘WO 2019/139919
‘NA

‘NA

‘NA

‘NA

(71)Name of Applicant :

1)LIGAND PHARMACEUTICALS, INC.

Address of Applicant :3911 Sorrento Valley Blvd., Suite 1

San Diego, California 92121 U.S.A.
(72)Name of Inventor :
1)ZHI, Lin

(57) Abstract :

Disdosed herein are acetal and cyclic acetal compounds, compositions, their preparation, and their uses. Some emboditoe

their use as livetargeting compounds.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.202017028526 A
(19) INDIA
(22) Date of filing of Application :04/07/2020 (43) Publication Date : 04/09/2020

(54) Title of the invention : SECURITY NEGOTIATION IN SERVICE BASED ARCHITECTURES (SBA)

(51) International classification :HO4L 29/06 (71)Name of Applicant :
(31) Priority Document No :62/632415 1)TELEFONAKTIEBOLAGET LM ERICSSON (PUBL)
(32) Priority Date :19/02/2018 Address of Applicant 84 83 Stockholm Sweden
(33) Name of priority country :U.S.A. (72)Name of Inventor :
(86) International Application No :PCT/EP2019/0538¢| 1)LEHTOVIRTA, Vesa
Filing Date :15/02/2019 2)NORRMAN, Karl
(87) International Publication No ‘WO 2019/158716 3)MARTINEZ DE LA CRUZ, Pablo
(61) Patent of Addition to Application ‘NA 4)SAARINEN, Pasi
Number :NA 5)TORVINEN, Vesa
Filing Date ’
(62) Divisional to Application Number  :NA
Filing Date :NA
(57) Abstract :

The disclosure provides techniques for negotiating security mechanismebeteeirity gateways (102A, 102B). In these
techniques, an initiating security gateway (102A) sends (302) a request message to a responding security gateway §1fd2B)
connection established between the security gateways. The first connectilegintegrity protection for 5 the messages. The
request message includes one or more security mechanisms supported by the initiating security gateway. Upon receipd;rky
security gateway selects (406) one of the security mechanisms and tsa@€18)ta response message to the initiating security
gateway indicating the selected security mechanism. Signaling messages are then communicated (310, 412) between the
gateways using the selected security 10 mechanism.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.202017028527 A
(19) INDIA
(22) Date of filing of Application :04/07/2020 (43) Publication Date : 04/09/2020

(54) Title of the invention : RESOLVING AMBIGUITIES RELATED TO NRELL QUALITY DERIVATION

(51) International classification ‘H04B 7/06, HO4B | (71)Name of Applicant :
17/00 1)TELEFONAKTIEBOLAGET LM ERICSSON (PUBL)
(31) Priority Document No :62/632292 Address of Applicant :SH64 83 Stockholm Sweden
(32) Priority Date :19/02/2018 (72)Name of Inventor :
(33) Name of priority country ‘U.S.A. 1)DA SILVA, Icaro L. J.
(86) International Application No :PCT/IB2019/0513C| 2)RAMACHANDRA, Pradeepa
Filing Date :18/02/2019 3) MAATTANEMNIina Hel k a
(87) International Publication No ‘WO 2019/159150
(61) Patent of Addition to Application .
‘NA
Number ‘NA
Filing Date ’
(62) Divisional to Application Number  :NA
Filing Date ‘NA

(57) Abstract :

Systems and methods are diseld herein for enabling a User Equipment (UE) to perform cell quality derivation in a wireless
communication network utilizing parameters from an appropriate measurement object. In some embodiments, a method of
of a UE to perform cell quality disation in a wireless communication network comprises obtaining parameters to perform cel
quality derivation for a serving cell of the UE from a measurement object that contains frequency information that reqterey
information provided in a servincell configuration of the serving cell. The method further comprises performing cell quality
derivation for the serving cell based on the obtained parameters. In this manner, the UE is enabled to perform celtigatdity d
using parameters from ap@ropriate measurement object.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.202017028528 A
(19) INDIA
(22) Date of filing of Application :04/07/2020 (43) Publication Date : 04/09/2020

(54) Title of the invention : INJECTABLE SOLUTION WITH A PH OF 7 COMPRISING AT LEAST ONE BASAL INSULIN
WITH A PI OF BETWEEN 5.8 AND 8.5 AND A CaPOLYAMINOACID BEARING CARBOXYLATE CHARGES AND
HYDROPHOBIC RADICALS

:A61K 9/08,A61K |(71)Name of Applicant :
47/34, A61K 47/02, | 1)ADOCIA

(51) International classification A61K 47/10, CO7D |  Address of Applicantl15 avenue Lacassagne 69003 LYO

207/16 France
(31) Priority Document No :62/606138 (72)Name of Inventor :
(32) Priority Date :07/12/2017 1)CHAN, You-Ping
(33) Name of priority country ‘U.S.A. 2) NOOGL, Romain
(86) International Application No :PCT/EP2018/0838¢| 3)GEISSLER, Alexandre
Filing Date :07/12/2018 4)ROGER, Walter
(87) International Publication No ‘WO 2019/110774 5)CHARVET, Richard
(61) Patent of Addition to Application . 6)LAURENT, Nicolas
:NA
Number ‘NA
Filing Date ’
(62) Divisional to Application Number  :NA
Filing Date ‘NA
(57) Abstract :

The invention relates to a composition in fbem of an injectable aqueous solution having a pH of between 6.0 and 8.0 and
comprising at least: a basal insulin having an isoelectric point (pl) of between 5.8 and 8.5; b)-madiyaromoacid consisting of
glutamic or aspartic units as defined ie #tlaims. In one mode of embodiment, the composition according to the invention is
characterised in that the-pmlyaminoacid bearing carboxylate charges and at least one hydrophobic radical Hy is selected fr
co-polyaminoacids of formula (XXXb) in wbh: D is, independently, either a CH2 group (aspartic unit) or aCH2 group
(glutamic unit); X is a cationic entity selected from the group comprising the alkaline cations; Rb and Rb', which ea ddenti
different, are either a hydrophobic radiebf, or a radical selected from the group consisting of an H, a linear acyl C2 to C10 ¢
branched acyl C3 to C10 group, a benzyl, a terminal amino acid unit and a pyroglutamate, at least one of Rb and R'b being
hydrophobic radical Hy; Q and Hy hatle abovementioned designations; and n+m is the degree of polymerisation DP of the
polyaminoacid, i.e. the average number of monomeric units ppolgaminoacid chain and 5 =:; n + m =:; 250.
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(12) PATENTAPPLICATION PUBLICATION (21) Application N0.202017028531 A
(19) INDIA
(22) Date of filing of Application :04/07/2020 (43) Publication Date : 04/09/2020

(54) Title of the invention : PORTABLE AIR SAMPLER

(51) International classification ‘GOIN1/22, GOIN | (71)Name of Applicant :

1/14 1)VELTEK ASSOCIATES, INC.

(31) Priority Document No :62/627502 Address of Applicant :15 Lee BoulegbMalvern,
(32) Priority Date :07/02/2018 Pennsylvania 19355234 U.S.A.
(33) Name of priority country :U.S.A. (72)Name of Inventor :
(86) International Application No :PCT/US2019/0121%| 1)KOCHER, Nathan G.

Filing Date :03/01/2019 2)VELLUTATO, JR., Arthur L.
(87) International Publication No ‘WO 2019/156753 3)CHURCHVARA, Jeffrey
(61) Patent of Addition to Application ‘NA 4)PHILLIPS, Mark A.
Number :N A

Filing Date ’
(62) Divisional to Application Number  :NA

Filing Date ‘NA

(57) Abstract :

An air sampling device and method of sampling air. The device hassing body and a retaining assembly for a sampling devi
plenum has a top end coupled to the housing body about an opening such that the plenum is in flow communication wittgtt
and receives air flow generally from the top end to the botiodhgenerally along the longitudinal length thereof. A flow connec
is coupled to the bottom end of the plenum. A mass flow meter has an input coupled to the flow connection and is in flow
communication with the plenum via the flow connection. A bloiweonfigured to draw air past the sampling device, through th
opening, and through the plenum, such that a measuring portion of the air flows through the flow connection and thrasgh tt
flow meter, which measured the flow rate of the measuringgrorti
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(12) PATENT APPLICATION PUBLICATION (21) Application No.202017028532 A
(19) INDIA
(22) Date of filing of Application :04/07/2020 (43) Publication Date : 04/09/2020

(54) Title of the invention : GROUB ADENOVIRUS-CONTAINING FORMULATION

(51) International classification :A61K 47/10, A61K |(71)Name of Applicant :
9/08, A61K 35/761 | 1)PSIOXUS THERAPEUTICS LIMITED
(31) Priority Document No :1801614.7 Address of Applicant :PsiOxus Hous€l@ The Quadrant,
(32) Priority Date :31/01/2018 Barton Lane Oxfordshire OX14 3YS U.K.
(33) Name of priority country ‘UK. (72)Name of Inventor :
(86) International ApplicatiotNo :PCT/EP2019/0523¢| 1)ALVIS, Simon
Filing Date :31/01/2019 2)KIELTYKA, Magdalena
(87) International Publication No ‘WO 2019/149829
(61) Patent of Addition to Application |
‘NA
Number ‘NA
Filing Date ’
(62) Divisional to Application Number  :NA
Filing Date ‘NA
(57) Abstract :

The presentlisclosure provides a liquid formulation suitable for a group B adenovirus, comprising: a) a group B adenovirus,
replication competent group B adenovirus, b) 15 to 25% v/v glycerol, for example 16, 17, 18, 19, 20, 21% v/v glycer6lland
1.5% v/v ethanol, for example 8126, such as 1% v/v ethanol; and d) a buffer, and e) optionally an amino acid, wherein the
formulation is in the range 8.0 to 9.6, and use of the same in treatment, particular in the treatment of cancer.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.202017028536 A
(19) INDIA
(22) Date of filing of Application :04/07/2020 (43) Publication Date : 04/09/2020

(54) Title of the invention : OPTICAL DEVICE FORNHANCING HUMAN COLOR VISION WITH IMPROVED COSMETIC
APPEARANCE

. . :G02B 5/23, G02B |(71)Name of Applicant :

(51) International classification 5/22. GO2B 5/26 1HUE.AL LLC
(31) Priority Document No :62/595516 Address of Applicant :114 Waterford Drive Jupiter, Floride
(32) Priority Date :06/12/2017 33458 U.S.A.
(33) Name of priority country ‘U.S.A (72)Name of Inventor :
(86) International Application No :PCT/US2018/06431| 1)VALENTINE, Keenan

Filing Date :06/12/2018
(87) International Publication No ‘WO 2019/113357
(61) Patent of Addition to Application .

‘NA

Number ‘NA

Filing Date '
(62) Divisional to Application Number  :NA

Filing Date ‘NA
(57) Abstract :

A system, method for creating an optical deyiand a device to enhance human color vision are disclosed. The system, meth
creating the optical device, and device include a substrate, a plurality of thin film layers provided on the substratditihef phin
film layers including material creating thin filmspecific reflectance spectra based on selected pluralities of materials each ha
their on respective refractive index, and/or a plurality of colorant layers applied to the plurality of thin film layphsatity of
colorant lagrs including at least one colorant, the colorant created based on cefmaific absorption spectra as defined by sel
concentrations
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.20201702893A
(19) INDIA
(22) Date of filing of Application :04/07/2020 (43) Publication Date : 04/09/2020

(54) Title of the invention : METHOD FOR PRODUCING HIGACTIVITY LIGNIN AND BY -PRODUCT FURFURAL AND
APPLICATION

(51) International classification :CO8H 7/00, CO7D  |(71)Name of Applicant -
307/50, CO7D 307/41| 1)JINAN SHENGQUAN GROUP SHARE-HOLDING CO.,

(31) Priority Document No :201711328316.3 |LTD.
(32) Priority Date :13/12/2017 Address of Applicant :Diaozhen Chemical Industrial
(33) Name of priority country :China Development Zone, Zhanggiu Jinan, Shandong 250204 Chin
(86) International Application No :PCT/CN2018/11727|(72)Name of Inventor :

Filing Date :23/11/2018 1)JIANG, Chengzhen
(87) Internatimal Publication No ‘WO 2019/114527 2)GAO, Zhaofeng
(61) Patent of Addition to Application ‘NA 3)SHI, Feng
Number :N A

Filing Date '
(62) Divisional to Application Number :NA

Filing Date ‘NA
(57) Abstract :

The present invention provides a mettiodproducing higkactivity lignin and byproduct furfural and an application. The methoc
comprises: using a dissolving pulp grgdrolysate and/or sulfite liquor as the raw material, and catalyzing by employing an ac
catalyst to obtain the ligniand furfural, wherein the acid is one or a combination of at least two of sulfuric acid, phosphoric a
nitric acid, hydrochloric acid, and acetic acid. According to the method, the yield of the obtained lignin and furfctiedris fu
increased by catatyng the dissolving pulp prydrolysate and/or the sulfite liquor with the acid. Lignin especially has higher
reactivity and low molecular weight, and the ratio ehBthyl furfural in furfural to furfural is in a proper range, so that the stren
furan resin prepared from furfural can be further improved.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.202017028540 A
(19) INDIA
(22) Date of filing of Application :05/07/2020 (43) Publication Da : 04/09/2020

(54) Title of the invention : MITOCHONDRIA TARGETING, MPTP REGULATION, AND THE REDUCTION OF
MITOCHONDRIAL REACTIVE SPECIES

. . :A61P 35/02, A61P |(71)Name of Applicant :
(51) International classification 35/04 1)DUKE, Christopher
(31) Priority Document No :62/595736 Address of Applicant :11530 Faisan Way San Diego, CA
(32) Prioity Date :07/12/2017 92124 U.S.A.
(33) Name of priority country ‘U.S.A (72)Name of Inventor :
(86) International Application No :PCT/US2018/0639¢| 1)DUKE, Christopher
Filing Date :05/12/2018
(87) International Publication No ‘WO 2019/113156
(61) Patent of Addition to Application .
‘NA
Number ‘NA
Filing Date '
(62) Divisional to Application Number  :NA
Filing Date ‘NA
(57) Abstract :

Provided herewith is a compound that reacts with a reactive lipid species to formtaximproduct or an active product. Also
provided is a method of reducing a reactive lipid species. Additionally provided is a method o taemitochondrion in a patient
comprising a mitochondrial dysfunction. In other embodiments, a compound is provided that reacts with an activatingeageat
a mitochondrion to form an active product that inhibits or enhances the opening of sontttalhpermeability transition pore
(MPTP). In additional embodiments, a method of inhibiting or enhancing the opening of an MPTP is provided. Further pravi
nonpolar compound capable of crossing the blo@n barrier (BBB) into the central nerv®system (CNS).
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(12) PATENT APPLICATION PUBLICATION (21) Application No.202017028562 A
(19) INDIA
(22) Date of filing of Application :06/07/2020 (43) Publication Date : 04/09/2020

(54) Title of the invation : PROCESS FOR THE PREPARATION OF PYRIMIDINYA-AMINOPYRAZOLE COMPOUNDS

(51) International classification :A61K 31/427, A61K|(71)Name of Applicant :
31/4439 1)DENALI THERAPEUTICS INC.
(31) Priority Document No :62/608398 Address of Applicant :161 Oyster Point Blvd South San
(32) Priority Date :20/12/2017 Francisco, California 94080 U.S.A.
(33) Name of priority country :U.S.A. (72)Name of Inventor :
(86) International Application No :PCT/US2018/0665¢| 1)REMARCHUK, Travis
Filing Date :19/12/2018 2)SUDHAKAR, Anantha
(87) International Publication No ‘WO 2019/126383
(61) Patent of Addition to Application .
‘NA
Number ‘NA
Filing Date ’
(62) Divisional to Application Number  :NA
Filing Date ‘NA

(57) Abstract :

The present disclosure relates to methods of making LRRKBiting, pyrimidinyl-4-aminopyrazole compounds and intermediat
of formulae | and 1V: The compounds are useful as LRRK2 inhibitors in the treatment of LRRK2 mediated disdases, an
intermediates for their manufacture.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.202017028582 A
(19) INDIA
(22) Date of filing of Application :06/07/2020 (43) Publication Date : 04/09/2020

(54) Title of the invention : VIBRATOR AND PUMP

(51) International classification :F04B 47/02, FO4B |(71)Name of Applicant :
9/06, FO4F 1/06 1)ABU-AWAD, Salman
(31) Priority Document No :62/620994 Address of Applicant :POB 1560 Golan Heights 1243700
(32) Priority Date :23/01/2018 Bokatta Israel
(33) Name of priority country ‘U.S.A. 2)ABU AWAD, Mhde
(86) InternationbApplication No :PCT/1L2019/05004 | (72)Name of Inventor :
Filing Date :08/01/2019 1)ABU-AWAD, Salman
(87) International Publication No ‘WO 2019/145935 | 2)ABU AWAD, Mhde
(61) Patent of Addition to Application .
‘NA
Number ‘NA
Filing Date ’
(62) Divisional to Application Number  :NA
Filing Date ‘NA
(57) Abstract :

A vibrator(56A),including: a bar(16), a first location(64A) therealong including a first pivotal connection(20A) to the chassis(
the vibrator; a weight(14) including a second pivotal connection(20B) to a second location(64B) of the bar(16); and 3 nfator
rotating(70) the weight(14) about the second pivotal connection(20B), thereby converting the weight rotation(70) to battk ar
linear motion(54), thereby the back and forth linear motion(54) is characterized by the distance between the first(64A) and
secand(64B) locations.
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(12) PATENT APPLICATION PUBLICATION
(19) INDIA
(22) Date of filing of Application :06/07/2020

(21) Application N0.202017028594 A

(43) Publication Date : 04/09/2020

(54) Title of the invation : METHOD FOR MEASURING OPTICAL CHARACTERISTICS OF A TRANSPARENT ARTICLE

:GO1N 21/59, GO1M|(71)Name of Applicant :
(51) International classification 11/02, GO2B 1/04, 1)TRANSITIONS OPTICAL, LTD.
G02C 7/04 Address of Applicant :IDA Industrial Estate Dunmore Roa
(31) Priority Document No :NA Tuam, Co. Galway Ireland
(32) Priority Date :NA (72)Name of Inventor :
(33) Name of priority country ‘NA 1)BLACKBURN, Forrest, R.
(86) International Application No :PCT/EP2017/0847:| 2)HAZLE, Joshua
Filing Date :28/12/2017
(87) International Publication No ‘WO 2019/129348
(61) Patent of Addition to Application |
‘NA
Number ‘NA
Filing Date '
(62) Divisional to Application Number  :NA
Filing Date ‘NA
(57) Abstract :

A method of determining the transmittance of a transparent article (250) includes the steps of obtaining a measurénstent of
intensity of electromagnetic radiation reflected or emitted by reference surface (80) with an intensity meagicen@@o),
positioning the transparent article (250) over the reference surface (80), obtaining a measurement of a second intensity of
electromagnetic radiation transmitted through the transparent article (250) that is reflected or emitted by d@g@bdthl
reference surface (80) that is covered by the transparent article (250) with the intensity measuring device (400)ating tadcul
transmittance using the measurements of the first intensity and the second intensity.
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(12) PATENT APPLICATION PUBLICATION
(19) INDIA
(22) Date of filing of Application :06/07/2020

(21) Application N0.202017028625 A

(43) Publication Date : 04/09/2020

(54) Title of the invention : DISPLAY SYSTEM FOR USE IN CONJUNON WITH DRIVER PROTECTION APPARATUS

‘B60Q 1/50, B60Q
1/26, B60K 35/00,

(51) International classification BGOR 21/11, B62J

(71)Name of Applicant :
1)IMPRESSIVE IDEAS LIMITED
Address of Applicant :6A Stamford Brook Road London V

27/00 0XH U.K.
(31) Priority Document No :1800423.4 (72)Name of Inventor :
(32) Priority Date :11/01/2018 1)TAYLOR, Christopher
(33) Name of priority country ‘UK. 2)DI GRASSI, Lucas
(86) International Application No :PCT/GB2019/0500¢
Filing Date :11/01/2019
(87) International Publication No ‘WO 2019/138247
(61) Patent of Addition to Application .
‘NA
Number ‘NA
Filing Date '
(62) Divisional to Application Number :NA
Filing Date ‘NA
(57) Abstract :

A vehicle (2), sal vehicle including driving protection apparatus (14) which is located at or adjacent to the position of the dri
when operating the vehicle and wherein there is provided, in location with or adjacent to the said driver protectios, afipaahtu
display means which are selectively operated to provide an indication of the condition of the vehicle and/or drivehiafehe ve

and/or the environment in which the vehicle is located at a particular instant of time.
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(12) PATENT APPLICATION PUBLICATION
(19) INDIA
(22) Date of filing of Application :06/07/2020

(21) Application N0.202017028626 A

(43) Publication Date : 04/09/2020

(54) Title of the invention : DETERGENT GRANULES WITH HIGH ANIONIC SURFACTANOONTENT

:C11D 17/06, C11D |(71)Name of Applicant :
(51) International classification 7/32, C11D 1/02, 1)THE PROCTER & GAMBLE COMPANY
CliD 1/12 Address of Applicant :One Procter & Gamble Plaza
(31) Priority Document No :NA Cincinnati, OH 45202 U.S.A.
(32) Priority Date ‘NA 2)XU, Dan
(33) Name of priority country ‘NA 3)SHEN, Rui
(86) International Application No :PCT/CN2018/0428<| 4)TIAN, Xiao
Filing Date :26/01/2018 (72)Name of Inventor :
(87) International Publication No ‘WO 2019/144372 1)XU, Dan
(61) Patent of Addition to Application ‘NA 2)SHEN, Rui
Number :NA 3)TIAN, Xiao
Filing Date '
(62) Divisional to Application Number :NA
Filing Date ‘NA
(57) Abstract :

A detergent granuleith a relatively high total anionic surfactant content, e.g., from 40% to 90% by total weight of such detel
granule, which includes a core and a coating layer thereover. The core contains one or more anionic surfactants|aaie @izex
alkoxylaied polyethyleneimine having a polyalkyleneimine core with one or more alkoxy side chains bonded to at least one
atom in the polyalkyleneimine core. The coating layer contains silica. Such detergent granule can maintain satisfabibty, flov
despite its high anionic surfactant content, thereby easier to process into finished granular detergent products.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.202017028646 A
(19) INDIA
(22) Date offiling of Application :06/07/2020 (43) Publication Date : 04/09/2020

(54) Title of the invention : DIAGNOSTIC MODELLING METHOD AND APPARATUS

(51) International classification :G16H 50/20, A61B |(71)Name of Applicant :
8/08, GO6T 7/00 1)OXFORD UNIVERSITY INNOVATION LIMITED
(31) Priority Document No 117207911 Address of Applicant :Buxton Court 3 West Way Oxford C
(32) Priority Date :13/12/2017 0JB U.K.
(33) Name of priority country ‘UK. (72)Name ofInventor :
(86) International Application No :PCT/EP2018/0846:| 1)UPTON, Ross
Filing Date :12/12/2018 2)LEESON, Paul
(87) International Publication No ‘WO 2019/115652
(61) Patent of Addition to Application |
‘NA
Number ‘NA
Filing Date ’
(62) Divisional to Application Number  :NA
Filing Date ‘NA
(57) Abstract :

The present disclosure relates to a system (100) for generating a diagnostic model. The system (100) includes a pBpcessol
configured to analyse a plurality of reference data setsréffaeence data sets each include at least one image (230, 240). The
analysis identifies at least one feature in each image (230, 240). A metric is calculated in dependence on the aldetifiedne i
feature. Outcome data associated with at least sbtie reference data sets is acquired. The diagnostic model is compiled in
dependence on the at least one calculated metric and the associated outcome data. The present disclosure also thizdesf to
generating a diagnostic model; and a+tm@mstory computeireadable medium.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.202017028659 A
(19) INDIA
(22) Date of filing of Application :06/07/2020 (43) Publication Date : 04/09/2020

(54) Title of the invention : POLYISOCYANURATE COMPRISING FOAMS WITH LONG CREAM TIME AND SNARJRE
BEHAVIOUR

:C08G 18/42, C08G|(71)Name of Applicant :
. s 18/48, C08G 18/22,| 1)HUNTSMAN INTERNATIONAL LLC
(51) International classification CO8G 18/32, CO8G |  Address of Applicant :10003 Woodloch Forest Drive The
18/76 Woodlands, TEXAS 77380 U.S.A.
(31) Priority Document No :18151903.4 (72)Name of Inventor :
(32) PriorityDate :16/01/2018 1)JONCHERAY, Thomas, Julien
(33) Name of priority country ‘EPO 2)BERNARDINI, Jacopo
(86) International Application No :PCT/EP2018/0770¢{| 3)GEUMEZ, Gilles, Jean
Filing Date :05/10/2018 4)VANDENBROECK, Jan
(87) International Publication No ‘WO 2019/141389
(61) Patent of Addition to Application .
:NA
Number ‘NA
Filing Date ’
(62) Divisional to Application Number  :NA
Filing Date ‘NA
(57) Abstract :

A reaction mixture and a process for making a polyisocyanurate comprising rigid foam having a density in the 580deyb03 is
disclosed, said process having a cream time > 35 seconds and a snap cure behaviour.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.202017028660 A
(19) INDIA
(22) Date of filing of Application :0®7/2020 (43) Publication Date : 04/09/2020

(54) Title of the invention : CHROMIUM TANNING AGENTS

(51) International classification :C14C 3/06 (71)Name of Applicant :
(31) Priority Document No :18151874.7 1)LANXESS DEUTSCHLAND GMBH
(32) Priority Date :16/01/2018 Address of Applicant :Kennedyplatz 1 50569 Kin German
(33) Name of priority country :EPO (72)Name of Inventor :
(86) International Application No :PCT/EP2019/0506°| 1)RABE, Volker

Filing Date :11/01/2019 2)Di PPERT, Susanne
(87) International Publication No ‘WO 2019/141603 3)REINERS, Juergen
(61) Patent of Addition to Application |

‘NA

Number ‘NA

Filing Date '
(62) Divisional to Application Nmber ‘NA

Filing Date ‘NA
(57) Abstract

The invention relates to specific chromium tanning agents, and to the use thereof for tanning skins and furs, andsthedgatlts
obtainable thereby. The invention further relates to a novel method in which the jpnatdiad chromium tanning ags according

to the invention are obtained from chromiuamd collagercontaining materials, in particular waste from leather production sucl
for example, leather shavings. This permits recycling of chrortiontaining wastes from leather productibg,means of which the
guantity of such waste can be reduced significantly, which leads to considerable economic, ecological and logisticasadvan
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(12) PATENT APPLICATION PUBLICATION
(19) INDIA
(22) Date of filing of Application :06/07/2020

(21) Application N0.20017028662 A

(43) Publication Date : 04/09/2020

(54) Title of the invention : SEALABLE RESIN COMPOSITION, SEAL MATERIAL, PACKAGING MATERIAL, PACKAGINC

CONTAINER AND PACKAGE

:CO8L 23/08, B32B
27/00, B32B 27/28,

(51) Internatbnal classification B32B 27/30. B65D

(71)Name of Applicant :
1)DOW-MITSUI POLYCHEMICALS CO., LTD.
Address of Applicant 2, HigashiShimbashi ichome,

65/02 Minato-ku, Tokyo 1057122 Japan
(31) Priority Document No 2018007916 (72)Name of Inventor :
(32) Priority Date :22/01/2018 1)ISHIHARA Takuya
(33) Name of priority country :Japan 2)YAMAMOTO Koichiro
(86) International Application No :PCT/P2019/00103
Filing Date :16/01/2019
(87) International Publication No ‘WO 2019/142809
(61) Patent of Addition to Application .
:NA
Number ‘NA
Filing Date ’
(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :

This sealable resin composition containsethylene/unsaturated ester copolymer (A) and anraoitified styrene copolymer (B).
Defining the total content of the ethylene/unsaturated ester copolymer (A) and tinecalifiéd styrene copolymer (B) as 100
mass%, the content of the ethylene/unsatgraster copolymer (A) is 889 mass% and the content of the awiddified styrene
copolymer (B) is 140 mass%, and the amount of extraction inttemane is less than or equal to 100 mg/L.
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(12) PATENT APPLIGATION PUBLICATION (21) Application N0.202017028663 A
(19) INDIA
(22) Date of filing of Application :06/07/2020 (43) Publication Date : 04/09/2020

(54) Title of the invention : PROCESS OF PRODUCING ALRHXDROXY COMPOUNDS AND USES THEREOF

:C07C 67/39, CO7C |(71)Name of Applicant :
. e 69/675, CO7C51/1€) 1) HALDOR TOPSEéE A/ S
(51) International classification CO7C 69/732, CO7C|  Address of Applicant :Haldor Tops.es All 1 2800 Kgs. Lyr
59/105 Denmark
(31) Priority Document No :PA 2018 00064 (72)Name of Inventor :
(32) Priority Date :09/02/2018 1)TAARNING, Esben
(33) Name of priority country :Denmark 2)TOLBORG, S,ren
(86) International Application No :PCT/EP2019/0516:| 3)MART sNEZ ESP+N, Juan Salvador
Filing Date :23/01/2019
(87) International Publication No ‘WO 2019/154624
(61) Patent of Addition to Application |
‘NA
Number ‘NA
Filing Date ’
(62) Divisional to Application Number  :NA
Filing Date ‘NA

(57) Abstract :
New process of producing alpigdroxy compounds from sustainable resources useful as platform chemicals, such as hydra
analogues of amino acids or polymer precursors.
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(12) PATENT APPLICATION PUBLICATION
(19) INDIA
(22) Date of filing of Application :06/07/2020

(21) Application N0.202017028664

(43) Publication Date : 04/09/2020

(54) Title of the invention : GLUCURONYLATION AS ACIDIC POSTRANSLATIONAL MODIFICATION ON

THERAPEUTIC MONOCLONAL ANTIBODIES

(51) International clasktation :C07K 16/00, GOIN

(71)Name of Applicant :

33/68 1)REGENERON PHARMACEUTICALS, INC.
(31) Priority Document No :62/624338 Address ofApplicant :777 Old Saw Mill River Road
(32) Priority Date :31/01/2018 Tarrytown, NY 105916707 U.S.A.
(33) Name of priority country ‘U.S.A (72)Name of Inventor :
(86) International Application No :PCT/US2019/0155¢| 1)WANG, Shunhai
Filing Date :29/01/2019
(87) International Piication No ‘WO 2019/152356
(61) Patent of Addition to Application .
‘NA
Number ‘NA
Filing Date '
(62) Divisional to Application Number  :NA
Filing Date ‘NA
(57) Abstract :

Compositions and methods for identifying glucuronylated protein drug products are provided.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.202017028665 A
(19) INDIA
(22) Date of filing of Application :06/07/2020 (43) Publication Date : 04/09/2020

(54) Title of the invention : ARTICLE TRACKING SYSTEM AND METHOD

(51) International classification :G06Q 10/08 (71)Name of Applicant :
(31) Priority Document No :62/609385 1)SITA INFORMATION NETWORKING COMPU TING
(32) Priority Date :22/12/2017 USA, INC.
(33) Name of priority country :U.S.A. Address of Applicant :3100 Cumberland Boulevard Atlant
(86) International Application No :PCT/IB2018/06028|Georgia 30339 U.S.A.
Filing Date :18/12/2018 (72)Name of Inventor :
(87) International Publication No ‘WO 2019/123274 1)SANGLIER, Adrien
(61) Patent of Addition to Application ‘NA 2)MALINOFSKY, Andrew Eric
Number :N A
Filing Date ’
(62) Divisional to Application Number  :NA
Filing Date :NA
(57) Abstract :

An article tracking system and method are provided. The syiatdutes an article identifier, a location identifier, a mobile
application stored on a mobile device, and a cloud platform. The mobile application combines article information fractethe a
identifier and location information from the location ideietifinto a data packet and transmits the data packet to the cloud platt
for storage. Creating and sending a data packet for each of a plurality of locations enables to system to record thistmgatibn
the article over time.
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(12) PATENT APPLICATION PUBLICATION

(19) INDIA

(22) Date of filing of Application :06/07/2020

(21) Application N0.202017028667 A

(43) Publication Date : 04/09/2020

(54) Title of the invention : METHOD FOR CASTING

(51) International classification

(31) Priority Document No

(32) Priority Date

(33) Name of priority country

(86) International Application No
Filing Date

(87) International Publication No

(61) Patent of Addition to Application

Number
Filing Date

(62) Divisional to Application Number
Filing Date

:B22D 11/00, B22D
11/049, B22D 11/16
120180311
:01/03/2018
:Norway
:PCT/EP2019/0513¢
:21/01/2019

‘WO 2019/166156
‘NA

‘NA

‘NA

‘NA

(71)Name of Applicant :

1)NORSK HYDRO ASA

Address of Applicant :0240 Oslo Norway

(72)Name of Inventor :

1) HEKONSEN, Arild

2)LEDAL, Rune

3)GIHLEENGEN, Britt Elin

A)TVEITO, Knut Omdal

5) HAFSésS, John Erik

6)ELLINGSEN, Kjerstin

7)DU, Qiang

8)M'HAMDI, Mohammed

(57) Abgract :

Described is a method for casting comprising a.) determining a diameter (D) of a cross section of a product to be exdst)irbi
determining an intended steadtate casting speed (V) of the product to be cast using direct chill castirgenpar second (m/s),
determining a Si content (cSi) in percent by weight based on the total weight of a r#élt {evithe melt to be used for casting the
cast product, wherein the intended diameter (D), the intended sttdd\casting speed (Viidthe intended Si content (cSi) are
determined such that the equations (I) VD = 0,0008,0017cSi and (ll) VD = 0,0004-70,0017cSi and (lll) cSi = 0 are fulfilled, d.
preparing a melt comprising Zn: 5,30 to 5,9%t Mg: 2,07 to 3,3 wbb, Cu: 1,2 to U5 wt%, Fe: 0 to 0,5 wbb, Si: according to cS
impurities up to 0,2 wbb each and 0,5 w¥ in total, and balance aluminium, e.) casting the melt into the cast product having t
intended diameter (D) using direct chill casting, wherein the castirggried out using the intended steestgite casting speed
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(12) PATENT APPLICATION PUBLICATION

(19) INDIA

(22) Date of filing of Application :06/07/2020

(21) Application N0.202017028705 A

(43) Publication Date 04/09/2020

(54) Title of the invention : PROCESS INTEGRATION FOR NATURAL GAS LIQUID RECOVERY

(51) International classification

(31) Priority Document No

(32) Priority Date

(33) Name of prioritycountry

(86) International Application No
Filing Date

(87) International Publication No

(61) Patent of Addition to Application

Number
Filing Date

(62) Divisional to Aplication Number
Filing Date

:F25J 3/02, F25J 5/C
:62/599509
:15/12/2017

‘U.S.A.
:PCT/US2018/0652:
:12/12/2018

‘WO 2019/118614
‘NA

‘NA

‘NA

‘NA

(71)Name of Applicant :
1)SAUDI ARABIAN OIL COMPANY

Address of Applicant :1 Eastern Avenue Dhahran, 31311

Saudi Arabia
2)ARAMCO SERVICES COMPANY
(72)Name of Inventor :

1)NOURELDIN, Mahmoud Bahy Mahmoud

2)KAMEL, Akram Hamed Mohamed
3)ALNAJJAR, Abdulaziz A.

(57) Abstract :

This specification relates to operating industrial facilities, for example, crude oil refining facilities or other inthgtitials that
include operating plaa that process natural gas or recover natural gas liquids.
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(12) PATENT APPLICATION PUBLICATION

(19) INDIA

(22) Date of filing of Application :06/07/2020

(21) Application N0.202017028707 A

(43) PublicatiorDate : 04/09/2020

(54) Title of the invention : PROCESS INTEGRATION FOR NATURAL GAS LIQUID RECOVERY

(51) International classification

(31) Priority Document No

(32) Priority Date

(33) Name of priority counyr

(86) International Application No
Filing Date

(87) International Publication No

(61) Patent of Addition to Application

Number
Filing Date

(62) Divisional to Applicatbn Number
Filing Date

:F25J 3/02
:62/599509
:15/12/2017
‘U.S.A.
:PCT/US2018/0652:
:12/12/2018

‘WO 2019/118608
‘NA

‘NA

‘NA

‘NA

(71)Name of Applicant :
1)SAUDI ARABIAN OIL COMPANY

Address of Applicant :1 Eastern Avenue Dhahran, 31311

Saudi Arabia
2)ARAMCO SERVICES COMPANY
(72)Name of Inventor :

1)NOURELDIN, Mahmoud Bahy Mahmoud

2)KAMEL, Akram Hamed Mohamed
3)ALNAJJAR, Abdulaziz A.

(57) Abstract :

This specification relates to operating industrial facilities, for example, crude oil refining facilities or other inthgtitials that
include operating plants thatocess natural gas or recover natural gas liquids.
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(12) PATENT APPLICATION PUBLICATION (21) Application No.202017028710 A
(19) INDIA
(22) Date of filing of Application :06/07/2020 (43) Publication Date04/09/2020

(54) Title of the invention : LIQUIEFEEDING SCREW COMPRESSOR

(51) International classification :F04C 29/12, FOAC |(71)Name of Applicant :
18/16, FO4C 29/02 | 1)HITACHI INDUSTRIAL EQUIPMENT SYSTEMS CO.,
(31) Priority Document No 12017235790 LTD.
(32) Priority Date :08/12/2017 Address of Applicant :3, Kanda Neribeho, Chiyodaku,
(33) Name of priority counyr :Japan Tokyo 1010022 Japan
(86) International Application No :PCT/IP2018/0421(|(72)Name of Inventor :
Filing Date :14/11/2018 1)TAKANO Masahiko
(87) International Publication No ‘WO 2019/111661 | 2)YORIKA NE Shigeyuki
(61) Patent of Addition to Application .
‘NA
Number ‘NA
Filing Date ’
(62) Divisional to Applicatio Number :NA
Filing Date ‘NA

(57) Abstract :

This liquid-feeding screw compressor is provided with: a casing that accommodates a screw rotor and a bearing, and that t
intake and an intake chamber connected to the air intake; an intake throttle valventitatiegliat the air intake, and that has a
housing; and an intake air bypass system communicating between a primary side and a secondary side of the intakeethfdit
intake air bypass system comprises: an intake air bypass channel that isdotoédeall section of the housing and comprises a
primary-side opening that opens to a primary side of the intake throttle valve and a se@idelayening that opens to a second:
side; and a first check valve arranged within the intake air bypassahdhe intake air bypass channel has an external openin
opens to the exterior of the housing, and allows for insertion and withdrawal of the first check valve. Due to this thomfigisa
possible to make a system that communicates withtakdrchamber in a casing and that is provided with a check valve meche
into a pipeless structure, without compromising on the advantages of an external tubing.
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(12) PATENT APPLICATION PUBLICATION (21) Appication N0.202017028711 A
(19) INDIA
(22) Date of filing of Application :06/07/2020 (43) Publication Date : 04/09/2020

(54) Title of the invention : VEHICLE POWER SUPPLY CONTROL CIRCUIT, VEHICLE CONTROL DEVICE, AND VEHICI
POWER SUPPLY CONTROL CIRCUICONTROL METHOD

(51) International classification ‘HO2M 1/08, HO2M |(71)Name of Applicant :
3/00 1)SHINDENGEN ELECTRIC MANUFACTURING CO.,
(31) Priority Document No :PCT/JP2018/0009 |LTD.
(32) Priority Date :16/01/2018 Address of Applicant :2, Ohtemachi Zhome, Chiyodu,
(33) Name of priority country :Japan Tokyo 1000004 Japan
(86) International Application No :PCT/JP2018/0009"|(72)Name of Inventor :
Filing Date :16/01/2018 1)YAMAZAKI Masashi
(87) International Publication No ‘WO 2019/142235 | 2)KURADATE Takuya
(61) Patent of Addition to Application .
‘NA
Number ‘NA
Filing Date '
(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :

This vehicle power supply control cirit is provided with: a first input terminal to which a voltage output by alliCconverter for
performing voltage conversion on a power supply voltage is supplied; a second input terminal to which the power sugply vc
supplied; an output termintiat outputs a voltage for controlling a semiconductor element generating a drive current for a me
generator and having nezaturation region characteristics; a switching circuit having one end connected to the first input tern
the other end corected to the output terminal, making the connection between the first input terminal and the output termine
conductive by being turned on on the basis of a signal applied to a control terminal, and, meantime, disconnectingtible conr
between the fitsinput terminal and the output terminal by being turned off on the basis of the signal applied to the control te
and a switching control unit for controlling the switching circuit by applying the signal to the control terminal on shef Haesi
voltage at the second input terminal.
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(12) PATENT APPLICATION PUBLICATION
(19) INDIA
(22) Date of filing of Application :06/07/2020

(21) Application N0.202017028719 A

(43) Publication Date : 04/09/2020

(54) Title of the invention : NEW BENZAMIDE DERIVATIVES AS PPABRAMMA MODULATORS

:C0O7D 213/75, CO7(
255/50, CO7D
401/04, CO7D
237/20, CO7C 237/2

(51) International classification

(71)Name of Applicant :
1)MEDIBIOFARMA, S.L.
Address of Applicant :Plaza CEIN, Bolno Industrial
Mochol. Nave B2 E-31110 Noa, Navarra Spain

(31) Priority Document No :17382845.0 (72)Name of Inventor :
(32) Priority Date :12/12/207 1)CASTRO PALOMINO LARIA, Julio
(33) Name of priority country ‘EPO 2)CAMACHO GMEZ, Juan
(86) International Application No :PCT/EP2018/0842¢| 3)RODReGUEZ IGLESIAS, Rodolfo
Filing Date :11/12/2018
(87) International Publication No ‘WO 2019/115498
(61) Patent of Addition to Application |
‘NA
Number ‘NA
Filing Date ’
(62) Divisional to Application Number  :NA
Filing Date ‘NA
(57) Abstract :

The present invention relates to novel benzamides derivatives of formula (I) as modulators aj@®AR receptor, to processes
their preparationto pharmaceutical compositions comprising said compounds and to said compound for use in the treatmen
pathological conditions, disorders or diseases that can improve by modulation ofg2R#MRa receptor, such as cancer; metabol
diseases, inflammatodiseases, respiratory disorders, autoimmune diseases, neurodegenerative diseases, cardiovascular ¢

renal diseases.
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(12) PATENT APPLICATION PUBLICATION (21) Application No.202017028723 A
(19) INDIA
(22) Date of filing of Application :06/07/2020 (43) Publication Date : 04/09/2020

(54) Title of the invention : MICROWAVE PLASMA DEVICE

. e :H01J 37/32, HO5H |(71)Name of Applicant :

(51) International classification 1/46 1)SPITZL, Ralf
(31) Priority Document No :10 2018 000 401.6 Address of Applicant :Langbaurghstr. 10 53842 Troisdorf
(32) Priority Date :19/01/2018 Germany
(33) Name of priority country :Germany (72)Name of Inventor :
(86) International Application No :PCT/EP2018/0005¢{| 1)SPITZL, Ralf

Filing Date :21/12/2018
(87) International Publication No ‘WO 2019/141337
(61) Patent of Addition to Application |

‘NA

Numbe ‘NA

Filing Date ’
(62) Divisional to Application Number  :NA

Filing Date ‘NA
(57) Abstract :

The invention relates to a microwave plasma device, comprising a treatment area and a number of two or more microwave
semiconductors. The microwave plasma device is characterised in that the microwave semiconductors are attacbetiienhe
area in such a way that the microwaves of a microwave semiconductor only interfere with the microwaves of other microwe
semiconductors in the treatment area. The invention also relates to a corresponding method.
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(12) PATENT APPLICATION PUBLICATION
(19) INDIA
(22) Date of filing of Application :06/07/2020

(21) Application N0.202017028735 A

(43) Publication Date : 04/09/2020

(54) Title of the invention : COMPOSITIONS FOR THE TREATMENT OF BREASND PROSTATE CANCER

:A61K 31/09, A61K
31/573, A61K
31/4192, A61P 35/01
CO07D 249/04

(51) International classification

(71)Name of Applicant :
1)INNOCRIN PHARMACEUTICALS, INC.
Address of Applicant :4220 Apex Highway 55 Suite 330
Durham, NC 27713 U.S.A.

(31) Priority Document No :62/595918 (72)Name of Inventor :
(32) Priority Date :07/12/2017 1)BASKIN-BEY, Edwina
(33) Name of priority country ‘U.S.A. 2)EISNER, Joel
(86) InternationbApplication No :PCT/US2018/0642%] 3)WOODSON, Elizabeth
Filing Date :06/12/2018
(87) International Publication No ‘WO 2019/113301
(61) Patent of Addition to Application .
‘NA
Number ‘NA
Filing Date ’
(62) Divisional to Application Number  :NA
Filing Date ‘NA
(57) Abstract :

The instant invention describes pharmaceutical compositions and dosing regimens comprising seviteronel and/or dexaanett!

methods of treating diseases, disorders or symptoms thereof.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.202017028749 A
(19) INDIA
(22) Date of filing of Application :06/07/2020 (43) Publication Date : 04/09/2020

(54) Title of the invention : METHOD FOR MANUFACTURING A TEXTILE PRODUCT FROM TENDONS OR NERYE
ANIMAL ORIGIN

(51) International classification :D02G 3/10 (71)Name of Applicant :
(31) Priority Document No :17/71309 1)CORENTHIN, Jeremy
(32) Priority Date :05/12/2017 Address of Applicant :15 rue Duphot 75001 Paris France
(33) Name of priority country :France (72)Name of Inventor :
(86) International Application No :PCT/IB2018/0594¢| 1)CORENTHIN, Jeremy

Filing Date :30/11/2018
(87) International Publication No ‘WO 2019/111114
(61) Patent of Addition to Application .

‘NA

Number ‘NA

Filing Date ’
(62) Divisional to Application Number  :NA

Filing Date ‘NA
(57) Abstract :

A method for manufacturing a thread comprising the following steps: selecting at least one animal nerve or tendunp)(fhatte
rolling (A) the at least one nerve or at least one tendon; separating (B) the at least one nerve or at least one & thekst imto
groups of first fibres in order to form at least one braid; stretching (D) said braid in order to egtraotity of moisture; combing
in order to separate the first fibres; drying (E) the first fibres; spinning (F) said first fibres.
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(12) PATENT APPLICATION PUBLICATION (21) Application No.202017028752 A
(19) INDIA
(22) Date of filing of Application :06/07/2020 (43) Publication Date : 04/09/2020

(54) Title of the invention : SYSTEMS AND METHODS FOR REDUCING THE FORMATION OF IMPURITIES DURING 24
DEHYDROCHLORINATION TO 1234YF

(51) International cissification :C07C 17/25, CO7C |(71)Name of Applicant :

21/18 1)HONEYWELL INTERNATIONAL INC.

(31) Priority Document No :15/864730 Address ofApplicant :Intellectual Property Patent Service:
(32) Priority Date :08/01/2018 115 Tabor Road, M/S 4D3 P.O. Box 377 Morris Plains, New
(33) Name of priority country ‘U.S.A Jersey 07950 U.S.A.
(86) International Application No :PCT/US2019/01261|(72)Name of Inventor :

Filing Date :08/01/2019 1)WANG, Haiyou
(87) InternationaPublication No ‘WO 2019/136410 2)YANG, Terris
(61) Patent of Addition to Application ‘NA 3)MERKEL, Daniel C.
Number :NA 4)KOPKALLI, Haluk

Filing Date ’ 5)CERRI, Gustavo
(62) Divisional to Application Number  :NA 6)CHIU, Yuon

Filing Date ‘NA 7)HORWATH, Richard D.
(57) Abstract :

The present disclosure provides various manufacturing processes for the production ofetrafRi8ropropene (HFQ234yf or
1234yf). Such methods may allow for the improved yields, more econopna@@sses, and waste reduction in the production of
1234yf and subsequent processes.
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(12) PATENT APPLICATION PUBLICATION (21) Application No.202017028761 A
(19) INDIA
(22) Date of filing of Application :087/2020 (43) Publication Date : 04/09/2020

(54) Title of the invention : MAIZE EVENT MON87429 AND METHODS OF USE THEREOF

. (71)Name of Applicant :
(51) International classification 1%}6291 15/82, C12N 1)MONSANTO TECHNOLOGY LLC
(31) Priority Document No -62/625537 Address of Applicant :800 North Lindbergh Boulevard St.
(32) Priority Date 02/022018 '(%',jﬂ?ﬁﬁ%n%fﬁ'
(33) Name of priority country ‘U.S.A 1)ELLIS, Chri stine .M
(86) International Application No :PCT/US2019/0154: 2)GOLE'Y Michael, E '
Filing Date :28/01/2019 3)HUANG' Jintai T
(87) International Publication No ‘WO 2019/152316 4)KLINGAMAN Tracy. E
(61) Patent of Addition to Application . K Y, E
Number ‘NA 5)LARUE,_CIayt0n, T.
Filing Date ‘NA 6)QI, Youlin
LS _ . 7)SPARKS, Oscar, C.
(62) II:Dill\i/r::yc[))n:tleto Application Number Hﬁ 8)VAN SCOYOC, Brook, M.
9 : 9)YANG, Heping
(57) Abstract :

The invention provides recombinant DNA moleculegt are unique to maize event MON87429 and transgenic maize plants, n
plant parts, maize seeds, maize cells, and agricultural products containing maize event MON87429 as well as methadwdof |
detecting maize event MON87429. Transgenic maizetpleontaining maize event MON87429 exhibit tolerance to inhibitors of
acetyl CoA carboxylase (ACCase) in the aryloxyphenoxy propionate (FOP) group, synthetic auxins, inhibitors of glutamine
synthetase, and inhibitors ofeholpyruvylshikimate3-phosphatesynthase (EPSPS).
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(12) PATENT APPLICATION PUBLICATION
(19) INDIA
(22) Date of filing of Application :07/07/2020

(21) Application N0.202017028780 A

(43) Publication Date : 04/09/2020

(54) Title of the inention : BATTERY MODULE, AND BATTERY PACK AND AUTOMOBILE COMPRISING SAME

:HO1M 2/30, HO1M
2/20, HO1M 2/26,

(51) International classification HOLM 2/34, HO1M

(71)Name of Applicant :
1)LG CHEM, LTD.
Address of Applicant :128, Yeowiaero, Yeongdeungp@u,

2/10 Seoul 07336 Republic of Korea
(31) Priority Document No :10-20180014093 |(72)Name of Inventor :
(32) Priority Date :05/02/2018 1)GANG, In-Jae
(33) Nane of priority country :Republic of Korea 2)PARK, Jung-Il
(86) International Application No :PCT/KR2019/00104| 3)AHN, Jong-Kyu
Filing Date :24/01/2019
(87) International Publication No ‘WO 2019/151716
(61) Patent of Addition to Application .
‘NA
Number ‘NA
Filing Date '
(62) Divisional to Application Number :NA
Filing Date ‘NA
(57) Abstract :

A battery module according to an embodiment of the present invention comprises: a plurality of battery cells stackex @fie o
another; and a busbar unit electrically connected to electrode letsptirality of battery cells, wherein the electrode leads are
at least once so as to secure a predetermined length and are at least partially straightened out by expansion dliegoottibew

plurality of battery cells.
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(12) PATENT APPLICATION PUBLICATION (21) Application No.202017028785 A
(19) INDIA
(22) Date of filing of Application :07/07/2020 (43) Publication Date : 04/09/2020

(54) Title of the invention : CRI ALLOY AND SEAMLESS STEELPIPE FORMED OF CRNI ALLOY

(51) International classification :C22C 30/02, C22F | (71)Name d Applicant :
1/00, C22F 1/16 1)NIPPON STEEL CORPORATION
(31) Priority Document No :2018011080 Address of Applicant 4, Marunouchi Zzhome, Chiyod&u,
(32) Priority Date :26/01/2018 Tokyo 1008071 Japan
(33) Name of priority country :Japan (72)Name of Inventor :
(86) International Application No :PCT/JP2019/0013([ 1)TOMIO, Akiko
Filing Date :17/01/2019 2)UEYAMA, Masaki
(87) International Publication No ‘WO 2019/146504 | 3)TOMIO, Yusaku
(61) Patent of Addition to Application .
‘NA
Number ‘NA
Filing Date ’
(62) Divisional to Application Number  :NA
Filing Date ‘NA
(57) Abstract :

Provided is a GNi alloy which has high yield strength and high resistance to sulfuric acid general corrosion at the high temg
of 250°C. This GiNi alloy has a chemical composition which contains, in mass%, from 0.01% to 0.50% of Si, from 0.01% to
of Mn, from 21.0% & 27.0% of Cr, 40.0% or more but less than 50.0% of Ni, 4.5% or more but less than 9.0% of Mo, from 2
6.0% of W, more than 2.0% but 6.0% or less of Cu, from 0.01% to 2.00% of Co, from 0.001% to 0.010% in total of one or t
elements selected from theoup consisting of Ca and Mg, from 0.005% to 0.200% of sol. Al, and from 0.01% to 0.20% of N,
the balance made up of Fe and impurities. The dislocation density in tNisalloy satisfies formula (1). (1): 8.0® 1014 = =2.50
0 1015+ 1.4® 10146 [Cu+ Co]
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(12) PATENT APPLICATION PUBLICATION

(19) INDIA

(22) Date of filing of Application :07/07/2020

(21) Application N0.202017028791 A

(43) Publication Date : 04/09/2020

(54) Title of the inventia : LIQUID FABRIC ENHANCERS COMPRISING BRANCHED POLYESTER MOLECULES

(51) International classification

(31) Priority Document No

(32) Priority Date

(33) Name of priority counyr

(86) International Application No
Filing Date

(87) International Publication No

(61) Patent of Addition to Application

Number
Filing Date

(62) Divisional to Applicatbon Number
Filing Date

:C11D 1/74, C08G
63/664, C11D 3/00,
C11D 3/37
:62/623086
:29/01/2018
‘U.S.A.
:PCT/US2019/0154¢
:29/01/2019

‘WO 2019/148145
‘NA

‘NA

‘NA

‘NA

(71)Name of Applicant :

1)THE PROCTER & GAMBLE COMPANY

Address of Applicant :One Procter & Gamble Plaza

Cincinnati, Ohio 45202 U.S.A.
(72)Name of Inventor :

1)PANANDIKER, Rajan, Keshav

2)KLUESENER, Bernard, William

3)MENKHAUS, Julie, Ann

(57) Abstract :

Liquid fabric enhancer compositions that include branched polyester compounds. Methods of making and using same.
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(12) PATENT APPLICATION PUBLICATON
(19) INDIA
(22) Date of filing of Application :07/07/2020

(21) Application N0.202017028792 A

(43) Publication Date : 04/09/2020

(54) Title of the invention : COMPOSITIONS AND DEVICES FOR SYSTEMIC DELIVERY OF URIDINE

:A61K 9/08, A61K
31/19, A61K
31/7072, A61K
45/06, A61P 25/00

(51) International clasktation

(71)Name of Applicant :
1)WELLSTAT TH ERAPEUTICS CORPORATION
Address of Applicant :14200 Shady Grove Road Suite 60
Rockville, MD 20850 U.S.A.

(31) Priority Document No :62/624911 (72)Name of Inventor :
(32) Priority Date :01/02/2018 1)VON, Borstel, Reid W.
(33) Name of priority country ‘U.S.A. 2)GARCIA GARCIA, Rolando, Alejandro
(86) International Application No ‘PCT/US2019/0162%

Filing Date :01/02/2019
(87) International Publication No ‘WO 2019/152776
(61) Patent of Addition to Application .

‘NA

Number ‘NA

Filing Date ’
(62) Divisional to Application Number  :NA

Filing Date ‘NA
(57) Abstract :

A solution of uridine in saline, @optionally also containing betaydroxybutyrate, can be administered subcutaneously. A rese
capable of holding a uridine solution in saline is described, the reservoir being fluidically linked to one or morenefdies, and
pump configuredd move the solution from the reservoir through the one or more infusion needles into a subject.
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(12) PATENT APPLICATION PUBLICATION (21) Application No.202017028804 A
(19) INDIA
(22) Date of filing of Applcation :06/07/2020 (43) Publication Date : 04/09/2020

(54) Title of the invention : CONFIGURING OBJECTIVEFFECTUATORS FOR SYNTHESIZED REALITY SETTINGS

. e :GO6F 3/01, GO6F |(71)Name of Applicant :

(51) International classification 3/0484, AG3F 13/63 | 1)APPLE INC.
(31) Priority Document N :62/620371 Address of Applicant :One Apple Park Way M/S 169 31PI
(32) Priority Date :22/01/2018 Cupertino, CA 95014 U.S.A.
(33) Name of priority country :U.S.A. (72)Nameof Inventor :
(86) International Application No :PCT/US2019/0141¢| 1)RICHTER, lan M.

Filing Date :18/01/2019
(87) International Publication No ‘WO 2019/143933
(61) Patent of Addition té\pplication .

‘NA

Number ‘NA

Filing Date ’
(62) Divisional to Application Number  :NA

Filing Date ‘NA
(57) Abstract :

In some implementations, a method includes obtaining a set of preselected attribute values for aneffgettiamor. In some
implementations, the method includes while displaying a user intérfeleeling a plurality of configuration control affordances
provided to effect configuration of one or more attributes characterizing the objefféetuator, in response to receiving an inpu
indicative of manipulation of a first configuration contrdiaaflance, setting a corresponding first attribute to a particular presel
attribute value, and modifying display of the plurality of configuration control affordances in order to change the ntineber of
plurality of configuration control affordancessglayed. In some implementations, the method includes configuring the objectiv
effectuator at least based on the particular preselected attribute value of the first attribute. In some implementaltj@tsivine
effectuator is associated with a sepoédefined actions.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.202017028805 A
(19) INDIA
(22) Date of filing of Application :06/07/2020 (43) Publication Date : 04/09/2020

(54) Title of theinvention : TISSUE REPAIR LAMINATES

:A61L 27/18, A61L |[(71)Name of Applicant :
. . 31/06, AG1L 27/44, 1)POLYNOVO BIOMATERIALS PTY LIMITED
(51) International classification A61L 27/58, B32B Address of Applicant :Level 2, 320 Lorimer Street Port
27/40 Melbourne, Victoria 3207 Australia
(31) Priority Document No ;2017905177 (72)Name of Inventor :
(32) Priority Date :22/12/2017 1)MOORE, Timothy Graeme
(33) Name of priority country :Australia
(86) International Application No :PCT/AU2018/0513¢
Filing Date :21/12/2018
(87) International Publication No ‘WO 2019/119057
(61) Patent of Addition to Application |
‘NA
Number ‘NA
Filing Date '
(62) Divisional to Application Number :NA
Filing Date ‘NA
(57) Abstract

There are provided tissue repair laminates containing at least two biodegradable polyurethane foam layers and a polyureth
structural layer. The biodegradable polyurethane is derived from biodegradable polyols. The laminates resist shrinkage/anc
conditions and possess desirable mechanical properties such as high tensile strength. The laminates find use in, theeegia)
of tissue or muscle wall defects.
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(12) PATENT APPLICATION PUBLICATDN (21) Application N0.202017028806 A
(19) INDIA
(22) Date of filing of Application :06/07/2020 (43) Publication Date : 04/09/2020

(54) Title of the invention : INTRA PREDICTION ENCODING/DECODING METHOD AND DEVICE FOR CHROMINANCE
COMPONENTS

:HO4N 19/593, HO4N|(71)Name of Applicant :
. s 19/124, HO4N 19/11°| 1)KIM, Ki Baek
(51) International classification HO4N 19/129, HO4N|  Address of Applicant :205ho, 18dong, 282, Cheorgs8eo
19/186 gu Daejeon 35206 Republic of Korea
(31) Priority Document No :10-20180005294  |(72)Name of Inventor :
(32) Priority Date :15/01/2018 1)KIM, Ki Baek
(33) Name of priority country :Republic of Korea
(86) International Applicatio No :PCT/KR2019/0004:
Filing Date :11/01/2019
(87) International Publication No ‘WO 2019/139393
(61) Patent of Addition to Application .
‘NA
Number ‘NA
Filing Date '
(62) Divisional to Application Number :NA
Filing Date ‘NA
(57) Abstract :

Disclosed is an image decoding method using thetadion between color components to perform intra prediction of chromina
components. Here, the image decoding method using the correlation between color components to perform intra predictior
chrominance components comprises the steps of: checkaggidata and a prediction mode in a bitstream; generating a predic
block according to a reconstructed prediction mode; determining compensation settings according to the size of a éuaraht £
the reconstructed prediction mode; compensating ridigtion block according to the determined compensation settings; and
reconstructing the current block by adding reconstructed image data to the prediction block.
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(12) PATENT APPLICATION PUBLICATION (21) Appication No.202017028808 A
(19) INDIA
(22) Date of filing of Application :07/07/2020 (43) Publication Date : 04/09/2020

(54) Title of the invention : WET COLD ASH HIGH EFFICIENCY THERMAL ENERGY RECOVERY GASIFICATION SYST
AND PROCESS

:C10J 3/00, C10J (71)Name of Applicant :
(51) Interrational classification 3/72, C10J 3/84, C1(| 1)BEIJING AEROSPACE MWAY TECHNOLOGY CO.,
3/86, C10K 1/02 LTD
(31) Priority Document No :201810952169.5 Address of Applicant :1005, 10th Floor, Building 1, No. 1€
(32) Priority Date :21/08/2018 Kechuang 13th Street Beijing Economic and Technological
(33) Name of priority country :China Development Area Beijing 100176 China
(86) International Application No :PCTICN2018/12228|(72)Name of Inventor :
Filing Date :20/12/2018 1)ZHAO, Jingyi
(87) International Publication No ‘WO 2020/037904 2)HUANG, Ping
(61) Patent of Addition to Application ‘NA 3)MAO, Wei
Number :NA 4)ZHANG, Yan
Filing Date '
(62) Divisional to Application Number :NA
Filing Date ‘NA
(57) Abstract :

Provided in the present application is a wet cold ash high efficiency thermal energy recovery gasification system, camprisir
gasification furnace, a spray apparatus being arranged on a heatgexsheface in a radiation heat exchange chamber of the
gasification furnace to form a low temperature area close to the heat exchange surface and a core high temperatuoaedeany
the side of the low temperature area furthest from the heat exxbkarfgce; a gasolid separation and wet cold ash apparatus
arranged to be in communication with a syngas outlet of the gasification furnace; a convection heat exchange appdoatus, u
recovering the sensible heat of the syngas and producing poamer, stgas scrubbing device, comprising a Venturi scrubber an
scrubbing tower arranged in series; and a black water treatment system, comprisirgjagériash evaporation apparatus and a
secondstage flash evaporation apparatus arranged in s@igsprovided in the present application is a high efficiency thermal
energy recovery gasification process. The solution of the present application uses a radiant heat exchange chambmmsith s
temperature control technology, ensuring the safethiehtat exchange tube and greater heat recovery efficiency at a high rac
intensity; the saturated steam yield is high and the equipment volume is smaller.
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(12) PATENT APPLICATION PUBLICATION (21) Applicgion N0.202017028814 A
(19) INDIA
(22) Date of filing of Application :07/07/2020 (43) Publication Date : 04/09/2020

(54) Title of the invention : TORSION DAMPER WITH FREEWHEEL DEVICE

(51) International classification :F16F 15/139, F16F|(71)Name of Applicant :
15/133 1)VALEO EMBRAYAGES
(31) Priority Document No 11762305 Address of Applicant :81 avenue Roger Dumoulin 80009
(32) Priority Date :15/12/2017 Amiens Fance
(33) Name of priority country :France (72)Name of Inventor :
(86) International Application No :PCT/EP2018/0850!| 1)MARECHAL, Olivier
Filing Date :14/12/2018 2)MEROU, Patrice
(87) International Publication No ‘WO 2019/115803
(61) Patent of Addition to Application .
‘NA
Number ‘NA
Filing Date ’
(62) Divisional to Application Number  :NA
Filing Date ‘NA
(57) Abstract :

The present invention relates to a torsion damper (1) comprisamgelastic element (7) a first element (3) comprising a recess (
intended to receive thdastic element (7}, a second element (5) mounted so as to be able to move in rotation with respect to
element (3); an intermediate element (13) coupled in rotation to the second element (5) and intended to compress the elas
(7) inthe event of relative rotation between the first element (3) and the second elemeafr@&gwheel device (17) arranged
between the intermediate element (13) and the second element (5) or between two parts of the second element (5) ahtbco
decouple the first element (3) and the second element (5) in the event of transmission of aaobimgtéorque, anda friction devic
(21) arranged parallel to the freewheel device (17).
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(12) PATENT APPLICATON PUBLICATION (21) Application N0.202017028816 A
(19) INDIA
(22) Date of filing of Application :07/07/2020 (43) Publication Date : 04/09/2020

(54) Title of the invention : DEVICE AND METHOD FOR IDENTIFYING EQUIPMENT IN METALLURGICAL INDUSTRIAL
PLANTS

:G01B 11/24, GO1N |(71)Name of Applicant :
(51) International classification 21/88, B21C 51/00, | 1)PRIMETALS TECHNOLOGIES AUSTRIA GMBH
B22D 11/12 Address of Applicant :Turmstrae 44 4031 Linz Austria
(31) Priority Document No :18154667.2 (72)Name of Inventor :
(32) Priority Date :01/02/2018 1)THAZHATH JOHNCE, Swathish
(33) Name of priority country ‘EPO 2)FISCHER, Paul
(86) International Application No :PCT/EP2019/0523¢| 3)HARTL, Franz
Filing Date :31/01/2019 4)KUEHAS, Thomas
(87) International Publication No ‘WO 2019/149830 5)ROHRHOFER, Andreas
(61) Patent of Addition to Application ‘NA 6)VOGLMAYR, Ber nhard
Number :NA 7YMAYRHOFER, Anna
Filing Date ‘
(62) Divisional to Application Number  :NA
Filing Date ‘NA
(57) Abstract :

The invention relates to the field of metallurgical industrial plants. The problem addressed by the present invent®mconsist
providing reliable identification of equipment in a metallurgical industriahplwhich identification is not sensitive to the harsh
ambient conditions. The problem is solved by a device and method for identifying equipment. The equipment hesreetizieaal
identifying tag (10), in particular a perforated plate or a plate thitedimensional patterns. A receiver (1) is a tinfdlight (TOF)
camera with a photonic mixing device (PMC) sensor, which senses the equipment (13) with ttenténseonal identifying tag (1(
and an evaluation unit (2) identifies the equipmef) (inambiguously using the sensed thil@eensional identifying tag (10).
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.202017028818 A
(19) INDIA
(22) Date of filing of Application :07/07/2020 (43) Publication Date : 04/09/2020

(54) Title of the invention : ION THRUSTER

(51) International classification :FO3H 1/00 (71)Name of Applicant :
(31) Priority Document No :A60138/2017 1)ENPULSION GMBH
(32) Priority Date :12/12/2017 Address of Applicant :Viktor KaplaStrae 2 2700 Wiener
(33) Name of priority country :Austria Neustadt Austria
(86) Intenational Application No :PCT/AT2018/06015((72)Name of Inventor :

Filing Date :24/07/2018 1)BULDRINI, Nembo
(87) International Publication No ‘WO 2019/113617 2)PLESESCU, Florin
(61) Patent of Addition to Application .

‘NA

Number ‘NA

Filing Date '
(62) Divisional to Application Number :NA

Filing Date ‘NA
(57) Abstract :

The present invention s to an ion thruster (1) for propulsion of spacecrafts, comprising: a reservoir (2) for a propellant (=
emitter (4) for emitting ions (3+) of the propellant (3), the emitter (4) having one or more projections (11) of pordasandtar
base (12with a first side (121) supporting said projections (11) and a second side (122) connected to the reservoir (2), and
extractor (5) facing the emitter (4) for extracting and accelerating the ions (3+) from the emitter (4), wherein thg sase (12
impemeable to the propellant (3) at least on said first side (121) and has pores (13) or channels (14) for providing fleWeot p
(3) from the reservoir (2) to said projections (11).
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(12) PATENT APPLICATIONPUBLICATION (21) Application N0.202017028820 A
(19) INDIA
(22) Date of filing of Application :07/07/2020 (43) Publication Date : 04/09/2020

(54) Title of the invention : MECHANISM FOR TRANSFORMING RECIPROCAL TO ROTATIONAL MOTION OR VICE
VERSA, AND MECHANISM APPLICATIONS

. . :FO1B 9/06, F16H |(71)Name of Applicant :

(51) International classification 25/12 1)GEORGITZIKI, Elpida
(31) Priority Document No :20180100001 Address of Applicant :Pasteur Street 5 14122 Heraklion A
(32) Priority Date :03/01/2018 Greece
(33) Name of priority country :Greece 2)GEORGITZIKIS, Vasilios
(86) International Application No :PCT/EP2018/0602¢| 3)GEORGITZIKI, Anna

Filing Date :23/04/2018 (72)Name of Inventor :
(87) International Publication No ‘WO 2019/134763 1)GEORGITZIKIS, Georgios
(61) Patent of Addition to Application ‘NA
Number :N A

Filing Date '
(62) Divisional to Application Number  :NA

Filing Date ‘NA
(57) Abstract :

Mechanism for transforming rotagjrto reciprocating motion, or vice versa, comprising a first annular component (1) and a se
annular component (3) coaxially located, the first beside the second, along a longitudinal axis (), wherein both actadble to
around the longitudinal axend to reciprocate along the longitudinal axis, wherein side (A) of the first annular component (1)
adjacent to the second annular component (3) is in continuous contact, in at least one point, with the neighbouringfsilde (G
second annular compamt(3), such that the second annular component (3) is able to rotate relative to the first annular comp
in continuous contact in at least one point with the adjacent side (A) of the first annular component (1), wherein timg cihtac
are undlated surfaces (, Ga), such that if the first annular component (1) and the second annular component (3) are forced
rotational motion relative to each other, remaining at the same time in continuous contact, then every point of the surtadats
Ga) will trace, relative to the other, an undulated trajectory and at the same will also execute, relative to the prihestineci
motion.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.20201028822 A
(19) INDIA
(22) Date of filing of Application :07/07/2020 (43) Publication Date : 04/09/2020

(54) Title of the invention : APPLIANCE FOR ASSISTING IN VAGINAL PENETRATION AND PROVIDED TO RECEIVE A
WORKING TOOL

. L :A61D 19/02, A61B |(71)Name of Applicant :

(51) International classifation 1/303 1)IMV TECHNOLOGIES
(31) Priority Document No ;1762339 Address of Applicant :ZI n° Est 61300 Saint Ouen Sur Itol
(32) Priority Date :18/12/2017 France
(33) Name of priority country :France (72)Name of Inventor :
(86) International Application No :PCT/FR2018/0533¢| 1)SCHMITT, Eric

Filing Date :18/12/2018 2)GORGES, JeanCharles
(87) International Publation No ‘WO 2019/122685 3)GUYOMAR, HI'ne
(61) Patent of Addition to Application |

‘NA

Number ‘NA

Filing Date '
(62) Divisional to Application Number  :NA

Filing Date ‘NA
(57) Abstract :

The appliance comprises a handle, a speculum tube (23) extending axially from the handle (21) as tat asch (@) where it ha
an opening (28), a video viewing system having a lens (35) arranged in the speculum tube and a transmission devicetébjo
the lens and connectable to a remote viewing screen, and a lens support (49) for keeping¥beiteagpredetermined position w
respect to the speculum tube, in which position the lens is near said opening (28) and opposite the space situated bpgoimt)
(28), characterized in that said speculum tube has an end part (26) and a t{@in) @atending between said end part and said

handle, said end part (26) being arranged around said support (49) and delimiting said opening (28), said end part (26) bei
elastically deformable and said main part (27) being rigid.
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(12) PATENT APPLICATION PUBLICATION (21) Application No.202017028823 A
(19) INDIA
(22) Date of filing of Application :07/07/2020 (43) Publication Date : 04/09/2020

(54) Title of the invention : ELECTRICAL SWITCHING DEVICE

(51) International classification ‘HO1H 3/36, HOH | (71)Name of Applicant -
33/64, HO1H 33/66 | 1)IEMENS AKTIENGESELLSCHAFT
(31) Priority Document No :10 2018 201 151.6 Address of Applicant :Werneron-SiemensStrae 1 80333
(32) Priority Date :25/01/2018 M¥znchen Germany
(33) Name of priority country :Germany (72)Name of Inventor :
(86) International Application No :PCT/ER2018/09701| 1)BARTZ, Michael
Filing Date :27/12/2018 2)HARTUNG, Alexander
(87) International Publication No ‘WO 2019/145110 3)KREHNKE, Martin
(61) Patent of Addition to Application |
‘NA
Number ‘NA
Filing Date ’
(62) Divisional to Application Number  :NA
Filing Date ‘NA
(57) Abstract :

The invention relates to an electrical s\wittg device having a kinematic chain (5). A movable switching contact piece (2) is m
by means of the kinematic chain (5), wherein the kinematic chain (5) penetrates a first encapsulation housing (6}ight fluid
manner. The kinematic chain (5)rmarates the first encapsulation housing (6) in a linearly movable manner.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.202017028825 A
(19) INDIA
(22) Date of filing of Application :07/07/2020 (43) Publication Date : 04/09/2020

(54) Title of the invention : APPARATUS AND METHOD FOR DISPENSING A LUBRICANT TO THE RAIL AND
DETERMINING THE AMOUNT OF LUBRICANT DISPENSED AND REMAINING

:B61K 3/00, F16N |(71)Name of Applicant :
(51) International classification 7/38, HOZ 10/00, 1)WHITMORE MANUFACTURING, LLC
FO3D 9/30 Address of Applicant :930 Whitmore Drive Rockwallexas
(31) Priority Document No :NA 75087 U.S.A.
(32) Priority Date ‘NA (72)Name of Inventor :
(33) Name of priority country ‘NA 1)ANDERSON, Steven D.
(86) International Application No ‘PCT/US2018/0324¢
Filing Date :14/05/2018
(87) International Publication No ‘WO 2019/221691
(61) Patent of Addition to Application .
‘NA
Number ‘NA
Filing Date ’
(62) Divisional to Application Number  :NA
Filing Date ‘NA
(57) Abstract :

An improved method and apparatus for determining the amount of lubricant dispensed to a rail, adjusting the amouniteof avi
lubricant for dispensing based on @r@ount of lubricant remaining, and advising the operator of same. The apparatus include
reservoir of lubricant suspended from a load beam having load cells communicating with a microprocessor and a controller
determine the amount of lubricant remaimiwithin the reservoir on a retiine basis as lubricant is dispersed. The method incluc
the determination of the amount of lubricant remaining and, following dispensing additional lubrigatermining the amount of
lubricant remaining. In this maer, an operator may prepare a schedule for replenishment of the reservoirs of various lubrice
stations based on feedback of the remaining amount of lubricant remaining. Thus, an operator may predict track dovefitiing
of a plurality of lubrcating stations and schedule such to minimized track downtime.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.202017028827 A
(19) INDIA
(22) Date of filing of Application :07/07/2020 (43) Publicatbn Date : 04/09/2020

(54) Title of the invention : NANOPARTICLES OF ENCAPSULATED LIGHABSORBING AGENT, PREPARATION
THEREOF AND OPHTHALMIC LENS COMPRISING SAID NANOPARTICLES

(51) International classification :G02B 5/20, GO2B | (71)Name of Applicant :
5/22, G02B 1/04 1)ESSILOR INTERNATIONAL
(31) Priority Document No :NA Address of Applicant :147, rue de Paris 94220 Chareleton
(32) Priority Date :NA Pont France
(33) Name of priority country ‘NA (72)Nameof Inventor :
(86) International Application No :PCT/IB2018/00017| 1)FROMENTIN, Pierre
Filing Date :09/02/2018 2)LERTWATTANASERI, Tipparat
(87) International Publication No ‘WO 2019/155244 | 3)PHOMPAN, Waranya
(61) Patent of Addition to pplication .
‘NA
Number ‘NA
Filing Date '
(62) Divisional to Application Number  :NA
Filing Date ‘NA
(57) Abstract :

The invention relates to nanoparticles of a composite material comprising a light absorbing agent dispersed in a materabf a
oxide, to anethod for the preparation of such nanoparticles, to the use of said method to modify the hue of nanoparticles of
material comprising a light absorbing agent, and to an ophthalmic lens comprising such nanoparticles.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.202017028842 A
(19) INDIA
(22) Date of filing of Application :07/07/2020 (43) Publication Date : 04/09/2020

(54) Title of the invention : PROTECTIVE FILM BASED ON SILICON FOR AMESIVE, METHOD FOR THE PRODUCTION
THEREOF, AND USES OF SAME

(51) International classification :C09J 7/40 (7)Name of Applicant :
(31) Priority Document No :1851116 1)COATING PLASMA INNOVATION
(32) Priority Date :09/02/2018 Address of Applicant :ZAC Saint Charles 59 4'me Rue 1%
(33) Name of priority country :France FUVEAU France
(86) International Application No :PCT/EP2019/0531:| 2)GAT, Eric Lucien Marie
Filing Date :08/02/2019 3)VANDENCASTEELE, Nicolas
(87) International Publication No ‘WO 2019/154976 |(72)Name of Inventor :
(61) Patent of Addition to Application ‘NA 1)GAT, Eric Lucien Marie
Number :NA 2)VANDENCASTEELE, Nicolas
Filing Date ’
(62) Divisional to Application Number  :NA
Filing Date ‘NA
(57) Abstract :

The invention relates to a protective film based on silicon for adhesive @dedtive elements, characterised in that said prote:
film is based on silicone and has an extractable silicone content that is loweabtoetj00 ng/cm2, preferably lower than or equi
50, preferentially lower than or equal to 20 ng/cm2, and even more preferentially, lower than 10 ng/cm2. The inverdlatealsa
the method for the production of said film and to the uses of same.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.202017028852 A
(19) INDIA
(22) Date of filing of Application :07/07/2020 (43) Publication Date : 04/09/2020

(54) Title of the invention : WIRELESBEVICE, NETWORK NODE, AND METHODS PERFORMED THEREBY

(51) International classification :HO4W 74/00, HO4L | (71)Name of Applicant :
29/06, HO4W 72/12 | 1)TELEFONAKTIEBOLAGET LM ERICSSON (PUBL)
(31) Priority Document No :62/630886 Address of Applicant :164 83 Stockholm Sweden
(32) Priority Date :15/02/2018 (72)Name of Inventor :
(33) Name of priority country ‘U.S.A. 1)BERGQUIST, Gunnar
(86) Internatbnal Application No :PCT/SE2018/0513!| 2)FOLKE, Mats
Filing Date :21/12/2018 3)CHRISTOFFERSSON, Jan
(87) International Publication No ‘WO 2019/160462
(61) Patent of Addition to Application .
‘NA
Number ‘NA
Filing Date ’
(62) Divisional to Application Number  :NA
Filing Date ‘NA
(57) Abstract :

A methodperformed by a wireless device (130) is described herein. The wireless device (130) operates in a wireless comm
network (100). The wireless device (130) provides (602) a message to be sent to a network node (110) operating irsthe wir
communcations network (100). The message is a first scheduled message to be sent to the network node (110) in a randol
procedure. The message comprises a first indicator (707) of a type of the message. The type of message has: a) Bfixed si
(702), and b) a one byte header (704) comprising the first indicator (707) and lacking a second indicator (713) of a lengtbaaf
The wireless device (130) also initiates sending (603) the provided message to the network node (110). Also described is ¢
performed by the network node (110) receiving (1307) and initiating processing (1302) the message, based on thedir§7 0Wi

No. of Pages : ENo. of Claims : 4l

The Patent Office Jonal No. 362020 Dated4/09/2020 38155



(12) PATENT APPLICATION PUBLICATION (21) Application N0.202017028853 A
(19) INDIA
(22) Date of filing of Application :07/07/2020 (43) Publication Date : 04/09/2020

(54) Title of the invention : METHOD FOR INTERADIO ACCESS TECHNOLOGY RESOURCE SHARING

(51) International classification :HO4W 16/14 (71)Name of Applicant :
(31) Priority Document No :62/620974 1)TELEFONAKTIEBOLAGET LM ERICSSON (PUBL)
(32) Priority Date :23/01/2018 Address of Applicant :SH64 83 SEL64 83 Stockholm
(33) Name of priority country :U.S.A. Sweden
(86) International Application No :PCT/IB2019/05057|(72)Name of Inventor :

Filing Date :23/01/2019 1)CENTONZA, Angelo
(87) International Publication No "WO 2019/145878 | 2)BARAC, Filip
(61) Patent of Adition to Application .

‘NA

Number ‘NA

Filing Date '
(62) Divisional to Application Number  :NA

Filing Date ‘NA
(57) Abstract :

A method for resource sharing comprises receiving, from a first network node adapting a first radio access technology (RA
resource coordination message whichidgates a first cell served by the first network node; coordinating, at a second network |
adapting a second RAT, at least one resource allocation for at least one second cell served by the second networlondtle b
resource coordination messagggregating, at the second network node, the at least one resource allocation into a resource
message; and forwarding, to the first network node, the resource allocation message. The method provides a centnatwaikc
node to perform sesource coordination between the network nodes adapting different RAT.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.202017028867 A
(19) INDIA

(22) Date of filing of Application :07/07/2020 (43) Publication Date : 04/09/2020

(54) Title of the invention : METHOD FOR SEPARATING PHYSICAL LAYER FUNCTIONS IN WIRELESS
COMMUNICATION SYSTEM

:HO4L 29/08, HO4L |(71)Name of Applicant :
(51) International classification 29/10, HO4L 27/26, 1)SAMSUNG ELECTRONICS CO., LTD.
HO04B 7/26 Address of Applicant :129, Samsung, Yeongtonegu
(31) Priority Document No :62/614711 Suwonsi, Gyeonggido 16677 Republic of Korea
(32) Priority Date :08/01/2018 (72)Name of Inventor :
(33) Name of priority country ‘U.S.A 1)MOON, Jicheol
(86) International Application No :PCT/KR2019/0002Z| 2)KWON, Qjin
Filing Date :07/01/2019 3)JEON, Namryul
(87) International Publication No ‘WO 2019/135656
(61) Patent of Addition to pplication .
‘NA
Number ‘NA
Filing Date '
(62) Divisional to Application Number :NA
Filing Date ‘NA
(57) Abstract :

The present disclosure relates to a communication method and a system thereof that fuses a 5G communication systetimdt
data transmission rates higher than 4G systems, with 10T technology. The present disclosure can be applied to int&kgeet g
smart homes, smart buildings, smart cities, smart cars or connected cars, health care, digital education, retay,ardssafety
related services), on the basis of 5G communication technology and IoT related technology. The present disclosura nedlbes
and a device for separating physical layer functions of a base station.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.202017028868 A
(19) INDIA
(22) Date of filing of Application :07/07/2020 (43) Publication Date : 04/09/2020

(54) Title of the invention : DATA STREAM SENDING METHOD, DEVICE AND SYEM

(51) International classification :HO4L 12/801 (71)Name of Applicant :
(31) Priority Document No :201711483172.9 1)HUAWEI TECHNOLOGIES C O., LTD.
(32) Priority Date :29/12/2017 Address of Applicant :Huawei Administration Building,
(33) Name of priority country :China Bantian, Longgang District Shenzhen, Guangdong 518129 C
(86) International Application No :PCT/CN2018/1192¢t|(72)Name of Inventor :
Filing Date :05/12P018 1)ZHANG, Yali
(87) International Publication No ‘WO 2019/128649 2)QIU, Xiang
(61) Patent of Addition to Application ‘NA 3)XIA, Yinben
Number :N A
Filing Date '
(62) Divisional to Application Number :NA
Filing Date :NA
(57) Abstract :

The present application providaslata stream sending method, comprising: a first device sends a request packet to a secont
after the first device sends the request packet and before the first device receives a response packet from the setteniirdevi
device sends a dastream to the second device; and the first device receives the response packet sent by the second devic
response to the request packet. According to the method, bandwidth wastes caused by a first device merely sending ssiagg
to a second dése can be avoided, and network resources can be fully used.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.202017028869 A
(19) INDIA
(22) Date of filing of Application :07/07/2020 (43) PublicatiorDate : 04/09/2020

(54) Title of the invention : RANDOM ACCESS METHOD AND DEVICE

(51) International classification :HO4W 72/04 (71)Name of Applicant :
(31) Priority Document No :201810045492.4 1)HUAWEI TECHNOLOGIES CO., LTD.
(32) Priority Date :17/01/2018 Address of Applicant :Huawei Administration Building,
(33) Name of priority country :China Bantian Longgang District Shenzhen, Guangdong 518129 CI
(86) International Application No :PCT/CN2019/0706%|(72)Name of Inventor :
Filing Date :07/01/2019 1)LIU, Zhe
(87) International Publication No ‘WO 2019/141101 2)ZHANG, Zhang
(61) Patent of Addition to Application ‘NA 3)ZHOU, Guohua
Number :N A
Filing Date '
(62) Divisional to Application Number :NA
Filing Date :NA
(57) Abstract :

Embodiments of the present application provide a random access method and device. The method comprises: receivingrst
uplink (SUL) configuration information, the SUL configuration information compgigibleast one first SUL resource and at leas
one SUL selection threshold corresponding to a first SSB; determining a carrier resource for random access accordinignto a
measurement value of the first SSB and the at least one SUL selection thrasdgberforming random access on the determine
carrier resource, wherein the carrier resource comprises a first SUL resource in at least one first SUL resourc8Uir eesounrce
corresponding to the first SSB. According to the embodiments of &semptrapplication, selecting a suitable resource for randon
access from the neBUL resource and the at least one SUL resource is implemented, so that the random access efficiency «
communication system is improved.
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(12) PATENT APPLICATION PUBLICATION (21) Application No.202017028870 A
(19) INDIA
(22) Date of filing of Application :07/07/2020 (43) Publication Date : 04/09/2020

(54) Title of the invention : PAINT, COVER GLASS, PHOTOVOLTAIC POWER GENERAN MODULE, AND EXTERNAL
WALL MATERIAL FOR BUILDING

(51) International classification :C03C 17/32, HO1L | (71)Name of Applicant :

31/048 1)AGC INC.
(31) Priority Document No 2017236991 Address of Applicant :4., Marunouchi ichome, Chiyod&u,
(32) Priority Date :11/12/2017 Tokyo 1008405 Japan
(33) Name of priority country :Japan 2)AGC GLASS EUROPE
(86) International Apptiation No :PCT/IP2018/0432 | (72)Name of Inventor :
Filing Date :22/11/2018 1)ONOZAKI Yu
(87) International Publication No ‘WO 2019/116858 | 2)SAKAI Tomohiro
(61) Patent of Addition to Application ‘NA 3)SAITO Shun
Number :NA 4)KAYABA Noriyoshi
Filing Date ’ 5)INOUE Aichi
(62) Divisional to Application Number ‘NA 6)IRIE Tetsuiji
Filing Date ‘NA
(57) Abstract :

Provided are: paint and a cover glass which are capable of forming a photovoltaic power generation module having exitedte
resistance, power generation efficiency, and design; and a photovoltaic gemveeation module and an external wall material for
building including the same. A cover glass of the present invention has: a glass substrate; and a film laminated mreatitkast
the glass substrate and containing a fluedaetaining polymewhich has a unit based on fluoroolefin, wherein the cover glass
visible light average reflectance of-100% and a nednfrared light average transmittance of 200%.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.202017028871 A
(19) INDIA
(22) Date of filing of Application :07/07/2020 (43) Publication Date : 04/09/2020

(54) Title of the invention : OPTICAL LAYER, MANUFACTURING METHOD FOR OPTICAL LAYER, SOLAR BATTERY
MODULE EQUIPPED WITHOPTICAL LAYER, EXTERNAL WALL MATERIAL FOR CONSTRUCTION, AND STRUCTURE

. . :HO1L 31/048, C03(|(71)Name of Applicant :
(51) International classification 17/32 1)AGC INC.
(31) Priority Document No 2017236991 Address of Applicant :4., Marunouchi ichome, Chiyod&u,
(32) Priority Date :11/12/2017 Tokyo 1008405 Japan
(33) Name of priority country :Japan 2)AGC GLASS EUROPE
(86) International Application No :PCT/IP2018/0432¢|(72)Name of Inventor :
Filing Date :22/11/2018 1)SAKAI Tomohiro
(87) International Publication No ‘WO 2019/116859 | 2)SUGAWARA Yasuo
(61) Patent of Addition to Application ‘NA 3)ONOZAKI Yu
Number :NA 4)KAYABA Noriyoshi
Filing Date ' 5)KUWAHARA Yuichi
(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :

Provided are a colored optical layer, a manufacturing method for an optical layer, a solar battery module equippedtiwih an
layer, an external wall material for construction, and a strudbyrehich it is possible to form a solar battery module with excell
design properties, electric power generation efficiency, and weather resistance. The optical layer has a functionadiageamnc
inorganic pigment and a matrix in which the inornggpigment is dispersed, the optical layer being disposed on the surface of ¢
battery cell that receives sunlight, wherein at least a portion of the inorganic pigment hasmfrarearmaximum reflectance of 5C
or greater in a neanfrared regiorof a wavelength of 78Q,500 nm, and the inorganic pigment has an average particle diamete
5.0-280.0 nm, and has a specific surface area el 200 m2/g.

No. of Pages : 7No. of Claims : 1!

The Patent Office Jonal No. 362020 Dated4/09/2020 38161



(12) PATENT APPLICATION PUBLICATION (21) Applicgion N0.202017028885 A
(19) INDIA
(22) Date of filing of Application :07/07/2020 (43) Publication Date : 04/09/2020

(54) Title of the invention : VIRTUAL REALITY/AUGMENTED REALITY RAPID DEPLOYMENT SYSTEM

(51) International classification :G02B27/01, A63G |(71)Name of Applicant :
7/00 1)UNIVERSAL CITY STUDIOS LLC
(31) Priority Document No :62/619618 Address of Applicant :100 Univsal City Plaza Universal
(32) Priority Date :19/01/2018 City, California 91608 U.S.A.
(33) Name of priority country :U.S.A. (72)Name of Inventor :
(86) International Application No :PCT/US2018/0645%| 1)COATNEY, James Jeffrey
Filing Date :07/12/2018
(87) International Publication No ‘WO 2019/143421
(61) Patent of Addition to Application .
‘NA
Number ‘NA
Filing Date ’
(62) Divisional to Application Number  :NA
Filing Date ‘NA
(57) Abstract :

A system includes a headounted virtual reality/augmented reality (VR/AR) display system, comprising a processor, whereir
processor is configured to display an image on a graphical display of thertoesdded VR/AR display system. The system furthe
includes a scaffolding system comprising a headpiece configured to be worn by a user; wherein the headpiece comprises ¢
fastener configured to fasten and unfasten the-headhted VR/AR display system to the headpiece, and configured to fasten .
unfasten a headgear to the headpiece.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.202017028886 A
(19) INDIA
(22) Date of filing of Application :07/07/2020 (43) Publication Date : 04/09/2020

(54) Title of the invention : PLANT AND PROCESS FOR VACUUM PACKAGING PRODUCTS

(51) International classification ‘B65B 11/%, B65B | (71)Name of Applicant :
31/02, B65B 31/04 | 1)CRYOVAC, LLC
(31) Priority Document No :102017000143911 Address of Applicant :2415 CasteaPointe Blvd Charlotte,
(32) Priority Date :13/12/2017 North Carolina 28208 U.S.A.
(33) Name of priority country Jltaly (72)Name of Inventor :
(86) International Application No :PCT/IB2018/05988| 1)PALUMBO, Riccardo
Filing Date :11/12/2018
(87) International Puldiation No ‘WO 2019/116227
(61) Patent of Addition to Application ‘NA
Number :N A
Filing Date ’
(62) Divisional to Application Number  :NA
Filing Date ‘NA
(57) Abstract :

The present invention relates to a plant for vacuum packaging of products comprising: a plurality of packaging stastinst(1) «
from each other and configured for separately performing the vacuum packaging of products (P); a vacuum pump (50)uia fi
(11) configured for putting said vacuum pump (50) in fluid communication with said packaging stations (1); an auxiliary pre:
device (51); a second circuit (12) configured for putting at least one of said packaging stations (1) in fluid commuiiticatien
auxiliary pressure device (51). The auxiliary pressure device (51) is configured for suctioning a gas through thecat¢h),
from at least one of said packaging stations (1). The present invention also relates to a product packaging procesglasing s:
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(12) PATENT APPLICATION PUBLICATION (21) Application No.20207028887 A
(19) INDIA
(22) Date of filing of Application :07/07/2020 (43) Publication Date : 04/09/2020

(54) Title of the invention : APPARATUS AND PROCESS FOR PACKAGING PRODUCTS

. e :B65B 31/02, B65B |(71)Name of Applicant :

(51) International classification 5/06, B65B 716 1)CRYOVAC, LLC
(31) Priority Document No :102017000143902 Address of Applicant :2415 Cascade Pointe Blvd Chalott
(32) Priority Date :13/12/2017 North Carolina 28208 U.S.A.
(33) Name of priority country Jltaly (72)Name of Inventor :
(86) International Application No :PCT/IB2018/05994| 1)THRIG, Peter

Filing Date :12/12/2018 2)PALUMBO, Riccardo
(87) International Publication No ‘WO 2019/11@61
(61) Patent of Addition to Application ‘NA
Number :N A

Filing Date ’
(62) Divisional to Application Number  :NA

Filing Date ‘NA
(57) Abstract :

The present invention relates to a packaging apparatus (1) of at least one product (P) disposed on a support (4)irsgid pack
apparatusl) comprising: a frame (3), a lower tool (2) engaged with the frame (3) and configured for receiving one or more ¢
(4), an upper tool (6) configured for engaging a film portion (5a) with at least one support (4). The lower tool (2) ie retatab
to the frame (3) at least between: a packaging position, in which the lower tool (2) is aligned with the upper toaldi@y pdsitiol
spaced from the packaging position in which the lower tool (2) is configured for receiving said support pécKegeng apparatus
(1) comprises a barrier (7) configured for intercepting the package (40) during the movement of the lower tool (2) frokaghegy
position to the loading position. The present invention also relates to a packaging process uspypsaids (1).
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.202017028888 A
(19) INDIA
(22) Date of filing of Application :07/07/2020 (43) Publication Date : 04/09/2020

(54) Title of the invetion : INTERACTIVE GAMING SYSTEM

:A63F 13/798, A63F|(71)Name of Applicant :
. I 13/69, A63F 13/67, | 1)UNIVERSAL CITY STUDIOS LLC
(51) International classification AB3F 13/2145, A63F|  Address of Applicant :100 Universal City Plaza Universal
13/847 City, California 91608 U.S.A.
(31) Priority Document No :15/874671 (72)Name of Inventor :
(32) Priority Date :18/01/2018 1)YEH, Wei Cheng
(33) Name of priority country ‘U.S.A. 2)COSSAIRT, Travis Jon
(86) International Application No :PCT/US2019/0129Z| 3)LEIBA, Neil Andrew
Filing Date :09/01/2019 4)MCCAY, Erica Lynn
(87) International Publication No ‘WO 2019/143512
(61) Patent of Addition to Application .
:NA
Number ‘NA
Filing Date ’
(62) Divisional to Application Number  :NA
Filing Date ‘NA
(57) Abstract :

Present systems and methods are directed to an interactive gaming system (30) that includes a first game environrment (2€
includes user input devices that receive first user inputs indicatteauafindividual performance of a first set of players (22), an
second game environment (28) that includes user input devices that receive second user inputs indicative of team/individu:
performance of a second set of players (22). The interactive gaystem (30) includes a controller that receives the first and s
user inputs, accesses dynamic user profiles (24) that correspond the first and the second set of players, updatesuberdynar
profiles (24) based on the first and second user &selects a third set of players (22) from the first and second set of players
qualify for a third game environment, and instructs the third game environment based on a subset of the dynamic ug24)yrof
that correspond to the third set of plag/€22).

No. of Pages : ZNo. of Claims : 2!

The Patent Office Jonal No. 362020 Dated4/09/2020 38165



(12) PATENT APPLICATION PUBLICATION (21) Application No.202017028889 A
(19) INDIA
(22) Date of filing of Application :07/07/2020 (43) Publication Date : 04/09/2020

(54) Title of the invention : BANT AND PROCESS FOR PACKAGING PRODUCTS

(51) International classification :B65B 43/48, B65B |(71)Name of Applicant :
43/52, B65B 7/16 1)CRYOVAC, LLC
(31) Priority Document No :102017000143920 Address of Applicant :2415 Cascade Pointe Blvd. Charlot
(32) Priority Date :13/12/2017 North Carolina 28208 U.S.A.
(33) Name of priority country Jltaly (72)Name of Inventor :
(86) International Aplication No :PCT/IB2018/05941| 1)PALUMBO, Riccardo
Filing Date :28/11/2018
(87) International Publication No ‘WO 2019/116134
(61) Patent of Addition to Application ‘NA
Number :N A
Filing Date ’
(62) Divisional to Application Number  :NA
Filing Date ‘NA
(57) Abstract :

The present invention is relative to a plél@0) for packaging products (P) arranged on a support (4), said plant comprising: a
conveyor configured for moving a plurality of supports (4) along an advancement path (A); a plurality of packaging apf&yati
each configured for engaging a portiofna film (5a) with a support (4) for making a package (40); a transfer device (30) confic
in at least one operative condition, for transferring a support (4) from said conveyor (30) to a respective packaging @pparet
transfer device (30) coprises: a guide (31) exhibiting a tract (T1) transverse to the advancement path (A) of the supports (4
fixed with respect to said packaging apparatuses (1) at least when the transfer device (30) is in the operative atingiioanmsn
element 82) engaged with the guide (31 ) and configured for being moved, at least when the transfer device (30) is in said
condition, along said tract (T1) and for intercepting a support (4) on the conveyor (20), moving it to the respectivegpackagi
apparatus (1). The present invention also regards a packaging process using said packaging plant.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.202017028890 A
(19) INDIA
(22) Date of filing of Appliation :07/07/2020 (43) Publication Date : 04/09/2020

(54) Title of the invention : PLANT GROWTH REGULATION

(51) International classification :AO1N 43/90, AOLN |(71)Name of Applicant :
37/42, AO1P 21/00 | 1)SYNGENTA PARTICIPATIONS AG
(31) Priority Document No 201711044599 Address of Applicant :Rosentalstrasse 67 4058 Basel
(32) Priority Date :12/122017 Switzerland
(33) Name of priority country :India (72)Name of Inventor :
(86) International Application No :PCT/EP2018/0821:| 1)PINGEL, Arne
Filing Date :21/11/2018 2)SCHMIT T, Nicolas
(87) International Publication No ‘WO 2019/115193 3)THAYUMANAVAN, Anbu, Bharathi
(61) Patent of Addition to Application |
‘NA
Number ‘NA
Filing Date ’
(62) Divisional to Application Number  :NA
Filing Date ‘NA
(57) Abstract :

The present invention relates to a new plant growth regulation composition comprising a compound of Formula (la) aad-trir
ethyl. (la). It also relates to a method for enhancing or atiggl the growth of plants comprising applying said composition.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.202017028894 A
(19) INDIA
(22) Date of filing of Application :07/07/2020 (43) Publicéion Date : 04/09/2020

(54) Title of the invention : LOWPROFILE METALLIC CUSTOMIZED PATIENT SPECIFIC ORTHOPAEDIC SURGICAL
INSTRUMENTS

(51) International classification :A61B 17/15, A61B |(71)Name of Applicant :
17/17 1)DEPUY SYNTHES PRODUCTS, INC.
(31) Priority Document No :15/878715 Address of Applicant :325 Paramount Drive Raynham,
(32) PriorityDate :24/01/2018 Massachusetts 02767 U.S.A.
(33) Name of priority country ‘U.S.A (72)Name of Inventor :
(86) International Application No :PCT/IB2019/05023| 1)FRITZINGER, Daniel D.
Filing Date :11/01/2019
(87) International Publication No ‘WO 2019/145811
(61) Patent of Addition to Application .
‘NA
Number ‘NA
Filing Date '
(62) Divisional to Application Number  :NA
Filing Date ‘NA

(57) Abstract :
A number of lowprofile metallic customized, patiespecific orthopaedic surgical instruments are disclosed.
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(12) PATENT APPLICATION PUBLICATION
(19) INDIA
(22) Date of filing of Application :07/07/2020

(21) Applicatin N0.202017028895 A

(43) Publication Date : 04/09/2020

(54) Title of the invention : TLR7/8 ANTAGONISTS AND USES THEREOF

:C0O7D 401/14, CO7L
405/14, CO7D413/14

(51) International classification CO7D 215/12, CO7D

(71)Name of Applicant :
1)MERCK PATENT GMBH
Address of Applicant :Femkfurter Strasse 250 64293

215/18 Darmstadt Germany
(31) Priority Document No :62/607406 (72)Name of Inventor :
(32) Priority Date :19/12/2017 1)SHERER, Brian A.
(33) Name of priority country ‘U.S.A. 2)VLACH, Jaromir
(86) International Application No :PCT/US2018/06511
Filing Date :12/12/2018
(87) International Piication No ‘WO 2019/125849
(61) Patent of Addition to Application .
‘NA
Number ‘NA
Filing Date ’
(62) Divisional to Application Number  :NA
Filing Date ‘NA
(57) Abstract :

The present invention provides for the treatment of disorders related to TLR7/8 overexpression or abherrant activatiothevhe
disorder is selected from multiple sclerosis, Alzheimer's Disease, myositis, stroke, ischemia, CNS neuropathies, systemic |
erythematosus, lupus nephritis, Sjogren's syndrome, GuBlainsyndrome, alcoholic hepatitis, rattoholic steatohegiitis,
congenital heart block, autoimmune hepatitis, autoimmune pancreatitis, adult onset Still's disedsdudedgneurological
disorders, and substance addiction, using a compound of Formula (1).
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.202017028896 A
(19) INDIA
(22) Date of filing of Application :07/07/2020 (43) Publication Date : 04/09/2020

(54) Title of the invention : METHOD OF DESIGNING AND MANUFACTURING LOWROFILE CUSTOMIZEDPATIENT-
SPECIFIC ORTHOPAEDIC SURGICAL INSTRUMENTS

(51) International classification :A61B 17/15, A61B |(71)Name of Applicant :
17/17 1)DEPUY SYNTHES PRODUCTS, INC.
(31) Priority Document No :15/878717 Address of Applicant :325 Paramount Drive Raynham,
(32) Priority Date :24/01/2018 Massachusetts 02767 U.S.A.
(33) Name of priority country ‘U.S.A (72)Name of Inventor :
(86) International Applicatin No :PCT/IB2019/05023| 1)FRITZINGER, Daniel D.
Filing Date :11/01/2019 2)COURTIS, R. Patrick
(87) International Publication No ‘WO 2019/145810
(61) Patent of Addition to Application .
‘NA
Number ‘NA
Filing Date '
(62) Divisional to Application Number  :NA
Filing Date ‘NA
(57) Abstract :

Methods of degjning and manufacturing a number of kpwofile metallic customized, patiespecific orthopaedic surgical
instruments are disclosed.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.202017028897 A
(19) INDIA
(22) Date of filing of Application :07/07/2020 (43) Publication Date : 04/09/2020

(54) Title of the invention : CUSTOMIZED PATIENBPECIFIC ANTERIORPOSTERIOR CHAMFER BLOCK AND METHOD

(51) International classification :A61B 17/15, A61B |(71)Name of Applicant :
17/17 1)DEPUY SYNTHES PRODUCTS, INC.
(31) Priority Document No :15/878710 Address of Applicant :325 Paramount Drikaynham,
(32) Priority Date :24/01/2018 Massachusetts 02767 U.S.A.
(33) Name of priority country :U.S.A. (72)Name of Inventor :
(86) International Application No :PCT/IB2019/05023| 1)FRITZINGER, Daniel D.
Filing Date :11/01/2019
(87) International Publication No ‘WO 2019/145812
(61) Patent of Addition to Application .
‘NA
Number ‘NA
Filing Date ’
(62) Divisional to Application Number  :NA
Filing Date ‘NA
(57) Abstract :

An orthopaedic surgical instrument comprising a metallic customized papenific surgical instrument is disclosed. The metalli
customized patigrspecific surgical instrument includes a base plate sized to be positioned on a resected surface of a distal
patient's femur, an anterior resection guide body attached to, and extending from, the distal surface of the baseqaatstal a
end, a posterior resection guide body attached to, and extending from, the distal surface to a free distal end, acklearpeir of
resection guide bodies attached to, and extending from, the distal surface.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.202017028904 A
(19) INDIA
(22) Date of filing of Application :07/07/2020 (43) Publication Date : 04/09/2020

(54) Title of the invention : PHOSPHOR(N)AMIDATACETAL AND PHOSPH(ON)ATALCETAL COMPODS

:CO7F 9/6561, CO7F|(71)Name of Applicant :
19/10, A61K 1)NUCORION PHARMACEUTICALS, INC.
(51) International classification 31/7072, A61K Address of Applicant :3911 Sorrento Valley Blvd., Suite 1
31/7068, A61K San Diego, California 92121 U.S.A.
31/675 (72)Name of Inventor :
(31) Priority Document No :62/615851 1)ZHI, Lin
(32) Priority Date :10/01/2018
(33) Name of priority country ‘U.S.A.
(86) International Application No :PCT/US2019/0127¢
Filing Date :08/01/2019
(87) International Publication No ‘WO 2019/139920
(61) Patent of Addition to Application .
:NA
Number ‘NA
Filing Date ’
(62) Divisional to Application Number  :NA
Filing Date ‘NA
(57) Abstract :

Provided herein are phosphor(n)amidatatand phosph(on)atacetal compounds, their preparation and their uses, such as tre
liver diseases or nonliver diseases via intervening in the molecular pathways in the liver.
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(12) PATENT APPLICATION PURICATION (21) Application N0.202017028906 A
(19) INDIA
(22) Date of filing of Application :07/07/2020 (43) Publication Date : 04/09/2020

(54) Title of the invention : RESTRICTED OVERLAPPED BLOCK MOTION COMPENSATION

(51) International classificim :HO4N 19/583, HO4!|(71)Name of Applicant :
19/513, HO4N 19/17| 1)TELEFONAKTIEBOLAGET LM ERICSSON (PUBL)
(31) Priority Document No :62/617398 Address of Applicant :164 83 STOCKHOLM Sweden
(32) Priority Date :15/01/2018 (72)Name of Inventor :
(33) Name of priority country ‘U.S.A. 1)YU, Ruoyang
(86) International Application No :PCT/EP2018/0850(|] 2)ANDERSSON, Kenneth
Filing Date :14/12/2018 3)WENNERSTEN, Per
(87) Interrational Publication No ‘WO 2019/137735
(61) Patent of Addition to Application |
‘NA
Number ‘NA
Filing Date ’
(62) Divisional to Application Number  :NA
Filing Date ‘NA

(57) Abstract :

A method of encoding/decoding a picture of a video signal includes selecting (1101) a blexpiofute for decoding, comparing
(1103) a motion vector associated with the selected block to a motion vector associated with a neighbouring bloclatest ithe
block, and determining (1105) whether to use motion vectors associated with the ngighblmck in encoding/decoding of the
block based on the comparison of the motion vector associated with the selected block and the motion vector assohiated w
neighbouring block.
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(12) PATENT APPLICATDN PUBLICATION (21) Application N0.202017028907 A
(19) INDIA
(22) Date of filing of Application :07/07/2020 (43) Publication Date : 04/09/2020

(54) Title of the invention : SEALING ARRANGEMENT

(51) International classification :FO04C 27/00, FO4C |[(71)Name of Applicant :
18/344, F16J 15/34 | 1)TOCIRCLE INDUSTRIES AS
(31) Priority Document No :20172050 Address of Applicant :Postboks 12&ika 0116 Oslo Norwa
(32) Priority Date :28/12/2017 (72)Name of Inventor :
(33) Name of priority country :Norway 1) HEEG, Arne
(86) International Application No :PCT/NO2018/0503:
Filing Date :19/12/2018
(87) International Publication No ‘WO 2019/132666
(61) Patent of Addition to Application |
‘NA
Number ‘NA
Filing Date '
(62) Divisional to Application Number :NA
Filing Date ‘NA
(57) Abstract :

A sealing arrangement for a sliding vane machine for compressing or expanding a fluid, for sealing between a rotatinapdan
on a rotor and a machine housing to r@vflow of process fluid between an internal volume to an external volume of said var
machine a seal pocket located at a housing end and said seal pocket opens towards the direction of the external velume a
internal volume; an assembly arrangedrfmounting in said seal pocket, said assembly comprisimgiston arrangementa
sealing bearing ring between said piston arrangement and said plane sufihaig, supply line for a pressurized lubrication fluid
through said housing to a pistoamvity, said piston arrangement further having piston fluid channels and said bearing sealing |
having lubrication conduits through said bearing seal ring, corresponding with said piston fluid chaaglsressurized lubricatic
fluid arranged for raving said piston against said sealing bearing ring and thus moving said sealing bearing ring against sai
surface thus forming a sealing arrangement.
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(12) PATENT APPLICATION PUBLICATION (21) Applicaton N0.202017028916 A
(19) INDIA
(22) Date of filing of Application :07/07/2020 (43) Publication Date : 04/09/2020

(54) Title of the invention : ACCESSORY FOR USE WITH A MOBILE ELECTRONIC DEVICE

(51) International classification /A45C 1/06, A45C | (71)Name of Applicant .
11/00, A45C 11/18 1)POPSOCKETS LLC
(31) Priority Document No :62/614829 Address of Applicant :3033 Sterling Cirdioulder, CO
(32) Priority Date :08/01/2018 80301 U.S.A.
(33) Name of priority country :U.S.A. (72)Name of Inventor :
(86) International Application No :PCT/US2018/06617| 1)CANTOLI -ALVES, Vanessa, C.
Filing Date :18/12/2018 2)CHIANG, Randy, Yang
(87) International Publication No ‘WO 2019/135899 3)NAHUM, Altan
(61) Patent of Addition to Application .
‘NA
Number ‘NA
Filing Date ’
(62) Divisional to Application Number  :NA
Filing Date ‘NA
(57) Abstract :

An accessory for a mobile electronic device includes a platform and a wallet. The platform is adaptecdthdst tatthe mobile
electronic device or a case for the mobile electronic device. The wallet is removably attached to the platform and ¢orfigdre
one or more objects associated with a user of the accessory.

No. of Pages : No. of Claims : #

The Patent Office Jonal No. 362020 Dated4/09/2020 38175



(12) PATENT APPLICATION PUBLICATION (21) Application N0.202017028919 A
(19) INDIA
(22) Date of filing of Application :07/07/2020 (43) Publication Date : 04/09/2020

(54) Title of the invention : WATER PIPE CLEANING SYSTEM USING HIGH PRESSURE NDGEN AND WATER PIPE
CLEANING METHOD USING SAME

. . :B08B 9/032, F17C |(71)Name of Applicant :

(51) International classification 13/00 1)KIM, Byung Jun
(31) Priority Document No :10-20180167244 Address of Applicant :20, Jigeto 3-gil Danworgu, Ansarsi
(32) Priority Date :21/12/2018 Gyeonggido 15229 Republic of Korea
(33) Name of priority country :Republic of Korea 2)JEN, Youn Ja
(86) Internatbnal Application No :PCT/KR2018/0165Z|(72)Name of Inventor :

Filing Date :21/12/2018 1)KIM, Byung Jun
(87) International Publication No ‘WO 2020/130210 2)JEN, Youn Ja
(61) Patent of Addition to Application ‘NA
Number :N A

Filing Date '
(62) Divisional to Application Number :NA

Filing Date ‘NA
(57) Abgract :

The present invention relates to a water pipe cleaning system using high pressure nitrogen and a water pipe cleanisiggnett
same. The present invention comprises: a nitrogen pressure container (100) having high pressure nitrogen einp@echalirer
control device (10) which can merge the high pressure nitrogen connected in parallel and control the pressure of ifgtoduce:
pressure nitrogen by having a plurality of nitrogen pressure containers (100) connected in parallel; an idpuiceig80) connectt
to an output end (29) of the main control device (10) and simultaneously connected to an inlet (5a) of a cleaning pge (5) to
cleaned; and a discharge pipe device (60) connected to an outlet (5b) of the cleaning pipe (5) ameécuslyittonnected to a
nitrogen discharge portion (65) for discharging the discharged nitrogen. The main control device (10) is composedityf af plur
stacked control modules (20), wherein each of the plurality of control modules (20) is conngetediéh to the plurality of nitroge
pressure containers (100) and has an independent output end (29).
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.202017028922 A
(19) INDIA
(22) Date of filingof Application :07/07/2020 (43) Publication Date : 04/09/2020

(54) Title of the invention : TERMINAL DEVICE, BASE STATION DEVICE, AND COMMUNICATION METHOD

(51) International classification ‘HO4L 1/16, HOAW | (71)Name of Applicant ;
28/04, HO4W 72/04| 1)SHARP KABUSHIKI KAISHA
(31) Priority DocumeniNo 2018001724 Address of Applicant :1, Takurtiho, Sakaku, Sakai City,
(32) Priority Date :10/01/2018 Osaka 5908522 pan
(33) Name of priority country :Japan 2)FG INNOVATION COMPANY LIMITED
(86) International Application No :PCT/IP2019/0003¢|(72)Name of Inventor :
Filing Date :09/01/2019 1)YOSHIMURA, Tomoki
(87) International Publication No ‘WO 2019/139049
(61) Patent of Additiotio Application .
‘NA
Number ‘NA
Filing Date ’
(62) Divisional to Application Number  :NA
Filing Date ‘NA
(57) Abstract :

This terminal device is provided with: a receiving unit which receives a PDCCH including a DCI format; and a transmtssion
which transmits a PUCCHvherein the DCI format schedules a PDSCH and, when the last OFDM symbol of the PDSCH is r
to a first slot, the PUCCH is transmitted in a second slot, the number of slots from the first slot to the secondestatiistiyéesbasis
of a PDSCHto-HARQ timing indicator field, and the length of each slot is given on the basis of a setting of a subcarrier inter
PUCCH.
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(12) PATENT APPLICATION PUBLICATION
(19) INDIA
(22) Date of filing of Application :07/07/2020

(21) Application N0.202017028923 A

(43) Publication Date : 04/09/2020

(54) Title of the invention : SLIDING BEARING

:F16C 17/04, B60G |(71)Name of Applicant :
. . 11/16, F16C 33/20,| 1)OILES CORPORATION
(51) International classification F16C 33/74, F16F |  Address of Applicant =2-70 Konan, Minateku, Tokyo
9/32 1080075 Japan
(31) Priority DocumeniNo 2017238167 (72)Name of Inventor :
(32) Priority Date :12/12/2017 1)ISHII, Yuta
(33) Name of priority country :Japan 2)MORISHIGE, Kouichi
(86) International Application No :PCT/IP2018/0436:-
Filing Date :27/11/2018
(87) International Publication No ‘WO 2019/116887
(61) Patent of Additiona Application .
‘NA
Number ‘NA
Filing Date ’
(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :

Provided is a sliding bearing capable of reducing the number of components and reducing costs. This sliding bearimgdédl is
with; an upper case (2); a lower case (3) combingh the upper case (2); and an annular dustisezgrated center plate (8) that t
a dust seal part (6) for covering a gap between the upper case (2) and the lower case (3), is disposed between thLippér ¢
the lower case (3), and enables lig&atotation between the upper case (2) and the lower case (3). The dustesgated center ple
(8) is integrally formed with the lower case (3).
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(12) PATENT APPLICATION PUBLICATION (21) Application No.22017028926 A
(19) INDIA
(22) Date of filing of Application :07/07/2020 (43) Publication Date : 04/09/2020

(54) Title of the invention : PHENOTYPIC MARKERS FOR CELL THERAPY AND RELATED METHODS

(51) International classification :A61K 39/00, C12N |(71)Name of Applicant :

5/0783 1)JUNO THERAPEUTICS, INC.

(31) Priority Document No :62/596775 Address of Applicant :400 Dexter Ave. N Sult200 Seattle,
(32) Priority Date :08/12/2017 Washington 98109 U.S.A.
(33) Name of priority country :U.S.A. (72)Name of Inventor :
(86) International Application No :PCT/US2018/0646%| 1)LARSON, Ryan P.

Filing Date :07/12/2018 2)RAMSBORG, Christopher Glen
(87) International Publication No ‘WO 2019/11359 3)SUTHERLAND, Claire L.
(61) Patent of Addition to Application ‘NA 4)DAVE, Kedar Himanshu
Number :NA 5)YEE, Nathan K.

Filing Date ' 6)YOST, Rachel K.
(62) Divisional to Application Number :NA 7)HAUSE, Ronald James Jr.

Filing Date :NA 8)DEVRIES, Todd
(57) Abstract :

Provided are methods, compositions and articles of manufacture for use in cell therapy involving the administratiomodr@ne
doses of a therapeutic T cell composition, and methods, compositions and articles of manufacterie foeusame. The cells of tt
T cell composition express recombinant receptors such as chimeric receptors, e.g. chimeric antigen receptors (CARS) or of
transgenic receptors such as T cell receptors (TCRs). Features of the embodiments of the gmlesent dincluding the dose of ¢
or units of cells administered and/or the phenotype of administered cells, provide various advantages, such as cangishkaned
risk of toxicity and/or increased response in subjects administered the T cpthsibans.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.202017028927 A
(19) INDIA
(22) Date of filing of Application :07/07/2020 (43) Publication Date : 04/09/2020

(54) Title of the inventia : SYSTEM AND METHOD FOR TREATMENT OF HEMORRHAGIC FLUID FOR
AUTOTRANSFUSION

. . :A61M 1/02, A61M |(71)Name of Applicant :

(51) International classification 1/38, AGIM 1/36 1)I-SEP
(31) Priority Document No ;1763308 Address of Applicant :21 Rue Lanoue Bras de Fer 44200
(32) Priority Date :28/12/2017 NANTES France
(33) Name of priority country :France (72)Name of Inventor :
(86) International Application No :PCT/FR2018/0535(| 1)GADRAT, Francis

Filing Date :21/12/2018 2)CHOLLET, Stphane
(87) International Publication No ‘WO 2019/129973 3)PICOT, Sylvain
(61) Patent of Addition to Application ‘NA 4)FOREST-VILLEGAS, P atricia
Number :N A

Filing Date '
(62) Divisional to Application Nutoer ‘NA

Filing Date ‘NA
(57) Abstract :

The invention relates to a system, and its associated method of use, for treatment of a hemorrhagic liquid previoushy taken
patient with a view to autotransfusion, including a treatment unit (100) for treating the hagioiiduid, said treatment unit (100)
comprising:- a filtration device (110) for tangential filtration comprising a filtration membrane (113) arranged in a casing (11
such a way as to separate an admission chamber (111) from a discharge chamhie(adéission chamber (111) and the
discharge chamber (112) each having an inlet (111a; 112a) and an outlet (111b; 112b) fersfluement bag (140) having an
inlet (140a) and an outlet (140b) which are fluidically connected by a recirculet#&(lb0) to the outlet (111b) and the inlet (111
of the admission chamber (111) of the filtration device (110) respectively, permitting circulation of the hemorrhagit thguid
recirculation line (150) in a direction from the outlet (140b) of tkattnent bag (140) to the inlet (140a) of the treatment bag (1
way of the admission chamber (111) of the filtration device (L:1®@)leaning line (180) connected fluidically to the inlet (112a) «
the discharge chamber (112) of the filtration deyicED) in order to feed a cleaning liquid into said discharge chamber (112)aa
first flow regulator (181) arranged to regulate flow in the cleaning line (180), and a second flow regulator (131) arnaugdake
flow in a discharge line (130) coected fluidically to the outlet (112b) of the discharge chamber (112) of the filtration device (.
in such a way as to be able to control the pressure of cleaning liquid in the discharge chamber (112).
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.202017028941 A
(19) INDIA
(22) Date of filing of Application :08/07/2020 (43) Publication Date : 04/09/2020

(54) Title of the invention : METHOD FOR TRANSMITTING RANDOM ACCESS PREAMBLE, AND TERMINBIEVICE

(51) International classification :HO4W 74/00 (71)Name of Applicant :
(31) Priority Document No ‘NA 1)GUANGDONG OPPO MOBILE
(32) Priority Date ‘NA TELECOMMUNICATIONS C ORP., LTD.
(33) Name of priority country :NA Address of Applicant :N0.18 Haibin Road, Wusha, Chang
(86) International Application No :PCT/CN2017/1175¢€|Dongguan, Guangdong 523860 China
Filing Date :20/12/2017 (72)Name of Inventor :
(87) Internatimal Publication No ‘WO 2019/119317 1)SHI, Cong
(61) Patent of Addition to Application |
‘NA
Number ‘NA
Filing Date '
(62) Divisional to Application Number :NA
Filing Date ‘NA
(57) Abstract :

Embodiments of the present application relate to a method for transmitting a randonpeezedde, and a terminal device. The
method comprises: performing théhitransmission of a random access preamble, i being a positive integer greater than 1; ar
th transmission of the random access preamble is performed by the same wavs theaginth transmission, incrementing the
value of a power ramping counter of the random access preamble by 1. According to the method for transmitting a random
preamble and the terminal device provided by embodiments of the present applibattenminal device can determine the powe
ramping counter of the random access preamble according to whether the transmission wave beam is changed.
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(12) PATENT APPLICATION PUBLICATION (21) Application No.2@017028942 A
(19) INDIA
(22) Date of filing of Application :08/07/2020 (43) Publication Date : 04/09/2020

(54) Title of the invention : DATA TRANSMISSION METHOD AND DEVICE, AND COMPUTER STORAGE MEDIUM

(51) International classification ‘HO4W 2806, HOAW |(71)Name of Applicant :
72/12 1)GUANGDONG OPPO MOBILE
(31) Priority Document No ‘NA TELECOMMUNICATIONS CORP., LTD.
(32) Priority Date :NA Address of Applicant :No.1Blaibin Road, Wusha, Chang'a
(33) Name of priority country :NA Dongguan, Guangdong 523860 China
(86) International Application No :PCT/CN2017/11911|(72)Name of Inventor :
Filing Date :27112/2017 1)LIU, Jianhua
(87) International Publication No ‘WO 2019/127142
(61) Paent of Addition to Application )
‘NA
Number ‘NA
Filing Date '
(62) Divisional to Application Number :NA
Filing Date ‘NA
(57) Abstract :

Disclosed in the present invention are a data transmission method and device, and a computer storage medium, the methc
comprising:a terminal transmits data and attribute information corresponding to the data to a network; and the network tran
and attribute information corresponding to the data to the terminal, the attribute information corresponding to the dsitagcamj
least one of the following: quality of service (QoS) stream information, protocol data unit (PDU) session informatioR, sliegvo!
information, external network information for data transmission and identification information of the terminal.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.202017028944 A
(19) INDIA
(22) Date of filing of Application :08/07/2020 (43) Publication Date : 04/09/2020

(54) Title of the invention : COMPOSITIONS CONTMAING 2-CHLORO-1,1,1,2TETRAFLUOROPROPANE (HCF@44BB)

(51) International classification :C07C 17/25, CO7C |(71)Name of Applicant :
21/18 1)HONEYWELL INTERNATIONAL INC.
(31) Priority Document No :15/864722 Address of Applicant :Intellectual Property Patent Service
(32) Priority Date :08/01/2018 115 Tabor Road, M/S 4D3 P.O. Box 377 Morris Plains, New
(33) Name of priority country :U.S.A. Jersey 07950 U.S.A.
(86) International Apptation No :PCT/US2019/01261|(72)Name of Inventor :
Filing Date :08/01/2019 1)WANG, Haiyou
(87) International Publication No ‘WO 2019/136408
(61) Patent of Addition to Application .
‘NA
Number ‘NA
Filing Date ’
(62) Divisional to Application Number  :NA
Filing Date ‘NA
(57) Abstract :

The present disclosure provides various compositions includatda?o-1,1,1,2tetrafluoropropane (HCF244bb) and at least one
impurity comprising 2,3,3;3etrafluoropropene(HFQ234yf), pentafluoropropene (HF®225ye isomer(s)), 1,3,3,3
tetrafluoropropene (HFQ234ze isomer(s)), 1,1,1,2pentafluoropropane (HFE45cb), 1,1,1,2etrafluoropropane (HF254eb), 2
chloro-3,3,3trifluoropropene (HCF@L233xf), Xchloro-1,1,2,2tetrafluoropropane (HCR244cc), chlorotetrafluoropropene (HCF
1224isomers), El-chloro-3,3,3trifluoropropene (HCFE1L233zdE), 1,1,1,3;Bentafluoropropane (HFE45fa), heptafluorobutane
(HFC-347 isomers), Zhloro-1,1,1,3,3pentafluoropropane (HF235da), 3chloro-1,1,1,2tetrafluoropropane (HCFR244eb), 3
chloro-3,3,3trifluoropropane (HCF&253fb), dichlorotrifluoropropene (HCR®223 isomers), 2;8ichloro-1,1,1,2tetrafluoropropan
(HCFG-234bb), 2,2dichloro-1,1, Ltrifluoropropane (HCF&43db), chlorohexafluorobutene (HFK326 isomers), hexafluorobuten
(HFO-1336 isomes), pentafluorobutene (HFOB45 isomers), heptafluorobutene (HEB27 isomers), tetrafluorohexane (HBL1-
4 isomers), 1,3,3;8trafluoropropane (HFR54fb), chlorohexafluorobutane (HF&16 isomers), octafluoropentane (HBG8
isomers), octafluorohexen2,2dichloro-1,1,X-trifluoroethane (HCF€L23), (Z)1-chloro-3,3,3trifluoropropene (HCF&.233zd(2)),
C5H2F10 isomer, C6H2F8 isomer, C6H4F8 isomers, decafluorobutane (C4F10), C6H3F7 isomer, C6H3F9 isomer,
dichlorodifluoropropene (HCFQ232 isomers), tridbrotrifluoropropane (HCF&33 isomers), C6H3CI2F7 isomers,
trichlorodifluoropropane (HCF242 isomers), CBH3F7 isomers, or lecigain halogenated hydrocarbons having a boiling point
above about 15 °C.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.202017028946 A
(19) INDIA
(22) Date of filing of Application :08/07/2020 (43) Publication Date : 04/09/2020

(54) Title of the invention : JOINT COMPOUNDS AND PLASTERS WITH A COMPLEXOMETRIC DYE AND METBI®

(51) International classification :GO1N 31/22, C04B |(71)Name of Applicant :
28/14 1)UNITED STATES GYPSUM COMPANY
(31) Priority Document No :15/860819 Address of Applicant :550 West Adams Street Chicago,
(32) Priority Date :03/01/2018 lllinois 606613676 U.S.A.
(33) Name of priority country :U.S.A. (72)Name of Inventor :
(86) International Application No :PCT/US2019/0121%] 1)DONOVAN, Alexander
Filing Date :03/01/2019 2)SCHLUDE, Joseph
(87) International Publication No ‘WO 2019/136119
(61) Patent of Addition to Application .
‘NA
Number ‘NA
Filing Date ’
(62) Divisional to Application Number  :NA
Filing Date ‘NA
(57) Abstract :

A building construction product comprising a calcium compound ariddicator which comprises a reversable chelator of calcit
ions, wherein the building construction product has a first color when the building construction product comprises weitethet
first color is dependent on the presence of calcium ionglirtign in the building construction product; and wherein the building
construction product has a second color when the building construction product has solidified. Further aspects inclsdef met|
monitoring setting and drying reactions of building stoaction products, including settiftgpe joint compounds, dryintype joint
compounds and plasters, where the building construction products comprise a calcium compound and an indicator whiclac
reversable chelator of calcium ions.

No. of Pages : 2 No. of Claims : 1!

The Patent Office Jonal No. 362020 Dated4/09/2020 38184



(12) PATENT APPLICATION PUBLICATION (21) Application N0.202017028952 A
(19) INDIA
(22) Date of filing of Application :08/07/2020 (43) Publication Date : 04/09/2020

(54) Title of the invention : WEAPON SIGHT

:F41G 1/01, F41G |(71)Name of Applicant :
(51) International classification 1/02, F41G 1/10, 1)THEISIN GER, Hermann
F41G 1/34 Address of Applicant :Hetzendorfer Strasse-1361120
(31) Priority Document No :62/620343 Vienna Austria
(32) Priority Date :22/01/2018 (72)Name of Inventor :
(33) Name of priority country ‘U.S.A. 1)THEISINGER, Hermann
(86) International Application No :PCT/IB2019/@009¢| 2)THEISINGER, Hermann
Filing Date :22/01/2019
(87) International Publication No ‘WO 2019/142056
(61) Patent of Addition to Application .
‘NA
Number ‘NA
Filing Date '
(62) Divisional to Application Number  :NA
Filing Date ‘NA

(57) Abstract :

An open sight for use on weapons such as handguns is introduced. Tsigbpéatures two rear aiming marks (5, 6) which are
illuminated by an artificial light source mounted in the rear sight (1). A third aiming mark (7) in the front sightl(@jiisated by a
forward- facing light source also mounted in the rear sight The front sight is dimensioned to substantially block the forward
directed beam to reduce the visibility of the illumination forward of the weapon.
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(12) PATENT APPLICATION PUBLICATION (21) Application No.p2017028960 A
(19) INDIA
(22) Date of filing of Application :08/07/2020 (43) Publication Date : 04/09/2020

(54) Title of the invention : CABLE JACKET

. e :HO1B 7/29, HO1B |(71)Name of Applicant :

(51) International classification 3/44 1)BOREALIS AG
(31) Priority Document No 1172110074 Address of Applicant :Wagramer StrasselB71220 Vienna
(32) Priority Date :28/12/2017 Austria
(33) Name of priority country :EPO (72)Name of Inventor :
(86) International Application No :PCT/EP2018/0005¢{] 1)WANNERSKOG, ¢é s a

Filing Date :28/12/2018
(87) International Publication No ‘WO 2019/129380
(61) Patent of Addition to Application |

‘NA

Number ‘NA

Filing Date ’
(62) Divisional to Application Number  :NA

Filing Date ‘NA
(57) Abstract :

The present invention relates to a cable jacket comprising a random heterophasic propylene copolymer, the random heterc
polypropylene copolymer comprising a matrix (M) being a random propylene copolyri?)(Bnd dispersetierein an elastomeri
propylene copolymer (E), wherein the random propylene copolymBiP(Rcomprises a first propylene copolymer fractiofPfiRL)
having a comonomer content in the range of 0.8 to 6.0 mol% and a second propylene copolymer frRRBDm&RIng a
comonomer content in the range of 7.2 to 20.0 mol%, based on the overall amount of fracR&19 @Rd (RPP2), and wherein th
random heterophasic propylene copolymer has MFR2 (230°C) measured according to ISO 1133 in the range of/0(bnon]5 g
and Charpy impact strength measured according to ISELMEA at-20°C in the range of 5 to 20 kJ/m2. The present invention
further relates to a power cable comprising the cable jacket.
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(12) PATENT APPLICATION PUBLICATION
(19) INDIA
(22) Date of filing of Application :08/07/2020

(21) Application N0.202017028970 A

(43) Publication Date : 04/09/2020

(54) Title of the invention : REACTION PROCESSING DEVICE

:C12M 1/00, GO1IN ((71)Name of Applicant :
(51) International classification 35/00, GO1N 35/08,] 1)NIPPON SHEET GLASS COMPANY, LIMITED
GO1N 37/00 Address of Applicant :27, Mita 3chome, Minateku Tokyo
(31) Priority Document No :2018004295 1086321 Japan
(32) Priority Date :15/01/2018 (72)Name of Inventor :
(33) Name of priority country :Japan 1)FUKUZAWA Takashi
(86) International Application No :PCT/IP2019/0007:| 2)KAWAGUCHI Osamu
Filing Date :11/01/2019 3)TAKEUCHI Hidemitsu
(87) Intenational Publication No ‘WO 2019/139135
(61) Patent of Addition to Application .
‘NA
Number ‘NA
Filing Date '
(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :

A reaction processing device 100 comprising: a reaction processitaginer 10 comprising a flow path 12, a first air communice
port 24, and a second air communication port 26; a temperature control system 102 that providempdoature area 38 and a
high-temperature area 36 in the flow path 12; and a fluidveilisystem 120 that moves a sample 50 inside the flow path 12. T
fluid delivery system 120 comprises: a pump 121 having a discharge port 121a; a first air flow path 129 that connetiarte d
port 121a and the first air communication port 24; asdair flow path 130 that connects the discharge port 121a and the sec:
communication port 26; a first threeay valve 123 that is capable of switching between a state in which the first air communic
port 24 communicates with the discharge d@ia and a state in which the first air communication port 24 is opened to atmos
pressure; a second thremy valve 124 that is capable of switching between a state in which the second air communication p
communicates with the discharge pa2tLa and a state in which the second air communication port 26 is opened to atmosphe
pressure; and a CPU 105 that controls these.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.202017028981 A
(19) INDIA
(22) Date of filing of Application :08/07/2020 (43) Publication Date : 04/09/2020

(54) Title of the invention : METHOD AND APPARATUS USED FOR WIRELESS COMMUNICATION IN USER EQUIPME
AND BASE STATION

(51) International classification :HO4W 72/14 (71)Name of Applicant :
(31) Priority Document No :PCT/CN2017/1180¢| 1)SHANGHAI LANGBO COMMUNICATION
(32) Priority Date :22/12/2017 TECHNOLOGY COMPANY LIMITED
(33) Name of priority country :China Address of Applicant :Room A2117, Building B N0.555, E:
(86) International Application No :PCT/CN2017/11854|Chuan Road, Minhang District Shanghai 200240 China
Filing Date :26/12/2017 (72)Name of Inventor :
(87) International Publication No ‘WO 2019/119479 1)ZHANG, Xiaobo
(61) Patent of Addition to Application |
‘NA
Number ‘NA
Filing Date '
(62) Divisional to Application Number :NA
Filing Date ‘NA
(57) Abstract :

Disclosed are a method and apparatus used for wireless communication in a user equigradrase station. The method involvi
user equipment receiving Q control signalling groups in Q time windows, respectively; receiving first control signalfiirsg, the
control signalling being used for determining Q1 time windows of the Q time wisidend executing energy detection so as to
determine whether to perform sending on a first tfreguency resource, wherein any control signalling in the Q control signalli
groups comprises a first domain; the values of the first domains of all threlcsighalling in any one of the Q control signalling
groups are the same; for any Q2 adjacent control signalling groups in the Q control signalling groups, the values dbthaifiss
contained in any two control signalling groups are different; haditst wireless signal comprises first feedback information, wit
first feedback information being used for determining whether a bit block transmitted in the Q1 time windows is corcaixly. de
The present application can ensure the transmis$ibihBQ-ACK while reducing the signalling overhead redundancy.
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(12) PATENT APPLICATION PUBLICATION
(19) INDIA
(22) Date of filing of Application :08/07/2020

(21) Application N0.202017028982 A

(43) Publicatio Date : 04/09/2020

(54) Title of the invention : EXPANDABLE HEAVY EQUIPMENT, ELONGATED PULL ELEMENT, AND USE OF

EXPANDABLE HEAVY EQUIPMENT

:B66C 23/34, B66C

(51) International classification 23/82. B66C 1/12

(71)Name of Applicant :
1)CABIN AIR GROUP B.V.

(31) Priority Document No 2020319 Address of Applicant :Bokkewiel 6 8502 TX Joure
(32) Priority Date :25/01/2018 Netherlands
(33) Name of priority country :Netherlands (72)Name of Inventor :
(86) International Application No :PCT/NL2019/05004| 1)VAN DER SCHUIT, Rinze Jan
Filing Date :23/01/2019
(87) International Publication No ‘WO 2019/147128
(61) Patent of Addition to Applicatio .
‘NA
Number ‘NA
Filing Date '
(62) Divisional to Application Number :NA
Filing Date ‘NA
(57) Abstract :

Expandable heavy equipment (1), comprising a first frame element (5), a connector (11), at least one elongated pulk¢|eme
further frame elements (7). The pull element (14) is connected to thedims £lement (5) with a first coupler (31) and to one (9
the further frame elements (7) with a second coupler (35). The pull element (14) is in a folded state in a transportacwhititan

extended state in a working condition. The pull elemeft ¢bmprises load bearing fibres (141) extending from the first couplel
to the second coupler (35). The pull element (14) comprises at least one flexible part (43) and at least two stiff faestighdhle
part (43) has a lower bending stiffneélkan the two stiff parts (45) and enables the pull element (14) to be arranged in the fold
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.202017028986 A
(19) INDIA
(22) Date of filing ofApplication :08/07/2020 (43) Publication Date : 04/09/2020

(54) Title of the invention : CEREAL PLANTS WITH IMPROVED CELL WALL PROPERTIES

:AO1H 5/10, CO7K |(71)Name of Applicant :
(51) International classification 14/415, C12N 9/10,| 1)CARLSBERG A/S
C12N 15/82 Address of Applicant :J.C. Jacobsens Gade 1 1799
(31) Priority Document No :17210954.8 Copenhagen V Denmark
(32) Priority Date :28/12/2017 (72)Name of Inventor :
(33) Name of priority country ‘EPO 1)KNUDSEN, S,ren
(86) International Application No :PCT/EP2018/0867:| 2)BODEVIN, Sabrina
Filing Date :21/12/2018 3)OLSEN, Ole
(87) International Publication No ‘WO 2019/129736 4)THOMSEN, Hanne
(61) Patent of Addition to Apptation ‘NA 5)WENDT, Toni
Number :NA 6)HARHOLT, Jesper
Filing Date ’ 7)LOK, Finn
(62) Divisional to Application Number  :NA
Filing Date ‘NA
(57) Abstract :

The present invention relates to barley plant or a part thereof, wherein the kernels of said barteywpla reduced (1,3;1;4lucan
content. The barley plant may carry a mutation in the CslF6 gene, wherein said mutated CslF6 gene encodes a mutant Csl
polypeptide.
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(12) PATENT APPLICATION PUBLICATION
(19) INDIA
(22) Date of filing of Application :08/07/2020

(21) Application N0.202017028988 A

(43) Publication Date : 04/09/2020

(54) Title of the invention : EXEAZA SPIRO INHIBITORS OF MENINMLL INTERACTION

:C07D471/10, CO7D
487/10, CO7D 495/0.

(51) International classification AG1K 31/47, AG1K

(71)Name of Applicant :
1)JANSSEN PHARMACEUTICA NV
Address of Applicant :Turnhoutseweg 30, 2340 Beerse
Belgium
2)JOHNSON & JOHNSON (CHINA) INVESTMENT LTD.
(72)Name of Inventor :

31/519 1)DAI, Xuedong
31) Priority Document No :PCT/CN2017/1175: i L .
gazg bri Omz Date SO/122017 2)QUEROLLE, Olivier Alexis Georges
(33) Name of priority country :China jgéilosvﬁ( Daniel Jason
(86) International Application No :PCT/CN2018/1219¢ 5)FU ’Li ian
Filing Date 119/12/2018 KON Gq Ling on
(87) International Publication No ‘WO 2019/120209 7LIU Yi}wgta% 9
E\(liulznlzg;cent of Addition to Application ‘NA 8)WAN, Zhao-Kui
Filing Date ‘NA 9) MORSCHHAUSER GEB. HERKER’
I L . 10)PANDE, Vineet
(62) g:;x:}sucggeto Application Number ;m 11)EDWARDS, James Patrick
9 : 12)PATRICK, Aaron Nathaniel
13)ANGIBAUD, Patrick Ren
14)PONCELET, Virginie Sophie
(57) Abstrat:

Provided are compounds of Formula (1), pharmaceutical compositions comprising such compounds, and their use as menit
protein/protein interaction inhibitors, useful for treating diseases such as cancer, myelodysplastic syndrome (MDS}emnd dia
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.202017028989 A
(19) INDIA
(22) Date of filing of Application :08/07/2020 (43) Publication Date : 04/09/2020

(54) Title of the invention : METHOD FR PRODUCING A COMPONENT HAVING A CAVITY

:HO2K 3/22, HO2K |(71)Name of Applicant :
. I 15/04, HO1F 41/04, | 1)FRAUNHOFER-GESELLSCHAFT ZUR Fi RDERUNG
(51) International classification B22D 19/00, B22F |DER ANGEWANDTEN FORSCHUNG E.V.
3/105 Address of Applicant :Hansastrae 27c 80686 MYanchen
(31) Priority Document No :10 2018 200 505.2 |Germany
(32) Priority Date :12/01/2018 (72)Name of Inventor :
(33) Name of priority country :Gemany 1)SPECHT, Uwe
(86) International Application No :PCT/EP2019/0504¢| 2)HEUSER, Michael
Filing Date :09/01/2019 3)BURCHARDT, Malte
(87) International Publication No ‘WO 2019/137972 4)Wi STMANN, Franz-Josef
(61) Patent of Addition to Application |
:NA
Number ‘NA
Filing Date ’
(62) Divisional to Application Nutoer ‘NA
Filing Date ‘NA
(57) Abstract :

The invention relates to a method for producing an electrically conductive component (5) having a cavity. An efficietbprodt
method for such a component, which allows a higiebdlity of the wall thickness of the component, is implemented by applyin
load-bearing layer consisting of an electrically conductive material to a soluble substrate (1) and then dissolving andréitlgas
removing the substrate (1).
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.202017028990 A
(19) INDIA
(22) Date of filing of Application :08/07/2020 (43) Publication Date : 04/09/2020

(54) Title of the invention : PROCESS FOR THE MBARACTURING OF GOETHITE PIGMENTS

(51) International classification :C01G 49/02, C09C |(71)Name of Applicant :
1/24, C01G 49/06 1)LANXESS DEUTSCHLAND GMBH

(31) Priority Document No :18153657.4 Address of Applicant :Kennedyplatz 1 50569 Kin German
(32) Priority Date :26/01/2018 (72)Name of Inventor :
(33) Name of priority country ‘EPO 1)ROSENHAHN, Carsten
(86) International Application No :PCT/EP2019/0515°| 2)MLLER, Rolf

Filing Date :23/01/2019 3)SCHAUFLER, Larissa
(87) International Publication No ‘WO 2019/145333 4)KATHREIN, Christine
(61) Patent of Addition to Application ‘NA 5)WEBER-CZAPLIK, Anna
Number :NA 6)KLU PP-TAYLOR, Robin

Filing Date ' 7)GOLKAR, Saeedeh
(62) Divisional to Application Number  :NA

Filing Date ‘NA
(57) Abstract :

A process for manufacturing goethite containing the steps: a) Dissolution of ferric (Ill) nitrate in water b) Treatneestlotitn
obtained according to step a) at a temperature in the rafide td 65° C, c) Isolating the goethite from the suspension obtainec
according to step b) d) Suspending the isolated goethite of step c) in water e) Treating the suspension of step d)dilydabther
temperature of 120 to 220 °C, preferably of 15Q@0 °C under autogenous pressure.
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(12) PATENT APPLICATION PUBLICATION

(19) INDIA

(22) Date of filing of Application :08/07/2020

(21) Application N0.202017028991 A

(43) Publication Date : 04/09/2020

(54) Title of the invention : SYSTEM AND METHODS FOR ELECTROKINETIC LOADING OF SWBCRON-SCALE

REACTION CHAMBERS

(51) International classification

(31) Priority Document No

(32) Priority Date

(33) Name of priority ountry

(86) International Application No
Filing Date

(87) International Publication No

(61) Patent of Addition to Application

Number
Filing Date

(62) Divisional to Appication Number
Filing Date

:BO1L 3/00
:62/614912
:08/01/2018
‘U.S.A.
:PCT/US2019/01227
:04/01/2019

‘WO 2019/136202
‘NA

‘NA

‘NA

‘NA

(71)Name of Applicant :
1)QUANTUM -SI INCORPORATED

Address of Applicant :530 OIld Whitfield Street Guilford, C

06437 U.S.A.

(72)Name of Inventor :
1)ROTHBERG, Jonathan, M.
2)CHEN, Guojun
3)LACKEY, Jeremy
4)GORYAYNOV, Alexander
5)SCHMID, Gerard
6)KABIRI, Ali
7)REARICK, Todd
8)SCHULTZ, Jonathan, C.
9)GHASEMI, Farshid
10)FIFE, Keith, G.

(57) Abstract :

Apparatus and techniques for electrokinetic loading of samplesepésttinto submicronscale reaction chambers are described.
Embodiments include an integrated device and related apparatus for analyzing samples in parallel. The integrated cheWoker
at least one reaction chamber formed through a surface itélgeated device and configured to receive a sample of interest, s
a molecule of nucleic acid. The integrated device may further include electrodes patterned adjacent to the reactiohathambe
produce one or more electric fields that assist lugtiie sample into the reaction chamber. The apparatus may further include
sample reservoir having a fluid seal with the surface of the integrated device and configured to hold a suspensiontbentainir

samples.
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(22) Date of filing of Application :08/07/2020 (43) Publication Date : 04/09/2020

(54) Title of the invention : STEEL MATERIAL FOR LINE PIPES, PRODUCTION METHBDR SAME, AND PRODUCTION
METHOD FOR LINE PIPE

:C21D 8/02, B21B |(71)Name of Applicant :
. s 3/00, B21C 37/08, | 1)JFE STEEL CORPORATION
(51) International classification C22C 38/00, C22C Address of Applicant :3, Uchisaiwaicho 2chome, Chiyodz
38/58 ku, Tokyo 1000011 Japan
(31) Priority Document No 12018013320 (72)Name of Inventor :
(32) Priority Date :30/01/2018 1)YASUDA Kyono
(33) Name of priority country Japa 2)YOKOTA Tomoyuki
(86) International Application No :PCT/JP2019/0018![ 3)TANIZAWA Akihi ko
Filing Date :22/01/2019 4)MURAOKA Ryuji
(87) International Publication No ‘WO 2019/151046 | 5)HASE Kazukuni
(61) Patent of Addition to Application .
:NA
Number ‘NA
Filing Date ’
(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :

The purpose of the present invention is to provide: a steel material for line pipes that has a sheet thickness ofmatrehas 30gh
strength for use in submarine pipelines, and has ertétie-temperature toughness and DWTT performance; a production me
for the steel material for line pipes; and a production method for a line pipe. A production method for a steel méitezigiges
that has a tensile strength of at least 570 MRampressive strength of at least 440 MPa, and a sheet thickness of at least 30
According to this method, steel that has a specific component composition: is heated t0-1,800°C; is hot rolled, the rolling et
temperature being the average terapge of the steel sheet and being at or above the Ar3 transformation point but not above
the cumulative draft in a nerecrystallization temperature range being at least 60%, and the cumulative draft in a temperatur
that is at or below 20°@bove the rolling end temperature being at least 50%; is subjected to accelerated cooling at a cooling
at least 10°C/s from a temperature that is at or above the Ar3 transformation point to a cooling stop temperatureatrertigethe
temperatee of the steel sheet and is 200480°C; and then is reheated such that the surface temperature of the steel sheet is
550°C and the center temperature of the steel sheet is less than 550°C.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.202017028999 A
(19) INDIA
(22) Date of filing of Application :08/07/2020 (43) Publication Date : 04/09/2020

(54) Title of the invention : BRAKING SYSTEM FOR A RAILWAY VEHICLE

(51) International classifation :B60T 15/02 (71)Name of Applicant :
(31) Priority Document No 11762249 1)FAIVELEY TRANSPORT AMIENS
(32) Priority Date :15/12/2017 Address of Applicant :Rue Andrudouchez, Zone Industriel
(33) Name of priority country :France 80000 AMIENS France
(86) International Application No :PCT/FR2018/0531¢|(72)Name of Inventor :
Filing Date :11/12/2018 1)LAGORS, Frdric
(87) International Publication No ‘WO 2019/115925 2)NEGRELLO, Quentin
(61) Patent of Addition to Application ‘NA 3)CROSNIER, Guillaume
Number :N A
Filing Date '
(62) Divisional to Application Number  :NA
Filing Date :NA
(57) Abstract :

The invention concerns a railway braking system comprising a control device having a vajwey&B3d with a body (21) having
cavity (49) and a slide (40) having an internal chamber (60), supply notches (61) and drainage notches (62) each heraihg ai
passage crossection for a pressure medium having a shape exhibiting an apex, and beatgynmounted in said cavity, betwee!
supply position in which said supply notch is opposite a supply groove (50) of said body, and a drainage position ildwhich <
drainage notch is opposite a drainage groove (51) of said body; said device beiggredrifi allow a substantially stable control
configuration, wherein the pressure value of said medium is limited to a predetermined value, and wherein said siioleeid {pos
said cavity such that a control notch (63) of said slide is opposite akgrdove (52) of said body while said supply and drainag
notches are respectively at a distance from said supply and drainage grooves.
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(12) PATENT APPLICATION PUBLICATION (21) Application No.202017029000 A
(19) INDIA
(22) Date of filing of Application :08/07/2020 (43) Publication Date : 04/09/2020

(54) Title of the invention : SMALL DIAMETER FIBER BRAID WITH CENTRAL CORE MEMBER

(51) International classification ‘D07B 1/02, AB1B | (71)Name of Applicant :
17/06, DO4C 1/12 1)KURARAY AMERICA, INC.
(31) Priority Document No :62/620801 Address of Applicant :2625 Bay Area Boulevard Suite 60(
(32) Priority Date :23/01/2018 Houston, Texas 77058 U.S.A.
(33) Name of priority country :U.S.A. (72)Name of Inventor :
(86) International Application No :PCT/US2019/0139¢| 1)COFFEY, Patrick
Filing Date :17/01/2019 2)SLOAN, Forrest
(87) International Publication No ‘WO 2019/147460
(61) Patent of Addition to Application .
‘NA
Number ‘NA
Filing Date ’
(62) Divisional to Application Number  :NA
Filing Date ‘NA
(57) Abstract :

A cord comprises a braided sheath of strands having an outer surface, an inner surface, and a central hollow portigrttkefine
inner surfae and having a volume and a core within the central hollow portion of the tubular braided sheath, such that wher
is in a relaxed state the tubular braided sheath has a cylindrical shape and a relaxed volume of the central hollohepeirtibe w
core does not fill the relaxed volume of the central hollow portion of the tubular braided sheath; when the cord igulia#bng
tensioned state, the tubular braided sheath elongates under the longitudinal tension such that a tensioned Juehsha phét of
the central hollow portion of the tubular braided sheath is less than the relaxed volume; and the inner surface of tiraitidxila
sheath of tensioned volume contacts and cinches a surface of the core.

No. of Pages : zNo. of daims : 1:

The Patent Office Jonal No. 362020 Dated4/09/2020 38197



(12) PATENT APPLICATION PUBLICATION (21) Application N0.202017029011 A
(19) INDIA
(22) Date of filing of Application :08/07/2020 (43) Publication Date : 04/09/2020

(54) Title of the invention : MEASURING METHOD, NETWORK DEVICE, AND TERNAL DEVICE

(51) International classification :HO4W 72/12 (71)Name of Applicant :
(31) Priority Document No ‘NA 1)GUANGDONG OPPO MOBILE
(32) Priority Date ‘NA TELECOMMUNICATIO NS CORP., LTD.
(33) Name of priority country :NA Address of Applicant :N0.18 Haibin Road, Wusha, Chang
(86) International Application No :PCT/CN2017/11727|Dongguan, Guangdong 523860 China
Filing Date :19/12/2017 (72)Name of Inventor :
(87) Interrational Publication No ‘WO 2019/119276 1)SHI, Cong
(61) Patent of Addition to Application |
‘NA
Number ‘NA
Filing Date '
(62) Divisional to Application Number :NA
Filing Date ‘NA
(57) Abstract :

Provided are a measuring method, a network device, and a terminal device. The mafipigd to a 5G communication system.
The method comprises: a network device sending measurement configuration information to a terminal device, the measur
configuration information comprising configuration information concerning a plurality ofrsggportunities for a first reference
signal on an unlicensed frequency band; the network device sending, on the plurality of sending opportunities, threriizet refe
signal to the terminal device. According to the measuring method provided in thdierabts of the present invention, the netwo
device configures the terminal device with the measurement configuration information, such that a 5G terminal device on a
unlicensed frequency band can measure a received reference signal.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.202017029013 A
(19) INDIA
(22) Date of filing of Application :08/07/2020 (43) Publication Date : 04/09/2020

(54) Title of the invention : PRESTRESSING METHOD USING FRIRESSED CONCRETE BEAMS ACTIVATED FROM TH
CENTRE OF THE BEAM

. . :E04G 21/12, EO4C [(71)Name of Applicant :
(51) International classification 5/12 1)GEMIN, Fernando Rodrigues
(31) Priority Document No :BR 20 2017 02668¢ Address of Applicant :Sebasti£o Rodrigues dos Santos n¢
9 81510600 Curitiba Brazil

(32) Priority Date :11/12/2017 (72)Name of Inventor :
(33) Name of priority country :Brazil 1)GEMIN, Fernando Rodrigues
(86) International Application No :PCT/BR2018/0504¢

Filing Date :11/12/2018
(87) International Publication No ‘WO 2019/113664
(61) Patent of Addition to Application ‘NA
Number :N A

Filing Date ’
(62) Divisional to Application Number :NA

Filing Date ‘NA
(57) Abstract :

The preseninnovation relates to a method for moulding prestressed concrete beams that are slender and have a corrugate:
the purpose of their being used subsequently to reinforce concrete components or structures, said beams being saitatdlinpc
these components or structures with the aim of likewise prestressing these latter by means of adhesion, causing thkeeleas
stresses within said beam from the centre of the longitudinal length thereof.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.202017029015 A
(19) INDIA
(22) Date of filing of Application :08/07/2020 (43) Publication Date : 04/09/2020

(54) Title of the invention : SFTD AND ANR SPECIFIC REPORTING

(51) International ssification :HO4W 24/10, HO4V|(71)Name of Applicant :
84/04 1)TELEFONAKTIEBOLAGET LM ERICSSON (PUBL)
(31) Priority Document No :62/632861 Address of Applicant :SH64 83 Stockholm Sweden
(32) Priority Date :20/02/2018 (72)Name of Inventor :
(33) Name of priority country ‘U.S.A. 1)GUNNARSSON, Fredrik
(86) International Application No :PCT/IB2019/05138| 2)RAMACHANDRA, Pradeepa
Filing Date :20/02/2019 3)DA SILVA, Icaro L. J.
(87) InternationbPublication No ‘WO 2019/162861
(61) Patent of Addition to Application .
‘NA
Number ‘NA
Filing Date ’
(62) Divisional to Application Number  :NA
Filing Date ‘NA
(57) Abstract :

Systems and methods for System Frame Number (SFN) Frame Time Difference (SFTjgepe disclosed. Embodiments of &
method of operation of a User Equipment (UE) in a wireless network to perform SFTD measurements between a Primary)(
of the UE and one or more other cells is provided. In some embodiments, the method so@peiseng, from a network node in t
wireless network, a list of cells for which the UE can report SFTD measurements. The method further comprises performini
measurements and reporting the SFTD measurements in accordance with the list ofwblthftre UE can report SFTD
measurements. In this manner, SFTD reporting is provided in an efficient manner.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.202017029026 A
(19) INDIA
(22) Date of ling of Application :08/07/2020 (43) Publication Date : 04/09/2020

(54) Title of the invention : AIR CONDITIONER

(51) International classification ‘F25B 1/00, CO9K | (71)Name of Applicant :
5/04, F24F 11/88 1)DAIKIN INDUSTRIES, LTD.
(31) Priority Document No 2017242183 Address of Applicant :Umeda Center Buildingl2,
(32) Priority Date :18/12/2017 NakazakiNishi 22Chome, Kitaku, Osakashi, Osaka 5308323
(33) Name of priority country :Japan Japan
(86) International Application No :PCT/IP2018/0466:.|(72)Name of Inventor :
Filing Date :18/12/2018 1)OHTSUKA, keisuke
(87) International Publication No ‘WO 2019/124395
(61) Patent of Addition to Application .
‘NA
Number ‘NA
Filing Date ’
(62) Divisional to Application Number  :NA
Filing Date ‘NA
(57) Abstract :

An air conditioner in which a mixed refrigerant that includes at leaadiflibroethylene is used, wherein increased efficiency is
achieved. The motor rotation speed of a compressor (Hd®Me changed in accordance with the air conditioning load, and ther
it is possible to achieve high annual energy consumption efficiency (annual performance factor). Furthermore, no electrolyt
capacitor is required on the output side of a rectificatircuit (21), and therefore increased size and cost of the circuit can be

suppressed.
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(12) PATENT APPLICATION PUBLICATION
(19) INDIA
(22) Date of filing of Applicatio :08/07/2020

(21) Application N0.202017029028 A

(43) Publication Date : 04/09/2020

(54) Title of the invention : HEAT SOURCE UNIT AND REFRIGERATION CYCLE DEVICE

(51) International classification :F25B 1/00, CO9K

(71)Name of Applicant :
1)DAIKIN INDUSTRIES, LTD.
Address of Applicant :Umeda Center Buildingl2,

5/04 NakazakiNishi 2-Chome, Kitaku, Osakashi, Osaka 5308323
(31) Priority Document No 2017242183 Japan
(32) Priority Date :18/12/2017 (72)Name of Inventor :
(33) Name of priority country :Japan 1)KUMAKURA, Eiji
(86) International Application No :PCT/JP2018/0464. 2)YAMADA, Takuro
Filing Date :17/12/2018 3)YOSHIMI, Atsushi
(87) International Publication No ‘WO 2019/124328 | 4)IWATA, lkuhiro
(61) Patent of Addition to Application ‘NA 5)ITANO, Mitsushi
Number :NA 6)KARUBE, Daisuke
Filing Date ' 7)YOTSUMOTO, Yuuki
(62) Divisional to Application Number ‘NA 8)TAKAHASHI, Kazuhiro
Filing Date ‘NA 9)TAKAKUWA, Tatsuya
10)KOMATSU, Yuzo
11)OHKUBO, Shun
(57) Abstract :

Provided are a heat source unit and a refrigeration cycle device in which it is possible to minimize damage to conimertidrepi
a refrigerant containing at least d&luoroethylene is used. An outdoor unit (20) connecteditmdoor unit (30) having an indoor
heat exchanger (31) by a ligusitle refrigerant connection piping (6) and a-giae refrigerant connection piping (5) to constitute
air conditioner (1), wherein the outdoor unit (20) is provided with a compresBoarid an outdoor heat exchanger (23), a refrige

containing at least 1;@ifluoroethylene is used as a refrigerant,

and the design pressure of the outdoor unit (20) is lower than

the design pressure of the ligtsitle refrigerant connectioriging (6) and the gaside refrigerant connection piping (5).
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.202017029029 A
(19) INDIA
(22) Date of filing of Application :08/07/2020 (43) Publicatbn Date : 04/09/2020

(54) Title of the invention : AIR CONDITIONING UNIT

(71)Name of Applicant :
1)DAIKIN INDUSTRIES, LTD.
(51) International classification :F25B 1/00, CO9K Address of Applicant :Umeda Center Buildingl2,
5/04 NakazakiNishi 2-Chome, Kitaku, Osakashi, Osaka 5308323
(31) Priority Document No 2017242183 Japan
(32) Priority Date :18/12/2017 (72)Name of Inventor :
(33) Name of priority country :Japan 1)KUMAKURA, Eiji
(86) International Application No :PCT/JP2018/0452¢{| 2)YAMAD A, Takuro
Filing Date :10/12/2018 3)YOSHIMI, Atsushi
(87) International Publication No ‘WO 2019/124138 | 4)IWATA, lkuhiro
(61) Patent of Addition to Application ‘NA 5)ITANO, Mitsushi
Number :NA 6)KARUBE, Daisuke
Filing Date ' 7)YOTSUMOTO, Yuuk
(62) Divisional to Application Number ‘NA 8)TAKAHASHI, Kazuhiro
Filing Date :NA 9)KOMATSU, Yuzo
10)OHKUBO, Shun
11)TAKAKUWA, Tatsuya
(57) Abstract :

The present invention provides ain conditioning unit capable of suppressing ignition in an electric heating device even durin
refrigerant leakage while using a refrigerant with a low GWP. According to the present invention, an outdoor unit (2deid prc
with: a housing body (605 compressor (21) that is provided inside the housing body (60) and compresses a refrigerant whit
includes 1,ifluoroethylene; and a drain pan heater (54) provided inside the housing body (60), the power consumption of
pan heater (54) beingd8 W or less.
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(12) PATENT APPLICATION PUBLICATION
(19) INDIA
(22) Date of filing of Application :08/07/2020

(21) Application N0.202017029031 A

(43) Publication Date : 04/09/2020

(54) Title of the inveribn : PARTICULATE NUCLEATING AGENT, RESIN COMPOSITION, MOLDED ARTICLE AND

METHOD FOR MANUFACTURING SAME

:CO8K 5/527, CO8K
5/17, CO8L 23/00,
CO08L 101/00

(51) International classification

(31) Priority Document No 2018127626
(32) Priority Date :04/07/2018
(33) Name of priority country :Japan
(86) International Application No :PCT/JP2019/0027!
Filing Date :28/01/2019
(87) International Publication No ‘WO 2020/008668
(61) Patent of Addition to Application .
‘NA
Number ‘NA
Filing Date ’
(62) Divisional to Application Number ‘NA
Filing Date ‘NA

(71)Name of Applicant :
1)ADEKA CORPORATION
Address of Applicant :35, Higashiogu ®thome, Arakawa
ku, Tokyo 1168554 Japan
(72)Name of Inventor :
1)FUKUDA Takuy a
2)YOKOTA Yuri

(57) Abstract :

The particulate nucleating agent according to the present invention contains a specific aromatic phosphate metalisiadisahe <
requirement that the aliphatic amine content in the particulate nucleatingsa8ar®0 ppm inclusive relative to the total particula

nucleating agent on a mass basis.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.202017029041 A
(19) INDIA
(22) Date of filing of Applicatio :08/07/2020 (43) Publication Date : 04/09/2020

(54) Title of the invention : BONE CONDUCTION SPEAKER

(51) International classification :HO4R 9/02 (71)Name of Applicant :
(31) Priority Document No :PCT/CN2018/0717%| 1)SHENZHEN VOXTECH CO., LTD.
(32) Priority Date :08/01/2018 Address of Applicant :Floors 1 andé4 Factory Building 14,
(33) Name of priaty country :China Shancheng Industrial Park Shixin Community, Shiyan Street,
(86) International Application No :PCT/CN2018/1049:|Bao'an District Sher®en, Guangdong 518108 China
Filing Date :11/09/2018 (72)Name of Inventor :
(87) International Publication No ‘WO 2019/134387 1)ZHANG, Lei
(61) Patent of Addition to Application ‘NA 2)LIAO, Fengyun
Number :NA 3)QI, Xin
Filing Date '
(62) Divisional toApplication Number  :NA
Filing Date :NA
(57) Abstract :

The present application relates to a magnetic circuit assembly for a bone conduction speaker. The magnetic circuitcasaiek
afirst magnetic field. The magnetic circuit assembly comprises a first magnetic element, and the first magnetic elentestayer
second magnetic field. The magnetic circuit further comprises a first magnetically permeable element and at least one secc
magnetic element. The at least one second magnetic element surrounds the first magnetic element and forms a magnetio
the at least one second magnetic element and the first magnetic element. The magnetic field strength of the firstetobigribiic
magnetic gap is greater than the magnetic field strength of the second magnetic field in the magnetic gap.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.202017029046 A
(19) INDIA
(22) Dae of filing of Application :08/07/2020 (43) Publication Date : 04/09/2020

(54) Title of the invention : MULTHCORE FIBER FOR A MULTISPOT LASER PROBE

(51) International classification :A61B 18/20, A61F |(71)Name of Applicant :

9/008 1)ALCON INC.
(31) Priority Document No :62/597550 Address of Applicant :Rue Loud'Affry 6 1701 Fribourg
(32) Priority Date :12/12/2017 Switzerland
(33) Name of priority country :U.S.A. (72)Name of Inventor :
(86) International Application No :PCT/IB2018/05997| 1)DIAO, Chenguang
Filing Date :12/12/2018 2)MIRSEPASSI, Alireza
(87) International Publication No ‘WO 2019/116285 3)SMITH, Ronald T.
(61) Patent of Addition to Application ‘NA 4)FARLEY, Mark Harrison
Number :NA 5)RICHARDSON, Dean
Filing Date ’
(62) Divisional to Application Number  :NA
Filing Date ‘NA
(57) Abstract :

The present disclosure relates to a raudtie optical fiber cable (MCF). In some embodiments, an MCF comprises a pluralitgs
surrounded by a cladding and a coating surrounding the cladding, wherein a refractive index of one or more of thef pgloraditis
greater than a refractive index of the cladding. The MCF further comprises a probe comprising a probe tip chuplddtalitend c
the MCF and a lens located at a distal end of the probe tip. In some embodiments, the lens is configured to tranglattérdaser
the distal end of the MCF to create a masftiot pattern of laser beams on a target surface and bedidtaf the MCF terminates at i
interface with the lens.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.202017029047 A
(19) INDIA
(22) Date of filing of Application :08/07/2020 (43) Publication @te : 04/09/2020

(54) Title of the invention : DISPLAY DEVICE

:GO2F 1/1368, G02 |(71)Name of Applicant :
(51) International classification 1/133, G09G 3/20, | 1)SEMICONDUCTOR ENERGY LABORATORY CO.,
GO09G 3/36 LTD.
(31) Priority Document No 2017245734 Address of Applicant :398, Hase, Atstadii, Kanagawa
(32) Priority Date :22/12/2017 2430036 Japan
(33) Name of priority counyr :Japan (72)Name of Inventor :
(86) International Application No :PCT/IB2018/0599¢| 1)KAWASHIMA, Susumu
Filing Date :13/12/2018 2)KUSUNOKI, Koji
(87) International Publication No ‘WO 2019/123130 3)TAKAHASHI, Kei
(61) Patent of Addition to Application NA 4)TOYOTAKA, Kouhei
Number :NA 5)WATANABE, Kazunori
Filing Date ’ 6)ONOYA, Shigeru
(62) Divisional to Applicatia Number ‘NA
Filing Date ‘NA
(57) Abstract :

The purpose of the present invention is to provide a display device that has high display quality. This display dex&ls had pi
source driver etuit. The pixels have first and second transistors (21, 22), a capacitive element (25), and a display element |
source drive circuit is electrically connected to first and second wirings (31, 32). The first wiring (31) is electnoasted tamne
electrode of the capacitive elements (25) and one electrode of the display elements (26) via the first transistorsé2ahdhiein
(32) is electrically connected to the other electrode of the capacitive elements (25) and the other elébtatisptdy elements (2!
via the second transistors (22).
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.202017029048 A
(19) INDIA
(22) Date of filing of Application :08/07/2020 (43) PublicatiorDate : 04/09/2020

(54) Title of the invention : APPARATUS AND PROCESS FOR PACKAGING PRODUCTS

(51) International classification ‘B65B 7/16, B65B | (71)Name of Applicant :
11/52, B65B 31/02 | 1)CRYOVAC, LLC
(31) Priority Document No :102017000143931 Address of Applicant :2415 Cascade Pointe Blvd Charlott
(32) Priority Date :13/12/2017 North Carolina 28208 U.S.A.
(33) Name of priority country Jltaly (72)Name of Inventor :
(86) International Application No :PCT/IB2018/05994| 1)PALUMBO, Riccardo
Filing Date :12/12/2018 2)PALUM BO, Riccardo
(87) International Publication No ‘WO 2019/116263
(61) Patent of Addition to Application .
‘NA
Number ‘NA
Filing Date ’
(62) Divisional to Application Number :NA
Filing Date ‘NA
(57) Abstract :

The present invention relates to a packaging apparatus (1) comprising a frame (3), a lower tool (2) engaged with tharichme
configured for receiving one or more supports (4), an upper tool (6) configured for engdigimgortion (5a) with at least one
support (4). The upper tool (6) is movable, upon action of a movement device with flat kinematic system (69), betwpesiadir
in which it picks up a film portion (5a) from a supplying station and a secorigopda which it fixes the film portion (5a) on a
support (4) housed by a lower tool (2). The present invention also regards a packaging process using said apparatus (1).
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(12) PATENT APPLICATION PUBLICATION
(19) INDIA
(22) Date of filing of Application :08/07/2020

(21) Application N0.202017029049 A

(43) Publication Date : 04/09/2020

(54) Title of the invention : THERMALLY ROBUST LASER PROBE ASSEMBLY

:A61F 9/008, AdB
18/20, A61B 18/24,

(51) International classification AG1B 18/22, GO2B

(71)Name of Applicant :
1)ALCON INC.
Address of ApplicantRue Louisd'Affry 6 1701 Fribourg

6/02 Switzerland

(31) Priority Document No :62/597550 (72)Name of Inventor :
(32) Priority Date :12/12/2017 1)COOK, Christopher
(33) Name of priority country ‘U.S.A. 2)DIAO, Chenguang
(86) International Application No :PCT/IB2018/0599¢€| 3)FARLEY, Mark Harrison

Filing Date :12/12/2018 4)MIRSEPASSI, Alireza
(87) Interrational Publication No ‘WO 2019/116287 5)PARTO, Kambiz
(61) Patent of Addition to Application ‘NA 6)SMITH, Ronald T.
Number :N A

Filing Date ’
(62) Divisional to Application Number  :NA

Filing Date ‘NA
(57) Abstract :

Certain aspects of the preselisclosure provide a thermally robust laser probe assembly comprising a cannula, wherein one
optical fibers extend at least partially through the cannula for transmitting laser light from a laser source to aatogeflloe prob
assemblydrther comprises a lens housed in the cannula and a protective componefittpdetesthe distal end of the cannula,
wherein the lens is positioned between the one or more optical fibers and the protective component.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.202017029050 A
(19) INDIA
(22) Date of filing of Application :08/07/2020 (43) Publication Date : 04/09/2020

(54) Title of the invention : ANTFEROSION DEVICE FOR A SHELIAND-TUBE EQUIPMENT

(51) International classification :F28F 9/16, F28F | (71)Name of Applicant .
19/00, F28D 7/16 1)ALFA LAVAL OLMI S.P.A
(31) Priority Document No :17425125.6 Address of Applicant :Viale Europa, 43 24040 SUISIO (Bt
(32) Priority Date :15/12/2017 Italy
(33) Name of priority country :EPO (72)Name of Inventor :
(86) International Application No :PCT/EP208/08447!] 1)MANENTI, Giovanni
Filing Date :12/12/2018
(87) International Publication No ‘WO 2019/115583
(61) Patent of Addition to Application |
‘NA
Number ‘NA
Filing Date ’
(62) Divisional to Application Number  :NA
Filing Date ‘NA
(57) Abstract :

A shellandtube equipment (10) comprises a shell (12) that surrounds a tube bundle (14), whetdia thendle (14) comprises a
plurality of tubes (16). At least one end of each tube (16) is provided with a joint (26) to an inlshéah€18) at respective tube
sheet bores (20) for inletting a fluid (F) in the staibitube equipment (10). The inletbesheet (18) is provided with a first side
(22), which receives the fluid (F) from an inlet channel located upstream of the inlethiedie(18), and with a second side (24),
which is opposite to the first side (22) and on which the tubes (16) aegljoihe inlet tubsheet (18) is connected to each tube (.
of the tube bundle (14) on the second side (24). The-ahdliube equipment (10) comprises an artision device comprising a fil
outer tubular element (30) and a second inner tubular eke(®2) for at least a corresponding tube (16). Both the outer tubular
element (30) and the inner tubular element (32) have a respective longitudinal axis that is parallel to the longitusfitia axis
corresponding tube (16). A first tubular end (34jhef outer tubular element (30) is connected to the first side (22) of the inlet t
sheet (18), whereas a second free tubular end (36) of the outer tubular element (30) extends in the inlet channeluBtlarinnel
element (32) is inserted into the eutubular element (30), so as to substantially cover the entire internal surface of the outer
element (30), and into at least a portion of the corresponding tube (16) to a point which is beyond the joint (26)arrtiseleg@4
of the inlet ibesheet (18) whichever is farer from the outer tubular element (30). The inner tubular element (32) is joined to
tubular element (30) by means of mechanical or hydraulic expansion of at least a first tubular portion (42) of the lanelketnbnt
(32) against the internal surface of the outer tubular element (30).
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(12) PATENT APPLICATION PUBLICATION (21) Application No.202017029051 A
(19) INDIA
(22) Date of filing of Application :08/07/2020 (43) Publication Date : 04/09/2020

(54) Title of the invention : AUTOMATICALLY DEPLOYED INFORMATION TECHNOLOGY (IT) SYSTEM AND METHOD

:GO6F 15/16, GO6F |(71)Name of Applicant :
(51) International classification 15/177, GO6F 17/30| 1)NET-THUNDER, LLC
HO4L 29/06 Address of Applicant :111E Marquardt Drive Wheeling,
(31) Priority Document No :62/596355 Illinois 60090 U.S.A.
(32) Priority Date :08/12/2017 (72)Name of Inventor :
(33) Name of priority country ‘U.S.A. 1)SCHMITT, Parker John
(86) International Application No :PCT/US2018/0646Z| 2)RICHARDSON, Sean Michael
Filing Date :07/12/2018 3)SEMMEL, Neil Benjamin
(87) International Publication No ‘WO 2019/113553 4)SPRY, Cameron Tyler
(61) Patent of Addition to Appliten .
‘NA
Number ‘NA
Filing Date '
(62) Divisional to Application Number  :NA
Filing Date ‘NA

(57) Abstract :

Disclosed herein are systems, methods, and apparatuses where a controller can automatically manage a physitakinfastru
computer system based on a plurality of system rules, a system state for the computer system, and a plurality of techpigies
for automatically adding resources such as computer, storage, and/or networking resources to the compuaes shesteribed. Als
described are techniques for automatically deploying applications and services on such resources. These techniqussaablé
computer system that can serve as a turnkey scalable private cloud.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.202018017387 A
(19) INDIA
(22) Date of filing of Application :23/04/2020 (43) Publication Date : 04/09/2020

(54) Title of the invention : DRUG RECONSTITUTION SYSTEM

(51) Inernational classification :A61M 5/19, A61M |(71)Name of Applicant :
5/24, A61M 5/315 1)Becton, Dicknson and Company
(31) Priority Document No :61/608,451 Address of Applicant :1 Becton Drive, Franklin Lakes, Ne
(32) Priority Date :08/03/2012 Jersey 07417, United States of America U.S.A.
(33) Name of priority country :U.S.A. (72)Name of Inventor :
(86) International Application No :PCT/US2013/0298(| 1)CRONENBERG, Richard
Filing Date :08/032013 2)WU, Haiming
(87) International Publication No NA
(61) Patent of Addition to Application .
‘NA
Number ‘NA
Filing Date ’
(62) Divisional to Application Number  :6787/DELNP/2014
Filed on :12/08/2014
(57) Abstract :

A system including an adapter (14) for seqgtial engagement with a cartridge (18) containing a first substance and a vial (16)
containing a second substance is disclosed. The adapter is configured to first engage with the vial and subsequenttly #rega¢
cartridge such that the cartridgansluid communication with the vial via the adapter. The system includes a latch member (1
engageable with a portion of the cartridge. A plunger rod (44) includes a protrusion (50) and is adapted to commurifeatateli
member, the plunger rod ibg transitionable from a disengaged position, in which the protrusion of the plunger rod is disengs
from the latch member and the latch member is locked to the cartridge, to an engaged position, in which the protrusied is e
with the latch membeand the latch member is unlocked from the cartridge and locked to the plunger rod.
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(12) PATENT APPLICATION PUBLICATION

(19) INDIA

(22) Date of filing of Application :23/02020

(21) Application N0.202018017514 A

(43) Publication Date : 04/09/2020

(54) Title of the invention : CONTRACEPTIVE AND RELATED DEVICE

(51) International classification

:ABLL 27/54, A61F

(71)Name of Applicant :

2/04 1)POLY-MED, INC.
(31) Priority Document No :61/973,816 Address of Applicant :51 Technology Drive Anderson, So
(32) Priority Date :01/04/2014 Carolina 29625, United States of America U.S.A.
(33) Name 6priority country :U.S.A. (72)Name of Inventor :
(86) International Application No :PCT/US2015/0239f| 1)GRAY, Kenneth, David, Jr.
Filing Date :01/04/2015 2)VAUGHN, Michael, Aaron
(87) International Publication No :NA 3)HILAS, Georgios Theofanis
(61) Patent of Addition to Application .
‘NA
Number ‘NA
Filing Date ’
(62) Divisional to Apgication Number 201617036424
Filed on :24/10/2016
(57) Abstract :

An intravaginal ring for the controlled release of at least one bioactive agent may further contain at least ondiokdsanbable

microparticulate iorexchanging polymer, a fully bioabsorbable polymeric matrix, a biostable hydrophilic elastomeric polyme
matrix, a biostable amphiphilic elastomeric polymeric matrix, a biostable elastomeric polymeric matrix containing arcinorgai
microparticulate, and biostable elastomeric porous polymeric matrix, each to aid in the release and/or modulate the release

bioactive agent.
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(12) PATENT APPLICATION PUBLICATION (21) Application No.202018017517 A
(19) INDIA
(22) Date of filing of Application :23/04/2020 (43) Publication Date : 04/09/2020

(54) Title of the invention : CONTRACEPTIVE AND RELATED DEVICE

. e :A61L 27/54, A61F |(71)Name of Applicant :

(51) International classification 2/04 1)POLY-MED, INC.
(31) Priority Document No :61/973,816 Address of Applicant :51 Technology Drive Anderson, So
(32) Priority Date :01/04/2014 Carolina 29625, United States of Amerlde5.A.
(33) Name of priority country :U.S.A. (72)Name of Inventor :
(86) International Application No :PCT/US2015/0239f| 1)GRAY, Kenneth, David, Jr.

Filing Date :01/04/2015 2)VAUGHN, Michael, Aaron
(87) International Publication No :NA 3)HILAS, Georgios Theofanis
(61) Patent of Addition to Application .

‘NA

Number ‘NA

Filing Date ’
(62) Divisional to Application Number :201617036424

Filed on :24/10/2016
(57) Abstract :

An intravaginal ring for the controlled release of at least one bioactive agent may further contain at |dasthomdioabsorbable
microparticulate iorexchanging polymer, a fully bioabsorbable polymeric matrix, a biostable hydrophilic elastomeric polyme
matrix, a biostable amphiphilic elastomeric polymeric matrix, a biostable elastomeric polymeric ma#ixingrén inorganic
microparticulate, and a biostable elastomeric porous polymeric matrix, each to aid in the release and/or modulate dfitheslea
bioactive agent.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.202018017584 A
(19) INDIA
(22) Date of filing of Application :24/04/2020 (43) Publication Date : 04/09/2020

(54) Title of the invention : MICROBICIDAL COMPOSITION

:AO1N 43/80, AOLN |(71)Name of Applicant :
. . 47/44, AO1N 8/40, 1)DOW GLOBAL TECHNOLOGIES LLC
(51) International classification AOIN 31/08, AOIN |  Address ofApplicant :2040 Dow Center Midland, M, 4867
43/70 USA U.S.A.
(31) Priority Document No :61/651,170 2)ROHM AND HAAS COMPANY
(32) Priority Date :24/05/2012 (72)Name of Inventor :
(33) Name of priority country ‘U.S.A. 1)EMERENTIANA SIANAWATI
(86) International Application No :PCT/US2013/0421¢| 2)JON B. RAYMOND
Filing Date :22/05/2013
(87) International Publation No NA
(61) Patent of Addition to Application .
‘NA
Number ‘NA
Filing Date ’
(62) Divisional to Application Number  :9004/DELNP/2014
Filed on :28/10/2014
(57) Abstract :

Synergistic microbicidal compaositions containingméthytl,2-benzisothiazolirB-one and dodecylguanidine, poly(hexamethyler
biguanide hydrochloride), sodium pyrithione, sodium ofihenylphenate, terbutryn, dimethoxane ghgdroxymethyl}2-
nitropropanel, 3-diol.
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(12) PATENT APPLICATDN PUBLICATION (21) Application N0.202018017656 A
(19) INDIA
(22) Date of filing of Application :24/04/2020 (43) Publication Date : 04/09/2020

(54) Title of the invention : MOLECULAR SIEVE CATALYST COMPOSITIONS, CATALYTIC COMPOSITES, SYSTEMS, /
METHODS

. (71)Name of Applicant :

(51) International classification 2%(/)11(‘3] 2;6(1)32%?213 1)BASF CORPORATION
(31) Priority Document No '62/0i3 847 Address of Applicant :100 Park Avenue Florham Park, NJ
(32) Prioritz Date 218/06/2,014 07932 United States of America U.S.A.
(33) Name of priority country ‘US.A (712))\'\("?&:2 o)f(ilg(\)/feanr;tor :
(86) International Application No ‘PCT/US2015/03625 2)HOCH'MUTH John K

Filing Date :17/06/2015 3)XUE Wen—Méi T
(87) International Publication No *NA 4)WAl\iG Xiaomin
(61) Patent of Addition to Application . ' 9
Number :NA 5)CAUDLE, Matthew, Tyler

Filing Date ‘NA 6)MOINI, Ahmad
(62) Divisional to Application Number 201717000451 QES'—('S?BAUGH’ Dustin, ©.

Filed on :05/01/2017 9)BREEN, Michael
(57) Abstract :

Described is a selective catalytic catalyst comprising a zeolitic framework material of silicon and aluminum reductiomhet@ins
a fraction of the silicomtoms are isomorphously substituted with a tetravalent metal. The catalyst can include a promoter m«
that the catalyst effectively promotes the reaction of ammonia with nitrogen oxides to form nitrogen and H 2 0 selemtigely o
temperature rangaf 150 to 650 ° C. In another aspect, described is a selective catalytic reduction composite comprising an
catalyst material and an ammonia storage material comprising a transition metal having an oxidation state of IV. ThiySCR
material promtes the reaction of ammonia with nitrogen oxides to form nitrogen and H 20 selectively over a temperature ra
150 ° C to 600 ° C, and the SCR catalyst material is effective to store ammonia at temperatures of 400 ° C and abodefoA m
selectivey reducing nitrogen oxides, and a method for simultaneously selectively reducing nitrogen oxide and storing ammc
also described. Additionally, an exhaust gas treatment system is also described.
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(12) PATENT APPLICATION PUBLICATION (21) Application No.202018017706 A
(19) INDIA
(22) Date of filing of Application :24/04/2020 (43) Publication Date : 04/09/2020

(54) Title of the invention : CYSTATHIONINE BETAYNTHASE ENZYME FOR TREATMENT OF HOMOCYSTINUR

(51) International classification ‘C12N 9/88, A61K | (71)Name of Applicant -

38/51 1)THE REGENTS OF THE UNIVERSITY OF

(31) Priority Document No :61/758,138 COLORADO, A BODY CORPORATE
(32) Priority Date :29/01/2013 Address of Applicant :1800 Grant Street, 8th Floor Denve
(33) Name of priority country :U.S.A. CO 80203, United States of America U.S.A.
(86) International Application No :PCT/US2014/0136(|(72)Name of Inventor :

Filing Date :29/01/2014 1)KRAUS, Jan, P.
(87) International Publication No NA 2)MAJTAN, Tomas
(61) Patent of Addition to Application ‘NA 3)BUBLIL, Erez
Number :N A

Filing Date ’
(62) Divisional to Application Number  :6010/DELNP/2015

Filed on :09/07/2015
(57) Abstact :
The invention provides reagents and met hods -sinthase €BS) y me

homologues, valiants or mutants thereof to treat homoeystmuria and other related diseases and disorders.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.202018017909 A
(19) INDIA
(22) Date of filing of Application :214/2020 (43) Publication Date : 04/09/2020

(54) Title of the invention : A WELLBORE FLUID AND A PROCESS OF FORMING THE SAME

(51) International classification :CO9K 8/05, CO2F | (71)Name of Applicant .

1/00 1)ALBEMARLE CORPORATION
(31) Priority Document No :62/036,912 Address of Applicant :451 Florida Street, Baton Rouge, L.
(32) Priority Date :13/08/2014 708011765, USA U.S.A.
(33) Name of priority country :U.S.A. (72)Name of Inventor :
(86) International Application No :PCT/US2015/0416¢| 1)NALEPA, Christopher, J.
Filing Date :23/07/2015 2)LOUWEN, Jocobus, N.
(87) International Publication No :NA 3)LIU, Yunqi
(61) Patent of Addition to Application ‘NA 4)LAMBETH, Gregory, H.
Number :NA 5)GODAVARTHY, Srinivasa, S.
Filing Date ' 6)COPPOLA, Kevin
(62) Divisional to Application Number  :201717006847
Filed on :27/02/2017
(57) Abstract :

This invention provides zinfree aqueous brine compositions. These-fiee aqueous brine comptiens have a density of about
14.3 pounds per gallon or more, and a true crystallization temperature of about 20 ° F or less, and understood wabemaoe ol
inorganic bromide salts, with the provisos that when calcium bromide is present, one othreokgatersoluble inorganic salts are
also present, when lithium bromide is present, calcium bromide is absent, when bismuth (llI) bromide is present, orahmrmc
watersoluble inorganic salts are also present, and for a true crystallizationrééunpesf about 10 ° F or less, when manganese (
bromide is present, one or more other watduble inorganic salts are also present. Processes for forming thefeaiaqueous
brine compositions are also provided.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.202018018123 A
(19) INDIA
(22) Date of filing of Application :28/04/2020 (43) Publication Date : 04/09/2020

(54) Title of the invention : ACTIVATING RINSE AND METHOD FOR TREATING B8UBSTRATE

(51) International classification :C23C 22/07, C23C | (71)Name of Applicant :
22/78, C23C 22/12 | 1)PPG INDUSTRIES OHIO, INC.

(31) Priority Document No :15/137,016 Address of Applicant :3800 West 143rd Street, Cleveland
(32) Priority Date :25/04/2016 Ohio 44111, United States of America U.S.A.
(33) Name of priority country :U.S.A. (72)Name of Inventor :
(86) International Application No :PCT/US2017/0293%| 1)MCMILLEN, Mark W.

Filing Date :25/04/2017 2)LEMON, Steven J.
(87) International Publication No NA 3)VOTRUBA-DRZAL, Peter L.
(61) Patent of Addition to Application ‘NA 4)WEHRLE, Matthew E.
Number :NA 5)SILVERNAIL, Nathan J.

Filing Date ' 6)KARABIN, Richard F.
(62) Divisional to Application Number  :201817040115

Filed on :24/10/2018
(57) Abstract :
Disclosed is an activating rinse for treating at least a portion of a substrate, comprising a dispersion of metal padspdste p
having a D90 particle size of nogreatet han 10 em, wherein the metal phospha

thereof; a dispersant; and a metal sulfate salt. Methods of treating a substrate with the activating rinse also areOgisoluesibg
substrates treated withe activating rinse also are disclosed.
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(12) PATENT APPLICATION PUBLICATION

(19) INDIA

(22) Date of filing of Application :30/04/2020

(21) Application N0.202018018466 A

(43) Publication Date : 04/09/2020

(54) Title of the invention : HISTONE DEACETYLASE INHIBITORS

(51) International classification

:A61K 31/337, A61K
31/397, A61K
31/439, A61K
31/445, A61K

(71)Name of Applicant :
1)BIOMARIN PHARMACEUTICAL INC.

Address of Applicant :105 Digital Drive, Novato, CA 9494

USA U.S.A.

31/4545 (72)Name of Inventor :
(31) Priority Document No :13/843,261 1)JACQUES, Vincent
(32) Priority Date :15/03/2013 2)RUSCHE, James, R.
(33) Name ofriority country ‘U.S.A 3)PEET, Norton, P.
(86) International Application No :PCT/US2014/0273¢| 4)SINGH, Jashir
Filing Date :14/03/2013
(87) International Publication No i NA
(61) Patent of Addition to Application .
:NA
Number ‘NA
Filing Date ’
(62) Divisional to Appication Number :7941/DELNP/2015
Filed on :03/09/2015
(57) Abstract :

Proivded herein are compounds and methods for inhibiting histone deacetylase (HDAC) enzymes (e.g., HDACI, HDAC?2, a

HDAC3).

46
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.202018018480 A
(19) INDIA
(22) Date of filing of Application :30/04/2020 (43) Publication Dt : 04/09/2020

(54) Title of the invention : CONTROL SYSTEM FOR SPD DEVICE AND HOME AUTOMATION

(51) International classification :G05D 25/02, GO5D |(71)Name of Applicant :
23/19, GO8C 17/02 | 1)Research Frontiers Incorporated
(31) Priority Document No :62/126,084 Address of Applicant :240 Crossways Park Drive, Woodb
(32) Priority Date :27/02/2015 NY 11797, United States of America U.S.A.
(33) Name of priority country :U.S.A. (72)Name of Invertor :
(86) International Application No :PCT/US2016/02001] 1)HARARY, Joseph, M.
Filing Date :29/02/2016 2)VAN VOORHEES, Seth
(87) International Publication No NA 3)SLOVAK, Steven, M.
(61) Patent of Addition to Application .
‘NA
Number ‘NA
Filing Date ’
(62) Divisionalto Application Number  :201717029144
Filed on :17/08/2017
(57) Abstract :

ABSTRACT CONTROL SYSTEM FOR SPD DEVICE AND HOME AUTOMATIOM control system controls one or more
appliances or devices and includes a remote control urdther device, to provide instructions for controlling the devices and
appliances based on user input and other information provided to the remote control unit or other device. The othamimfayne
be information provided by sensors in the remotercbaivice itself, or elsewhere, or information obtained by the remote conti
device from outside the remote control device. Information may be provided from outside the remote control device via a
communication system and/or a computer system. figure 1
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.202018018546 A
(19) INDIA
(22) Date offiling of Application :30/04/2020 (43) Publication Date : 04/09/2020

(54) Title of the invention : IMIDAZOPYRROLIDINONE COMPOUNDS

(71)Name of Applicant :
. 1)NOVARTIS AG
(51) International classification 3(:1?13338,1/6014p§g/1c| Address of Applicant :Lichtstrasse 35, @856 Basel,
(31) Priority Document No :61/591,001 %gg,ﬁgﬁ”gfsmgriga_”d
(32) Priority Date :26/01/2012 1)FURET, Pascal '
(33) Name of priority country ‘U.S.A. 2)GUAGI\]ANO Vito
(86) International Application No :PCT/IB2013/0506% 3)HOLZER Phi'Ii
Filing Date :25/01/2013 AKALLEN. Joer bp
(87) International Publication No NA 5)LIAO Lv, 9
(61) Patent of Addition to Application ) '
Number ‘NA 6)MAH, R_obert
Filing Date ‘NA 7)MAO, Liang
(62) Divisional to Application Number ~ :7097/DELNP/2014| SIMASUYA, Keiichi
Filed on 125/01/2013 9)SCHLAPBACH, Achim
10)STUTZ, Stefan
11)VAUPEL, Andrea
(57) Abstract :

The invention relate® compounds of formula (1): (1) as described herein, pharmaceutical preparations comprising such corr
uses and methods of use for such compounds in the treatment of a disorder or a disease mediated by the activity of MDMZ
MDM4, and combinatins comprising such compounds.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.2020180H.0 A
(19) INDIA
(22) Date of filing of Application :30/04/2020 (43) Publication Date : 04/09/2020

(54) Title of the invention : A METHOD AND APPARATUS FOR MEDIUM ACCESS CONTROL FOR UNIFORM MULTIPL
ACCESS POINTS COVERAGE IN WIRELESS LOCAL AREA NETVWRKS

(51) International classification :HO4W 72/04, HO4W|(71)Name of Applicant :

72/12 1)Inter Digital Patent Holdings, Inc.

(31) Priority Document No :61/724,032 Address of Applicant :200 Bellevue Parkway, Suite 300,
(32) Priority Date :08/11/2012 Wilmington, Delaware 19809, U.S.A. U.S.A.
(33) Name of priority country ‘U.S.A (72)Name of Inventor :
(86) International Application No ‘PCT/US2013/0692¢| 1)WANG, Xiaofei

Filing Date :08/11/2013 2)ZHANG, Guodong
(87) International Publication No *NA 3)OTERI, Oghenekome
(61) Patent of Addition to Application ‘NA A XIA, Pendfei
Number :N A

Filing Date '
(62) Divisional to Application Number  :3866/DELNP/2015

Filed on :06/05/2015

(57) Abstract :

A method and apparatus may be used in pi\ltiand multiwireless transmit/receive unit joint transmissions. The apparatus m:
configured to transmit a joint transmission request on a first medium, and receive a joint transmission response oretharfirst
response, the apparatus my perform a joint transmission negotiation on a second medium and transmit data on the seconc
based on the joint transmission negotiation. The apparatus may be configured to perform coordinated sectoriZzednoedheam
transmissions through access point (AP)/PCP negotiations. The apparatus may provide an indication of support for jesiotre
and coordinated sectorized or beamformed transmissions. The method and apparatus may also imple/kieAVinRI reqiest
to-send (RTS)/clearo-send (CTS) procedures. The apparatus may be configured to perform coordinated sectorized or bean

grouping.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.202018023302 A
(19) INDIA
(22) Date of filing of Application :03/06/2020 (43) Publication Date : 04/09/2020

(54) Title of the invention : CONTINUOS DIGITAL LIGHT PROCESSING ADDITIVE MANUFACTURING OF IMPLANTS

:A61L 27/14, GO2B |(71)Name of Applicant :
. . 26/00, A61L 27/56, | 1)CASE WESTERN RESERVE UNIVERSITY
(51) International classification A61L 27/54, AG1L Address of Applicant :10900 Euclid Avenue, Cleveland, C
27/40 44106, USA U.S.A.
(31) Priority Document No :61/375,353 2)ENVISIONTEC, INC
(32) Priority Date :20/08/2010 3)UNIVERSITY OF MARYLAND
(33) Name of priotiy country ‘U.S.A 4)RICE UNIVERSITY
(86) International Application No :PCT/US2011/04862|(72)Name of Inventor :
Filing Date :22/08/2011 1)DAVID H. DEAN
(87) International Publication No *NA 2)JONATHAN E. WALLACE
(61) Patent of Addition to Application ‘NA 3)ANTONIOS G. MIKOS
Number :NA 4)MARTHA WANG
Filing Date ' 5)ALI SIBLANI
(62) Divisional to ApplicatioNumber :2067/DELNP/2013 | 6)KYOBUM KIM
Filed on :07/03/2013 7)JOHN P. FISHER
(57) Abstract :

A process for additive manufacturing of a resorbabldamtpto be implanted into a patient includes providing a resin including &
liquid light-polymerizable material that is resorbable after polymerization and an initiator. The process further includes actu:
additive manufacturing apparatus to exposamount of the resin to light to at least partially cure the exposed amount of resin
form a layer of the resorbable implant and actuating the additive manufacturing apparatus to expose at least somamaddiioo
resin to light to at least partia cure the exposed additional amount of resin to form an additional layer of the resorbable impl:
to at least partially overcure previously cured layers to cause at least some interlayer binding between the previdagbrs ared
the additionalayer.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.202018027955 A
(19) INDIA
(22) Date of filing of Application :01/07/2020 (43) Publication Date : 04/09/2020

(54) Title of the invention : AROBE CALIBRATION SYSTEM

:A61B 17/17, A61B |(71)Name of Applicant :
(51) International classification 5/06, F16B 2/06, 1)DEPUY SYNTHES PRODUCTS, INC.
A61B 17/16 Address of Applicant :325 Paramount Drive, Raynham,
(31) Priority Document No :1131/DEL/2014 Massachusetts 0278850, USA U.S.A.
(32) Priority Date :25/04/2014 (72)Name of Inventor :
(33) Name of priority country :India 1)HITENDRA PUROHIT
(86) International Applicadn No ‘PCT/US2015/0274:
Filing Date :24/04/2015
(87) International Publication No NA
(61) Patent of Addition to Application .
‘NA
Number ‘NA
Filing Date '
(62) Divisional to Application Number  :201617035157
Filed on :14/10/216
(57) Abstract :

A probe calibration systenof an intramedullary nail aiming system, the probe calibration system comprising: a probe that is
along a first direction and defines a distal end and a proximal end that is spaced from the distal end along thadinstlitrecbbe
includinga flexible shaft that is elongate along the first direction and a source unit coupled to the flexible shaft, the sdaiog L
sized such that the source unit is translatable within a channel defined by an intramedullary nail, the source umifigered t@

emit a position signal that is configured to be received by a position sensor unit; and a probe retention member that teciyde
and a coupler attached to the body, the probe retention member defining a bore that extends througlotgtarttighe coupler, tl
bore being sized to receive the flexible shaft such that the probe retention member is slidable along the flexiblerdhhf: swac
unit to a desired position, wherein the coupler is configured to be fix the probe retestidrer to the flexible shaft when the prot
retention member is in the desired position such that a distance from a distal end of the body to a distal end ofuh# sofixed.
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(12) PATENT APPLICATION RJBLICATION

(19) INDIA

(22) Date of filing of Application :01/07/2020

(21) Application N0.202018028002 A

(43) Publication Date : 04/09/2020

(54) Title of the invention : ANATOMICAL CONCENTRIC SPHERES THA

(51) International classification :A61F 232 (71)Name of Applicant :
(31) Priority Document No :13/330,259 1)DEPUY IRELAND UNLIMITED COMPANY
(32) Priority Date :19/12/2011 Address of Applicant :Loughbe@ingaskiddy, Cork, Ireland
(33) Name of priority country :U.S.A. Ireland
(86) International Application No :PCT/US2012/0706(|(72)Name of Inventor :

Filing Date :19/12/2012 1)D. RICHARD KOMISTEK
(87) International Publication No NA
(61) Paent of Addition to Application .

‘NA

Number ‘NA

Filing Date '
(62) Divisional to Application Number  :5154/DELNP/2014

Filed on :24/06/2014
(57) Abstract :
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(12) PATENT APPLICATION PUBLICATION (21) Application No.202018028021 A
(19) INDIA
(22) Date of filingof Application :01/07/2020 (43) Publication Date : 04/09/2020

(54) Title of the invention : EVALUATION, ASSAYS AND TREATMENT OF PKAMEDIATED DISORDERS

. e :GO1N 33/48, GO1N |(71)Name of Applicant :
(51) International classification 33/50, C12Q 1/56 1)Dyax Corp.
(31) Priority Document No :61/754,600 Address of Applicant :300 Shire Way, Lexington,
(32) Priority Date :20/01/2013 Massachusetts 02421, U.S.A. U.S.A.
(33) Name of priority country :U.S.A. (72)Name of Inventor :
(86) International Application No :PCT/US2014/0120¢| 1)JOSEPH, Kusumam
Filing Date :17/01/2014 2)KAPLAN, Allen, P.
(87) International Publication No NA
(61) Patent of Addition to Application .
‘NA
Number ‘NA
Filing Date ’
(62) Divisional to Application Number  :6561/DELNP/2015
Filed on :24/07/2015
(57) Abstract :

The invention provides assay methods of detecting plasma protease ClI inhibitbiH}Ihat binds plasma kallikrein, Factor XII,
both, and uses thereof for idegiing subjects at risk for or suffering from a pKmakdiated or bradykinimediated disorder. Provid
methods permit analysis of patients with plasma kallikreediated angioedema (KMA), or other diseases mediated by pKal us
the evaluation and tatment.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.202018028036 A
(19) INDIA
(22) Date of filing of Application :01/07/2020 (43) Publication Date : 04/09/2020

(54) Title of the invention : WRELESS COMMUNICATION APPARATUS AND STRUCTURE FOR MOUNTING
COMMUNICATION EQUIPMENT

. . :HO4B 1/38, HO5K |(71)Name of Applicant :
(51) International classification 5/02 1)NEC CORPORATION
(31) Priority Document No 2014028298 Address of Applicant -4, Shiba 5chome, Minateku, Tokyo
(32) Priority Date :18/02/2014 1088001, Japan Japan
(33) Name of priority country Ja@n (72)Name of Inventor :
(86) International Application No :PCT/JP2015/0001¢{| 1)SHIMIZU, Masatoshi
Filing Date :19/01/2015
(87) International Publication No NA
(61) Patent of Addition to Application .
‘NA
Number ‘NA
Filing Date '
(62) Divisional to Application Number 1201617026838
Filed on :19/01/2015
(57) Abstract :

An attaching basgl4) is fixed to an antenna (13) or an antenna bracket (15) that supports the antenna (13). A baseband un
an RF unit (12) are fixed to the attaching base (14). The baseband unit (11) fixed to the attaching base (14) faceiala82p:
of the antenna (13), and is disposed so as to form a space between the back section (132) and a first housing (111).(TBg R
fixed to the attaching base (14) is disposed in a space formed between the baseband unit (11), and the back sefctiwn (132)
antenna (13), and is connected to a waveguide flange (132) of the antenna (13). Consequently, for instancetohpaimoiviteles
device configuration wherein an RF unit and a baseband unit are separated from each other, restrictiotetion isyzéale of the
device can be alleviated.

No. of Pages : ZNo. of Claims : 1.

The Patent Office Jonal No. 362020 Dated4/09/2020 38228



(12) PATENT APPLICATION PUBLICATION

(19) INDIA

(22) Date of filing of Application :03/07/2020

(21) Application N0.202018028407 A

(43) Publication Date : 04/08020

(54) Title of the invention : ADAPTIVE BEAMFORMING SCANNING

(51) International classification :HO4W 16/28 (71)Name of Applicant :
(31) Priority Document No :PCT/CN2015/09141| 1)Telefonaktiebolaget LM Ericsson (publ)
(32) Priority Date :02/10/2015 Address of Applicant :SH64 83 Stockholm (SE) Sweden
(33) Name of priority country :China (72)Name of Inventor :
(86) Internatimal Application No :PCT/CN2015/09141] 1)ZHANG, Zhan

Filing Date :02/10/2015 2)LIU, Jinhua
(87) International Publication No " NA 3)WANG, Jianfeng
(61) Patent of Addition to Application |

‘NA

Number ‘NA

Filing Date '
(62) Divisional to Application Number :20181701182

Filed on :26/03/2018
(57) Abstract :

There isprovided mechanisms for adaptive beamforming scanning. A method is performed by a network device havingfarmt
directional network coverage. The method included obtaining a beam pattern indicating spatial directions in which receptiol
identificaion signals is to be scanned wherein the beam pattern is defined by the-npifiorm directional network coverage. The
method understood scanning with directional beams in the spatial directions according to the beam pattern for reception of

identification signals from wirelessdices.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.202018028756 A
(19) INDIA
(22) Date of filing of Application :06/07/2020 (43) Publication Date : 04/09/2020

(54) Title of the invention : ELL-REACTIVE, LONG-ACTING, OR TARGETED COMPSTATIN ANALOGS AND RELATED
COMPOSITIONS AND METHODS

:CO7K 7/00, A61K |(71)Name of Applicant :
(51) International classification 38/04, C12N 5/00, 1)APELLIS PHARMACEUTICALS, INC.
A61P 37/00 Address of Applicant :6400 Westwind Way, Suite A
(31) Priority Document No :61/727,094 Crestwood, Kentucky 40014, United States of America U.S.A
(32) Priority Date :15/11/2012 (72)Name of Inventor :
(33) Name of priority country ‘U.S.A. 1)FRANCOIS, Cedric
(86) International Application No :PCT/US2013/07041] 2)DESCHATELETS, Pascal
Filing Date :15/11/2013
(87) International Publication No NA
(61) Patent of Addition to Application .
‘NA
Number ‘NA
Filing Date ’
(62) Divisional to Application Number  :5048/DELNP/2015
Filed on :10/06/2015
(57) Abstract :

In some aspects, the present invention providegeaditive compstatin analogs and compositions comprisingezative compstat
analogs. In some aspects, the m@n further provides methods of using esdhctive compstatin analogs, eg, treat a complemer
mediated disorder, eg, to inhibit complememgdiated damage to a cell, tissue, or organ. In some aspects, the invention provi
long-acting compstatin analsgand compositions comprising leagting compstatin analogs. In some aspects, the invention fur
provides methods of using lofagting compstatin analogs, eg, to treat a complemmextiated disorder, eg, to inhibit complement
mediated damage to a celfsue, or organ. In some aspects, the invention provides targeted compstatin analogs and compo
comprising targeted compstatin analogs. In some aspects,
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.202018028758 A
(19) INDIA
(22) Date of filing of Application :06/07/2020 (43) Publication Date : 04/09/2020

(54) Title of the invention : METHODS AND COMPOSITIONS FOR TREATMENT AND CONTROL OF PLANT DISEASE

(51) International classificain :A01P 1/00 (71)Name of Applicant :
(31) Priority Document No :61/716,245 1)THE TEXAS A&M UNIVERSITY SYSTEM
(32) Priority Date :19/10/2012 Address of Applican:3369 Tamu College Station, Texas
(33) Name of priority country :U.S.A. 778433369, United States of America U.S.A.
(86) International Application No :PCT/US2013/06571|(72)Name of Inventor :

Filing Date :18/10/2013 1)GONZALEZ, Carlos F.
(87) International Publication No :NA 2)AHERN, Stephen J.
(61) Patent of Addition to Application NA 3)DAS, Mayukh
Number :NA 4)YOUNG, Ryland F., llI

Filing Date ’ 5)BHOWMICK, Tushar Suvra
(62) Divisional to Application Number  :4230/DELNP/2015

Filed on :18/05/2015

(57) Abstract :

The preseninvention provides methods for development of a virulent bacterioghaggd treatment for the control of plant disea
caused by Xylella fastidiosa. The invention further provides methods of isolating and propagating bacteriophage virulent to
fastidiosa in a Xanthomonas bacterial host and for treating or reducing symptoms of X. fastidiosa infection in a plant. The ir
further provides methods of isolating and propagating bacteriophage virulent to Xanthomonas axonopodis pv. citri aimhfor t
reducing symptoms of Xanthomonas axonopodis pv. citri infection in a plant.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.202018028759 A
(19) INDIA
(22) Date of filing of Application :06/07/2@2 (43) Publication Date : 04/09/2020

(54) Title of the invention : METHODS AND COMPOSITIONS FOR TREATMENT AND CONTROL OF PLANT DISEASE

(51) International classification :A01P 1/00 (71)Name of Applicant :
(31) Priority Document No :61/716,245 1)THE TEXAS A&M UNIVERSITY SYSTEM
(32) Priority Date :19/10/2012 Address of Applicant :3369 Tamu College Station, Texas
(33) Name of priority country :U.S.A. 778433369, United States of America U.S.A.
(86) International Application No :PCT/US2013/06571|(72)Name of Inventor :

Filing Date :18/10/2013 1)GONZALEZ, Carlos F.
(87) International Publication No *NA 2)AHERN, Stephen J.
(61) Patent of Addition to Application NA 3)DAS, Mayukh
Number :NA 4)YOUNG, Ryland F., llI

Filing Date ’ 5)BHOWMICK, Tushar Suvra
(62) Divisional to Application Number  :4230/DELNP/2015

Filed on :18/05/2015

(57) Abstract :

The present invention provides methods for development of a virulent bacteridgasgktreatent for the control of plant diseas¢
caused by Xylella fastidiosa. The invention further provides methods of isolating and propagating bacteriophage virulent to
fastidiosa in a Xanthomonas bacterial host and for treating or reducing symptoms oidiadasnfection in a plant. The invention
further provides methods of isolating and propagating bacteriophage virulent to Xanthomonas axonopodis pv. citri aihfor t
reducing symptoms of Xanthomonas axonopodis pv. citri infection in a plant.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.202018028803 A
(19) INDIA
(22) Date of filing of Application :06/07/2020 (43) Publication Date : 04/09/2020

(54) Title of the invention : POLYMER, POLMER MODIFIED TITANIUM DIOXIDE PIGMENT, AND METHOD OF
FORMING A PIGMENTED PAINT FORMULATION

:C09D 5/02, C09D |(71)Name of Applicant :
(51) International classification 17/00, C09D 133/04| 1)TRONOX LLC
C09C 3/10 Address of Applicant :3301 Nw 150th Oklahoma City,
(31) Priority Document No :14/691,185 Oklahoma 73134, United States of America U.S.A.
(32) Priority Date :20/04/2015 (72)Name of Inventor :
(33) Name of priority country ‘U.S.A. 1)SU, Quan
(86) International Application No ‘PCT/US2016/0274%] 2)GOPARAJU, Venkata, Rama Rao
Filing Date :14/04/2016
(87) International Publication No NA
(61) Patent of Addition to Application .
‘NA
Number ‘NA
Filing Date ’
(62) Divisiond to Application Number  :201617040637
Filed on :28/11/2016
(57) Abstract :

A new polymer that is capable of forming a composite with titanium dioxide particles and latex particles when admixet
is provided. The new polymer includes a water soluble polymer backbadrs, farictional group attached to the polymer
backbone and having an affinity for latex, and a second functional group attached to the polymer backbone and capabl
forming a bond with titanium dioxide. A polymer modified titanium dioxide pigment andthad of forming a pigmented pail
formulation are also provided.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201821032657 A
(19) INDIA

(22) Dateof filing of Application :28/02/2019 (43) Publication Date : 04/09/2020
(54) Title of the invention : A METHOD FOR COMPOSI TI ON
FOR DIFFERENTIATION OF HUMAN DENTAL PULP STEM CELLS INTO EPITHELIAL AND NEURL-LINEAGES
:HO01MO001044000(|(71)Name of Applicant :
G11B0017049000| 1)Dr. D. Y. Patil Vidyapeeth
(51) International classification G03G0015080000 Address of Applicant :Department of Oral Medicine and
A24D0003060000 | Radiology, Dr. D. Y. Patil Dental College and Hospital, Sant
B65D0006220000 | Tukaram Nagar, Pimpri, Pune, Maharashtra, India 411018
(31) Priority Document No ‘NA Maharashtra India
(32) Priority Date ‘NA (72)Name of Inventor :
(33) Name of priority country ‘NA 1)Dr. Mahesh Shivaji Chavan
(86) International ApplicatiotNo ‘NA 2)Dr. Supriya Mohit Kheur
Filing Date ‘NA 3)Dr. Deepak Gopal Kulkarni
(87) International Publication No *NA 4)Dr. Priti Mahesh Chavan
(61) Patent of Addition to Application ‘NA 5)Dr. Archana Anshuman Gupta
Number :NA 6)Vikrant Ramdas Patil
Filing Date ‘ 7)Avinash Haribhau Kharat
(62) Divisional to Application Number ‘NA
Filing Date ‘NA

(57) Abstract :

ABSTRACT A METHOD FOR COMPOSITION OF AN INDOER USING INDIAN PROPOLISANDIES USE FOR
DIFFERENTIATION OF HUMAN DENTAL PULP STEM CELLS INTO EPITHELIAL AND NEURALLINEAGES A method fo
composition of an inducer using Indian propolis and differentiation of dental pulp stem cells into epithelial and newrsihgell
inducer is proided. method comprises steps of procuring Indian propolis and air drying Indian propolis, crushing dried India
propolis thereby forming power of Indian propolis, macerating powder in of solution of ethanol , filtering macerated gower a
forming ethanoliextract of Indian propolis thereby obtaining inducer, extracting teeth and placing teeth oricshank o | u t
sectioning teeth to retrieve pulp inside teeth, mixing pulp in predetermined quantity of FBS thereby obtaining pulpainissge,
and treating pulpal tissue with of collagenase and of Dispase , shaking and centrifuging mixture andgseppeatiatant from
mixture thereby forming pellet from mixture, suspending pellet in an aMEM and forming mixture, centrifuging mixture aridgt
supernatant formed from mixture, seeding pellet with aMEM, Glutamine, antibiotics penicillin, streptamgdirto 20% FBS
solution, rinsing confluent cells in phosphate buffered saline (PBS), mixing with of dispase and of enzyme solutiorotiareby
mixture and shaking mixture to form supernatant, propagating supernatamtEMacontaining of FBS and inbated at
predetermined temperature with of CO2 Incubator thereby obtaining hDPSCs, incubating hDPSCs with of inducer diluted w
MEM containing of FBS thereby obtaining epithelial cells and neural cells. [FIGURE 1]
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(12) PATENT APPLICATION PUBLICATION

(19) INDIA

(22) Date of filing of Application :24/10/2018

(21) Application N0.201821040225 A

(43) Publication Date : 04/09/2020

(54) Title of the invention : MODIFIED BIOPOLYMERS AND METHODS FOR PREPARING THEREOF

:C08L000302000!|(71)Name of Applicant :
G02B000104000(| 1)YOGINI RAVINDRA BAMBARDEKAR
(51) International classification A611.0015280000 Address of Applicant :3/4, Yashomangal Apartment, Near
C09K000808000(| Tarte Office, Gandhinagar, Dombivli(East), Thane, Maharast
C02F000128000({421204 Maharashtra India
(31) Prioriy Document No ‘NA (72)Name of Inventor :
(32) Priority Date ‘NA 1)YOGINI RAVINDRA BAMBARDEKAR
(33) Name of priority country ‘NA
(86) International Application No ‘NA
Filing Date ‘NA
(87) International Publication No i NA
(61) Patent of Addition to Application Numk:NA
Filing Date ‘NA
(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :

The present invention discloses a modified biopolymer and methods for preparing thereof, in accordance with an embodim
another embodiment, thegsent invention discloses a method for heavy metal remediation from wastewater effluents. The nr
biopolymer includes naturally occurring starch modified with functional groups through crosslinking of hydroxyls outstdenah

cavity thereof.

Figure 1
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201821044729 A
(19) INDIA
(22) Date of ling of Application :27/02/2019 (43) Publication Date : 04/09/2020

(54) Title of the invention : ENDPOINT FLUORESCENCE DETECTION SYSTEM FOR AMPLIFIED NUCLEIC ACID

:HO01MO001044000(|(71)Name of Applicant :
G11B0017049000| 1)V.K. Suri
(51) International classification G03G0015080000 Address of Applicant :401, Mokosh Building, Kesar Exotic
A24D0003060000 | Sector 10, Khargha410210, Mumbai Maharashtra India
B65D0006220000 |(72)Name of Inventor :
(31) Priority Document No ‘NA 1)V.K. Suri
(32) Priority Date ‘NA 2)Aseem Suri
(33) Name of priority country ‘NA 3)Yogesh Patil
(86) International Application No ‘NA 4)Anant Suri
Filing Date ‘NA
(87) International Publication No i NA
(61) Patent of Additiona Application .
:NA
Number ‘NA
Filing Date ’
(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :

ABSTRACT ENDPOINT FLUORESCENCE DETECTION SYSTEM FOR AMPLIFIED NUCLEIC ACID Disclosed is an that
invention relates to a polike system and method for endpoint fluorescence detection of amplified nucleic acid that can be cc
with conventional thermal cyclers (PCR) for amplification of nucleic acids wherein the system and methecbist|eabust, hand
held, portable, battg operated and eadg-use; enabling rapid and accurate detection of targeted amplified nucleic acids. The
is especially useful for diagnosis of infectious diseases at a rural setup. Figure 1 (For Publication)
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201827033017 A
(19) INDIA

(22) Date of filing of Application :03/09/2018 (43) Publication Date : 04/09/2020

(54) Title of the invention : WIRELESS COMMUNICATION METHOD AND WIRELESS COMMUNICATION TERMINAL IN
BASIC SERVICE SET OVERLAPPING WITH ANOTHER BASIC SERVICE SET

:H04W0084120000, |(71)Name of Applicant :
H04W0074080000, | 1)WIL US INSTITUTE OF STANDARDS AND
(51) International classification H04W0074000000, |TECHNOLOGY INC.
H04W0072040000, Address of Applicant :5F, 216 HwangsaeolBundanegu,
HO04L0005000000 |Seongnansi Gyeonggido 13595 Republic of Korea
(31) Priority Document No :10-20160026684 2)SK TELECOM CO., LTD.
(32) Priority Date :04/03/2016 (72)Name of Inventor :
(33) Name of priority country :Republic of Korea 1)KO, Geonjung
(86) International Application No ‘PCT/KR2L7/00240| 2)SON, Juhyung
Filing Date :06/03/2017 3)AHN, Woojin
(87) International Publication No ‘WO 2017/150954 4)KWAK, Jinsam
(61) Patent of Addition to Application .
‘NA
Number ‘NA
Filing Date '
(62) Divisional to Application Number :NA
Filing Date ‘NA
(57) Abstract :

Disclosed is a wireless communication terminal for performing wireless communication. The wireless communication termii
comprises a transceiving unit and a processor. The processor receives a PLCP protociol B&BWhnthrough the transceiving u
and accesses a channel on the basis of whether the PPDU is-&88tBfPDU or an intrBSS PPDU. The intrBSS PPDU
indicates a PPDU transmitted from a BSS identical to a BSS including the wireless communioatival snd the inteBSS PPDU
indicates a PPDU transmitted from a BSS different from the BSS including the wireless communication terminal.

riG 4%
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201828014294 A
(19) INDIA

(22) Date of filing of Application :14/04/2018 (43) Publication Date : 04/09/2020

(54) Title of the invention : A METHOD FR ISOLATING A POPULATION OF RECOMBINANT ADENO ASSOCIATED
VIRUS (RAAV) PARTICLES

(51) International classification :C12N 7/02 (71)Name of Applicant :
(31) Priority Document No :61/187,601 1)GENZYME CORPORATION
(32) Priority Date :16/06/2009 Address of Applicant :500 KENDALL STREET,
(33) Name of priority country ‘U.S.A CAMBRIDGE, MA UNITED STATES OF AMERICA 2142
(86) Intenational Application No :PCT/US2010/0388¢|U.S.A.
Filing Date :16/06/2010 (72)Name of Inventor :
(87) International Publication No :NA 1)SHELDON, Paulene, McLean, Quigley
(61) Patent of Addition to Application ‘NA 2)GAGNON, Petr, S.
Number :NA 3)NICHOLS, Gina
Filing Date ’ 4)THORNE, Barbara, A.
(62) Divisional to Application Number  :2605MUMNP/2011
Filed on :05/12/2011

(57) Abstract :

The present invention discloses a method for isolating a population of recombinantadeciated virus (rAAV) particles from-in
process impurities in a feedstream, comprising thesst& (a) contacting a feedstream containing the rAAV particles with a
hydrophobic interaction chromatography (HIC) medium in a high salt buffer, wherein the rAAV particles angribeess
impurities bind to the HIC medium; and (b) eluting the rAAVtjmes bound to the HIC medium with a medium salt buffer.

e Sarghe

S ooy
Laker i TE

3

i 3 3 4 L . # L3 31 13 13 54 13 3037 I8 33 30 ‘ 00w Wy omd

2 iwtarka "
POy

Cootnly
a ACHA N POLF (22
Sec}

whop cordrol
[ SNCLY SEOTASDerz |
] 2000ve ool
11 DHA in Bufor # Berc |
" POU Yo prodioction kX
2 |1s

" In AEXFPT sayde Vo
fredaron et

i sty

5w 3t 15°C

2 {9N  Nenwwe
“ Roen W W'C

No. of Pages : € No. of Claims : 1

The Patent Office Jonal No. 362020 Dated4/09/2020 38238



(12) PATENT APPLICATION PUBLICATION (21) Application N0.201921004049 A
(19) INDIA
(22) Date of filing of Application :01/03/2019 (43) Publication Date : 04/09/2020

(54) Title of the invention : SYSTEM AND METHOD FOR REMOTELY REPORTING HEART RATE VARIABILITY

:HO01MO001044000(|(71)Name of Applicant :
G11B0017049000( 1)Promorphosis Pvt. Ltd.
(51) International clagfécation G03G0015080000 Address of Appltant :G 01, A J Arcade, D P Road, Kothru
A24D0003060000 | Pune411038, Maharashtra (India) Maharashtra India
B65D0006220000 |(72)Name of Inventor :
(31) Priority Document No ‘NA 1)Vikram Lele
(32) Priority Date ‘NA 2)Sanjay Phadke
(33) Name of priority country ‘NA 3)Leena Phadke
(86) International Application No ‘NA
Filing Date ‘NA
(87) International Publication No i NA
(61) Patent of Addition to Application .
:NA
Number ‘NA
Filing Date ’
(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :

Abstract System and method for remotely reporting Heart Ratabilitly Present invention provides a system and method for hi
rate variability (HRV) reporting in clinical and community settings. The method segregates the simpler task of raw HRV dat
collection from the complex task of processing, analysis andtregapuiring training and expertise. The raw HRV data collection
performed at the point of care / recording center that wirelessly interacts with the remote server. The service bgukafid is ty
geographically isolated from point of care. Service backis accessible to trained human experts for processing, analysis and
reporting of HRV data. Tele HRV service thus extends the availability of the HRV data processing and reporting expertize t
remote community locations. Fig. 2 is to be publishetth @wbstract.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201921007629 A
(19) INDIA
(22) Date of filing of Application :27/02/2019 (43) Publication Date : 04/09/2020

(54) Title of the invention : ECO FRIENDLY HYBRID COOLER WITH VENTILATION UNIT

:F24F000500000 | (71)Name of Applicant :
F24F001200000(| 1)Acropolis Institute of Technology & Research
(51) International classification F24F000604000( Address of Applicant :Bypass Rd, Mangliya Square, Niap(
F28D000502000(|Indore, Madhya Pradesh 453771 India Madhya Pradesh Indi
F24F000614000(|(72)Name of Inventor :
(31) Priority Document No ‘NA 1)Sachin Mittal
(32) Priority Date ‘NA
(33) Name of priority country ‘NA
(86) International Application No ‘NA
Filing Date ‘NA
(87) International Publication No i NA
(61) Patent of Additiona Application Numbe:NA
Filing Date ‘NA
(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :

The present invention discloses a vapor compression and evaporative air cooling system 100 comprising: a ventilation unit
wherein said ventilation unit 101 further comprises, a condenser coil 102, a plurality of ventilation 103 and a pluralitiaof t&;
and an air cooler unit 113; wherein said air coatat 113 further comprises, a water tank 105, an evaporative cqibhG8pansior
valve 107, a grill 108, a fan 109, a pump 110, a waterline 111, and a compressor 112 and a honeycomb pad 114. Theduway
receive stale air of the room and take away the heat of the condenser coil 102 through the ventilationauthie Edvironment. Th
compressor 112 may increase the temperature and pressure of vapor and send to the condenser coil 102. Further, tbailcon
102 may turn vapor into liquid and send to the evaporative coil 106 through the expansion valeel&/&porative coil 106 may
decrease the temperature of water below wet bulb temperature in said water tank 105 and the evaporative coil 106 miay im
water present in the water tank 105. The waterline 111 may supply cold water to the honeycobfpad Where the ambient ai
is passing due to suction created by the fan 109 which may supply cold and humidified air to the room.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201921007635 A
(19) INDIA
(22) Date of filing of Application :27/02/2019 (43) Publication Date : 04/09/2020

(54) Title of the invention : TRIBOLOGICAL BULK MOLDING COMPOUND

:HO01MO001044000(|(71)Name of Applicant :
G11B0017049000( 1)Tata AutoComp Systems Limited- Composites Division
(51) International classification G03G0015080000 Address of Applicant :Plot NeD-236, Vill. - Varale,Phase
A24D000360000, |Il, MIDC Chakan, Tal- Khed, Dist.- Pune, Maharashtra
B65D0006220000 {410501, India Maharashtra India
(31) Priority Document No ‘NA (72)Name of Inventor :
(32) Priority Date ‘NA 1)SAINI, Suresh Kumar
(33) Name of priority country ‘NA 2)MAITY, Sudhangshu
(86) International Application No ‘NA 3)RAO, Gujja Sridhar
Filing Date ‘NA 4)PATIL, Dinesh
(87) International Publication No *NA 5)GHOSH, Sajal Kumar
(61) Patent of Addition to Applation .
:NA
Number ‘NA
Filing Date ’
(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :

The present invention relates to a tribological bulk molding compound composition which is used to fabricate moldedhgarts
production of a variety of electrical parts, for examplepeoof enclosures, electrical housing, and exterior body pamels f
automotive applications and for various other industrial and consumer product housings. The present also disclosesdacsisty
effective process for the preparation of the tribological bulk molding compound composition.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201921007656 A
(19) INDIA
(22) Date of filing of Application :27/02/2019 (43) Publication Date : 04/09/2020

(54) Title of the invention : A HOLDING ARRANGEMENT FOR HOLDING ARCLES IN A VEHICLE INTERIOR

:B60N000275000!|(71)Name of Applicant :
B60N000310000C| 1)FAURECIA INDIA PRIVATE LIMITED
(51) International classification B60N000300000C Address of Applicant :Plot No-187, Pimpri Industrial Area
C23C001450000(|(B.G. Block), Behind Bhosari Police Station, Bhosari, Pune,
A42B0001240000(|411026 MH. India Maharashtra India
(31) Priority Document No ‘NA (72)Name of Inventor :
(32) Priority Date ‘NA 1)BHOR, Sandeep
(33) Name of priority country ‘NA
(86) Internatbnal Application No ‘NA
Filing Date ‘NA
(87) International Publication No i NA
(61) Patent of Addition to Application Numk:NA
Filing Date ‘NA
(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :

The present invention provides a holding arrangement for a vehicle interior. Existing armrests of vehicles include packis ¢
for keeping articles such as mobiles, cans and the like thereon. Presently, some existing armrests dreviphcvipivision of
holding members for holding articles thereon firmly. But, these armrests are complex in construction. The present iroxgdésr
armrest holding arrangement comprising a holding member. The holding member is arranged insigeandiguired in the armre
and is slidable between a stowed position and an extended position.. The holding member is configured by at least tafodksl
attached by a flexible connecting link for holding the articles in the extended poshi®nolding arrangement provides an incline
holding member for keeping article thereon. The holding arrangement is simple in construction and easy td-opeate.

Figure 2
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201921007657 A
(19) INDIA
(22) Date of filing of Application :27/02/2019 (43) Publication Date : 04/09/2020

(54) Title of hie invention : AN INTERIOR PANEL AND A METHOD OF FABRICATING THE INTERIOR PANEL FOR A
VEHICLE

:F16B001100000|(71)Name of Applicant :
E04C000238000(| 1)FAURECIA INDIA PRIVATE LIMITED
(51) International classification B60R001302000( Address of Applicant :Plot No-187, Pimpri Industrial Area
B64C000106000(|(B.G. Block), Behind Bhosari Police Station, Bhosari, Pune,
B32B000328000(|411026 MH. India Mah@shtra India
(31) Priority Document No ‘NA (72)Name of Inventor :
(32) Priaity Date ‘NA 1)DAUDIN, Remi
(33) Name of priority country ‘NA 2)BHOR, Sandeep
(86) International Application No ‘NA
Filing Date :NA
(87) International Publication No i NA
(61) Patent of Addition to Application Numk:NA
Filing Date ‘NA
(62) Divisional to Apgication Number ‘NA
Filing Date ‘NA
(57) Abstract :

The present invention is to provide an interior panel 100 and a method 200 for fabricating the interior panel 100.0F lpaurdkri
100 is molded inside a maliktructure 200 having a first surface 210 and a second surface 220. The interior panel 100 is prc
with a first member 110, a second member 120a or 120b and a cushioning material 130. The first member 110 and the sec
120a or 120b are moulded a predefined shape and size. The interior panel 100 is moulded with the cushioning material 13(
arranged between the first member 110 and the second member 120a or 120b. Further, the second member 120a or 120l
attaching fasteners 112 gagg through the first member 110 for providing rigidity for mounting article holders on the interior g
100. Figure 2

Figure 2
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201921007722 A
(19) INDIA
(22) Date of filing of Application :27/02/2019 (43) Publication Date : 04/09/2020

(54) Title of the invention : METHOD AND SYSTEM OF ENABLINGONNECTION BETWEEN AN IOT CLOUD AND A
PLURALITY OF IOT SENSOR DEVICES

:H04W0036220001!|(71)Name of Applicant :
GO06F0017220000.f 1)RELIANCE JIO INFOCOMM LIMITED
(51) International classification GO06F0017210000, Address of Applicant :Officel01, Saffron, Nr. Centre Point,
C07D0403120000 |Panchwati 5 Rasta, Ambawadi, Ahmeda389006 Gujarat, Ind
C07D0413040000 |Gujarat India
(31) Priority Document No ‘NA (72)Name of Inventor :
(32) Priority Date ‘NA 1)HARIPRASAD ANUMALA
(33) Nane of priority country ‘NA 2)PRADEEP GARANI
(86) International Application No ‘NA 3)VISHAL RAJANI
Filing Date ‘NA 4)ANJAN ROY
(87) International Publication No i NA
(61) Patent of Addition to Application .
‘NA
Number ‘NA
Filing Date '
(62) Divisional to Application Number :NA
Filing Date ‘NA
(57) Abstract :

ABSTRACT A SYSTEM AND METHOD, FOR ENABLING CONNECTION BETWEEN AN loT CLOUD AND A PLURALITY
OF loT SENSOR DEVICES A system and method, for enabling a connectioadyetm 10T cloud and a plurality of IoT sensor
devices. The method establishes via a mesh adaptor, a connection with a plurality of loT sensor devices, wherein tiptomest
comprising a plurality of connectivity modules associated with a unique cavityestode, and said connection is based on the
unique connectivity mode of said connectivity module. The method further establishes via a processing unit, a conneetion t
said mesh adapter and a router, and also enables via said processing nmiteth&o establish a connection between said 10T cl
and said plurality of IoT sensor devices via said router. Fig. 2
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201921007735 A
(19) INDIA
(22) Date of filing of Application :27/02/2019 (43) Publication Date : 04/09/2020

(54) Title of the invention : MULTIFUNCTIONAL WETTING ANIDISPERSING COMPOUNDS FOR ALKYD BASED
COATING COMPOSITIONS

:C09D000745000'| (71)Name of Applicant :
C08G005940000(| 1)Asian Paints Ltd.
(51) International classification C09D001700000C Address of Applicant :6A Shantinagar Santacruz (E) Mun
C08G001838000( | Maharashtra India 400 055 Maharashtra India
C08G001883000(|(72)Name of Inventor :
(31) Priority Document No ‘NA 1)DEORE, Samadhan
(32) Priority Date ‘NA 2)KUBAL, Rajesh
(33) Name of priorig country ‘NA 3)JAIN, Dr. Rajeev Kumar
(86) International Application No ‘NA
Filing Date :NA
(87) International Publication No i NA
(61) Patent of Addition to Application Numk:NA
Filing Date ‘NA
(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :

Multifunctional polyurethane wetting and dispersing compounds applicable for pigment dispersion in alkyd based paiitteds |
based on transesterification/esterification of liquid and low melting polyols with drying/semi dilgray their fatty acids in preser
of metal salts as catalyst. Such hydroxyl functional fatty esters with partially reacted aliphatic/cycloaliphatic diissayhitet

creates urethane linkages also maintains free hydroxyl functionality. The wettimjsaersing compounds in having alkene, est¢
hydroxyl and urethane functionalities thus provides active sites for wetting and dispersing of pigments in the alkyd medium.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201921007763 A
(19) INDIA
(22) Date of filing of Application :27/02/2019 (43) Publication Date : 04/09/2020

(54) Title of the invention : DETERMINING MISALIGNMENT OF TYRE

:B29D003030000(| (71)Name of Applicant :
F03D0007020000| 1)CEAT LIMITED
(51) International classification B60C002304000C Address of Applicant :RPG HOUSE, 463, Dr. Annie Besa
G01M001702000(|Road, Worli, Mumbai Maharashtra 400 030, India Maharasht
C02F0011040000(India
(31) Priority Document No ‘NA (72)Name of Inventor :
(32) Priority Date ‘NA 1)GEORGE, Jacob
(33) Name of priority country ‘NA 2)PATEL, Sandip
(86) International Application No ‘NA 3)SHARMA, Praveen
Filing Date ‘NA 4)VS, Nageswararao
(87) International Publication No *NA 5)BHAT, Ganesh
(61) Patent of Addition to Application Numk:NA
Filing Date ‘NA
(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :

Techniques for ascertaining misalignment ofra g disclosed. According to the present subject matter, a first acceleration of 1
of a vehicle in at least one plane is determined. The at least one plane is different from a rotation plane of thesipréhevher
rotational plane is the plane mftation of the tyre. Thereafter, it is detected if the first acceleration igemanfor a predetermined
time period. The misalignment is ascertained based on the detection. <<To be published with Figure 1>>
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201921007764 A
(19) INDIA
(22) Date of filing of Application :27/02/2019 (43) Pullication Date : 04/09/2020

(54) Title of the invention : TYRE FAULT MONITORING

(51) (71)Name of Applicant :

Internationa:G01R0031080000,G09B0005000000,B66B0005000000,G01N0021880000,B64D004°| 1)CEAT LIMITED

classificatiol Address of Applicant :RPG HOUSE, 463, Dr. Ann

(31) Priority Besant Road, Worli, MumbaMaharashtra 400 030,

Document :NA India Maharashtra India

No (72)Name of Inventor :

(32) Priority_NA 1)GEORGE, Jacob

Date ' 2)PATEL, Sandip

(33) Name 3)SHARMA, Praveen

of priority :NA 4)VS, Nageswararao

country 5)ANTONY, Gregory

(86)

Internationa

Application :NA

No ‘NA
Filing

Date

(87)

Internationa,

Publication

No

(61) Patent

of Addition

to

Application “2

Number °
Filing

Date

(62)

Divisional tc

Application :NA

Number  :NA
Filing

Date

NA

(57) Abstract :

An automated mechanism for peenptive monitoring of fault in a tyre 102 is disclosed by the present subject matter. The automated mechanism is supporte
autanated fault monitoring system 108 and a sensor assembly 104. The sensor assembly 104 captures sensor data 128 estitedfdh@dpre 102 and transn
the sensor data 128 to the automated fault monitoring system 108. The automated faulthgeyitem 108 generates a first acceleration profile from the sens:
128 and compares the first acceleration profile with a second acceleration profile. The second acceleration profilelsdorespideal acceleration profile 130.
Based on the coparison the automated fault monitoring system 108 ascertains fault details 132 that would occur in the tyre 102. Thasfa3P dee indicative o
type of the fault and location of the fault that would occur in the tyre 102. <<TO BE PUBLISHED WE@H &%

Fig. 1(a)
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201921007784 A
(19) INDIA
(22) Date of filing of Application :28/02/2019 (43) Publication Date : 04/09/2020

(54) Title of the invention : IMPROVED PROCESS FOR PREPARING IMMEDIATE RELEASE PHARMACEUTICAL
COMPOSITION COMPRISING DANTROLENE OR PHARMACEUTICALLY ACCEPTABLE SALTS THEREOF

:A61K003141780(|(71)Name of Applicant :
A61K0009200000( 1)KAMBLE, Pravin Vi las
(51) International classification A61K0047400000 Address of Applicant :Government college of Pharmacy
A61K0009160000|Karad, Vidyanagar, Karad. Dist: Satara, Maharashtra, 1ndia
A61K0009500000(415124 Maharashtra India
(31) Priority Document No ‘NA 2)SAYYED, Fahim
(32) Priority Date ‘NA (72)Name of Inventor :
(33) Name of priority country ‘NA 1)KAMBLE, Pravin Vilas
(86) International Application No ‘NA 2)SAYYED, Fahim
Filing Date :NA
(87) International Publication No i NA
(61) Patent of Addition to Application .
:NA
Number ‘NA
Filing Date ’
(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :

The present invention relates to the improved processfor preoaring immediate release pharmaceutical composition comprit
Dantrolene or pharmaceutically acceptable salts thefbefpresent invention further relates to the improved process for prepa
immediate release pharmaceutical composition comprises spherical agglomerates of Dantrolene or pharmaceutically atse)
thereof.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201921007785 A
(19) INDIA
(22) Date of filing of Application :28/02/2019 (43) Publication Date : 04/09/2020

(54) Title of the invention : IMMEDIATE RELEASE PHARMACEUTICAL COMPOSITION COMPRISING DANTROLENE O
PHARMACEUTICALLY ACCEPTABLE SALTS THEREOF

:A61K000920000(|(71)Name of Applicant :
A61K0031417800( 1)SAYYED, Fahim
(51) Internaibnal classification A61K0031416600 Address of Apficant :Government college of Pharmacy
A61K0009160000(Karad, Vidyanagar, Karad. Dist;Satara, Maharashtra, india
A61K0045060000(415124 Maharashtra India
(31) Priority Document No ‘NA 2)KAMBLE, Pravin Vilas
(32) Priority Date ‘NA (72)Name of Inventor :
(33) Name of priority country ‘NA 1)KAMBLE, Pravin Vilas
(86) International Application No ‘NA 2)SAYYED, Fahim
Filing Date :NA
(87) International Publication No i NA
(61) Patent of Addition to Application .
:NA
Number ‘NA
Filing Date ’
(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :

The present inverdn relates to immediate release pharmaceutical composition comprising Dantrolene or pharmaceutically ¢
salts thereofThe immediate release pharmaceutical composition comprises spherical agglomerates of Dantrolene or pharmr
acceptable d$is thereof. The immediate release pharmaceutical composition is in the form of tablet dosage form.
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(12) PATENT APPLICATION PUBLICATION

(19) INDIA

(22) Date of filing of Aplication :28/02/2019

(21) Application N0.201921007789 A

(43) Publication Date : 04/09/2020

(54) Title of the invention : A SURGE ARRESTER PROTECTION SYSTEM

:H01C000712000'| (71)Name of Applicant :
H01T0001140000( 1)Raychem RPG (P) Ltd
(51) International classification H02H000904000( Address of Applicant :463, Dr Annie Besant Road, Worli,
HO01T0004040000|Mumbai, Maharashtra Maharashtra India
F02M003510000(|(72)Name of Inventor :
(31) Prioity Document No ‘NA 1)Satadal Dash
(32) Priority Date ‘NA 2)Sandeep Dhar
(33) Name of priority country ‘NA 3)P Kirushnaraj
(86) International Application No ‘NA 4)Brendan Normoyle
Filing Date ‘NA
(87) International Publication No i NA
(61) Patent of Addition to Application Numk:NA
Filing Date ‘NA
(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :

ABSTRACT The present invention provides a surge arrester protection system (20) that includes a surge arrester él&)trad
(14) attached to the linede of the surge arrester, a second electrode (16) attached to the ground side of the surge arrester ¢
caps (18) to contain the first and the second electrode mounted on the live and ground ends respectively of the sui®) .arres

FIG. 3
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(12) PATENT APPLICATION PUBLICATION
(19) INDIA
(22) Date of filng of Application :28/02/2019

(21) Application N0.201921007799 A

(43) Publication Date : 04/09/2020

(54) Title of the invention : A HIGHPOWER DENSITY SODIUMION BATTERY

:H01M001005400(
HO01M0004587000
(51) International classification H01M0010056700
HO01M0004380000

(71)Name of Applicant :
1)KPIT Technologies Limited
Address of Applicant :Plotl7, Rajiv Gandhi Infotech Park,
MIDC-SEZ, Phasdll, Maan, Hinjawadi, Talka-Mulshi, Pune

HO01M001044000 [411057, Maharashtra, India Maharashtra India

(31) Priority Document No :NA 2)INDIAN INSTITUTE OF SCIENCE EDUCATION AND
(32) Priority Date ‘NA RESEARCH (lISER),PUNE
(33) Name of priority country ‘NA (72)Name of Inventor :
(86) International Application No ‘NA 1)PANDIT,S.B.(RAVI)

Filing Date ‘NA 2)KSHATRIYA,TEJAS
(87) International Publication No *NA 3)KELKAR, SARIKA
(61) Patent of Addition to Application ‘NA 4)SURYAWANSHI, ANIL
Number :NA 5)GAWLI,YOG ESH

Filing Date ' 6)OGALE, SATISHCHANDRA
(62) Divisional to Application Number ‘NA 7)PUTHHUSSERI,DHANYA

Filing Date ‘NA
(57) Abstract :

The present invention discloses a hjghwer density and long cycle life Sodition battery system and method for designing the
same. The present invention further relates to meftoirmation of a Solid Electrolyte Interface Layer (SEI) on the surface of
anode electrode to prevent the irreversible loss of the capacity of the counter electrode.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201921007801 A
(19) INDIA
(22) Date of filing of Application :28/02/2019 (43) Publication Date : 04/09/2020

(54) Title of the invention : A VEHICLE SAFETY SYSTEM AND A METHOD THEREOF

:B60K001505000(|(71)Name of Applicant :
F02D0041220000| 1)TATA MOTORS LIMITED
(51) International classification A61B0018000000 Address of Applicant :Bombay House, 24 Homi Mody Stre
B60T0007120000|Hutatma Chowk, Mumbai 400001, Maharashtra, India
H04L0012660000|Maharashtra India
(31) Priority Document No ‘NA (72)Name of Inventor :
(32) Priority Date ‘NA 1)Isha Pathak
(33) Name 6priority country ‘NA 2)AshfaqueAnsari
(86) International Application No ‘NA
Filing Date ‘NA
(87) International Publication No i NA
(61) Patent of Addition to Application Numk:NA
Filing Date ‘NA
(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :

The problem to be solved is to provide an efficient safety system to ensure that the engine remains at halt positefuelinggfr
the vehicle to avoid fire or any such accidents, and the problem is solved in the presstidrirby a vehicle safety system that
comprises of an ECU (ECU) which receives a signal (2) from the switch (20) when the fuel door (10) is open and halte the
once the activation of the switch (20) is confirmed by the body control module (5@} istwire connected with the switch (20),
thereby ensuring that the signal is not a faulty signal.

No. of Pages : 1No. of Claims : ¢

The Patent Office Jonal No. 362020 Dated4/09/2020 38252



(12) PATENT APPLICATION PUBLICATION
(19) INDIA
(22) Date of filing of Application :28/02/2019

(21) Application N0.201921007834 A

(43) Publication Date : 04/09/2020

(54) Title of the invention : A PROCESS FOR THE PREPARATION GHAETHYL SULPHONYL PHENOTHIAZINE

(51) International classification

(31) Priority Document No

(32) Priority Date

(33) Name of priority country

(86) International Application No
Filing Date

(87) International PublicatioNo

(61) Patent of Addition to Application Number
Filing Date

(62) Divisional to Application Number
Filing Date

:C61K
01/38
‘NA
‘NA
‘NA
‘NA
‘NA
' NA
‘NA
‘NA
‘NA
‘NA

(71)Name of Applicant :

1)CENTAUR PHARMACEUTICAL PRIVATE LIMITED

Address of Applicant :CETAUR HOUSE, NEAR GRAND

HYATT, SHANTI NAGAR, VAKOLA, SANTACRUZ (EAST),
MUMBAI,MAHARASHTRA,INDIA, PIN CODE: 400055
Maharashtra India
(72)Name of Inventor :

1)ANIL MAHADEYV NAIK

2)DR. SHREEKANT DATTATRAY SAWANT

3)DR. MILIND PARSHURAM PAWAR

4)DR. SHIO SEWAK MISHRA

(57) Abstract :

The present invention relates to a process for the preparatiehlefi®/| sulphonyl phenothiazine compound of structural formul:
which is intermediate of Metopimazine compound of structural formula (Il).

CE D /
i //s\cu3

Formula I -
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(12) PATENT APPLICATION PUBLICATION
(19) INDIA
(22) Date of filingof Application :28/02/2019

(21) Application N0.201921007853 A

(43) Publication Date : 04/09/2020

(54) Title of the invention : A GRANULAR COMPOSITION COMPRISING FENUGREEK EXTRACT

:A61K003648000(
A61K0009000000
(51) International classification A61K0047420000
A23L0033105000

(71)Name of Applicant :
1)TATA CHEMICALS LIMITED
Address of Applicant :BOMBAY HOUSE, 24 HOMI MODI
STREET, MUMBAI 400001, INDIA Maharashtra Iradi

C08G0018800000|(72)Name of Inventor :
(31) Priority Document No ‘NA 1)ROY, SAIKAT
(32) Priority Date ‘NA 2)BANERJEE, GAUTAM
(33) Name of priority country ‘NA
(86) International Application No ‘NA
Filing Date ‘NA
(87) International Publication No i NA
(61) Patent of Addition to Application .
:NA
Numbe ‘NA
Filing Date )
(62) Divisional to Application Number :NA
Filing Date :NA
(57) Abstract :

A granular composition is disclosed. Said granular composition comprises about 0.1 to 15 percent by weight of fenugreek
extract;- from about 85 to 99.9 percent eight of fructeoligosaccharide; wherein fenugreek extract is homogenously dispers
fructo-oligosaccharide such that the taste of fenugreek extract is at least partially masked hfiffostecharide. Fig. 2

Figure 1a i
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201921007883 A
(19) INDIA
(22) Date of filing of Application :28/02/2019 (43) Publication Date : 04/09/2020

(54) Title of the invention : PROCESS FOR PREPARATION OF POLYMORPHIC FORMS OF ALBENDAZOLE

. e :B41C|(71)Name of Applicant :

(51) International classification 1/055| 1)CADILA HEALTHCARE LIMITED
(31) Priority Document No :NA Address of Applicant :Zydus Tower, Satellite Cross Road:
(32) Priority Date :NA [Ahmedabad 380015, Guijarat, India Gujarat India
(33) Name of priaty country :NA [(72)Name of Inventor :
(86) International Application No ‘NA 1)DESAI, Sanjay Jagdish

Filing Date ‘NA 2)TADIKONDA, V. Prat ap
(87) International Publication No :NA 3)RUPAPARA, Mahesh Laljibhai
(61) Patent of Addition to Application Number ‘NA

Filing Date ‘NA
(62) Divisional to Application Number :NA

Filing Date :NA
(57) Abstract :

ABSTRACT PROCESS FOR PREPARATION OF POLYMORPHIC FORMS OF ALBENDAZ®TEe present invention relate:
to a process for the preparation of stable form of albendazole, the process comprises (a) fpaapylthib-o-phenylenediamine
hydrochloride of Formula (111) with Sodium methyl cyanocarbamate of Formula (1) in the presence of an acid to obtaiaalthe
and (b) treating albendazole in one or more of ketones selected from methyl ethyl ketoret@rel polar aprotic solvent selectec
from dimethylformamide, dimethylacetamide, andri¢thylpyrrolidone or mixture thereof with alcohols selected from methanol
ethanol, and isopropanol.
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(57) Abstract :

ABSTRACT DIOXANE SOLVATE OF PROTHIOCONAZOLE AND PROCESS FOR PREPARATION THEREOF The prese
invention relates to a stable crystalline dioxane solvate of prothioconaroielé (1) and process for preparation thereof. The pre
invention also relates to crystalline ddibxane solvate of prothioconazole (lI) and process for preparation thereof. (1) (Il)
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(54) Title of the invention : MULTHLABEL PLACEMENT FOR AUGMENTED AND VIRTUAL REALITY AND VIDEO
ANNOTATIONS
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Filing Date :NA
(87) International Publication No i NA
(61) Patent of Addition to Application .
:NA
Number ‘NA
Filing Date ’
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(57) Abstract :

ABSTRACT MULTI-LABEL PLACEMENT FOR AUGMENTED AND VIRTUAL REALITY AND VIDEO ANNOTATIONS
Typically when labels are randomly fused into a video, it tesnlocclusion of main subjects in every video frames. Further, rar
placement of labels corresponding to multiple objects in the frame may confuse the user as he/she may struggle toatentify
corresponding to each object. Disclosed herein aretlaomh@nd system for identifying optimum location for label placement in ¢
video. For a given video, the system generates a plurality of dbfesltpairs, and also a saliency map. The obgal pairs and the
saliency map are processed by the systeithetatify the optimum location for placing each label such that at the optimum locati
conditions related to occlusion, closeness to object, intersection between connectors, and diagonal heuristic ang eeatral bii
satisfied. <<To be published with FI@>
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(57) Abstract :

The present invention relates to a dry rewettable spread composition comprises a mixture of psyNameamdgal biomass. The
composition is healthy and easy to prepare and can be consumed as spreads, jams, inserts, and that which eliminfpectine
and added sugars in spreads.
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(54) Title of the invention : A SYSTEM AND A METHOD FOR AVOIDING COLLISION OF A VEHICLE
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(57) Abstract :

ABSTRACT Present disclose relates to a method and a system for avoiding collision of a vehicle. The method may be perf
an autonomous safe stop unit (ASSU). The method comprises of determining, a plurality of travel paths for the vehietatipc
of one or more gkcts in a predicted colliding path of the vehicle, by the ASSU. Further, the ASSU is configured to generate
signal to a user, when a distance between the vehicle and the one or more objects is within a first defined distandg. The AS
determines user response towards the alert signal and when the user response remains unchanged, is configured to perfc
selectively at least one of, navigating the vehicle and regulating speed of the vehicle, based distance between the tehane ¢
or moreobjects. The ASSU, therefore, avoids collision of the vehicle with the one or more objects. Figure 1 is the reference
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Filing Date :NA
(57) Abstract

The invention relates to a topical gel pharmaceutical composition of amorolfine or pharmaceutically acceptable saltherec
methods of using such composition in treating fungal infections of nails and/or skin by topically administering suchionongrabs
a method of preparing such composition. The invention specifically relates to a topical gel pharmaceutical compositioffinéa
hydrochloride for the treatment of nail onychomycosis and fungal infection of the skin.
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(57) Abstract

The invention relates to topical pharmaceutical composition of luliconazole and/or a salt thereof, and methods of using sucl
composition for the treatment or prevention of fungal skin infections such as tinea pedis, tinea cruris, tinea corparighaddf
preparing such composition. The invention specifically relates to a topical gel pharmaceutical composition of lulicartheole fc

treatment or prevention of fungal skin infections.
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(54) Title of the invention : A SYSTEM AND METHOD FOR UNIFIED VIEWERSHIP AND ANALYSIS DATA ON A
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(57) Abstract :

ABSTRACT A SYSTEM AND METHOD FOR UNIFIED VIEWERSHIP AND ANALYSIS DATA ON A VISUALISATION
PLATFORM A system for unified viewership and analysis data, of a video file, on a visualisation platform, comprising:a ma
input mechanismto enter maed text inputs per video file, per split video / constituent split file;a video file analyserand a tagge
analyse stored video files to provide a first and second set of tags to said first and second video;a video filesgpilittaiddirst
video file into predefined first constituents and said second video file intedpfened second constituents;a first insight determin
to provide a first insight marker (SOD);a second insight determinator to provide a second insightmarker (SOV)ségtttird in
determinator to provide a third insightmarker;an analysis engine analysing said first insight marker, said second iksighhthal
said third insight marker; to form a mintievel impression marker; anda unified teleview snapshot platform. Figure
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